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LOK SABHA

Mondayi 27th August,

The Lok Sahha met at Eleven of ki 
Clock

[Ml. Speakee in the Chair]

ORAL ANSWERS TO  QUESTIONS

Welfare of the Handicapped

*1452. Shri D. C* Sharmai Will the 
Minister of Education be pleased to refer 
to the reply given to Starred Question No. 
209 on the 23rd February, 1956 and state:

(a) the amount spent during 1955-56 
for the carc of the physically handcappedj 
and

(b) the way in which it has been spent ?

The Deputy Minister of Education 
(Dr. K. L. Shrimali): (a) arid (b) A state
ment giving the requisite information is laid 
on the Table of the Lok Sabha.  Appen
dix VIII, annexure No. 48]

Shri D, C. Sharma: May I know 
whether the welfare of the physically handi
capped is undertaken all along the line, that 
is to say, whether the welfare measures cover 
the blind and the deaff also'?

Dr. K. L. ShrimaU: Yes, Sir.

Shri D. C. Sharmat May  I know 
whether the children who are neglected and 
who are in some other ways handicapped will 
be looked after?

Dr. K. L. Shrimalit This question 
deals wih the welfare of the physically handi
capped.  There might be neglected children 
of all kinds.

Shri Sadhan Oupta t  May I know
whether the Government have any project 
or any scheme for providing employment for 
the employable blind persons after they have 
completed their training,  or for providing 
employment of those who are otherwise fit 
to be employed?

Dr« K. L* Shrimalit  Yes, we have a 
sheltered workshop at Dehra Dun wheio 
some people are appointed, and we have also 
■n employment office at Madras which helps 
t he educated blind to find suitable employment.

441 L.S.D—1
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n-k ^ tnese employment centre*—one « 
pehra Dun and the other at Madras — cater 
for all the blind  per»on8 throughout the 
TOuntry, or do they cater onjy for the blind 
persons of the concerned locality ?

Dr. K. L. Shrimali: At Dehra Dun 
we nave a sheltered workshop which has 
very  limited  accommodation.  Some 
arrangements have been made at  Madras 
However, I would like to say that it is only 
a begmmng that we have made.  It has no 
bwn possible to find employment for all thet 
blind persons in the whole country.

Shri Sâ an Guptai Apart from the 
wrkshop at Dehra Dun, is there any kind 
of organsation such as employment exchanges 
where the blind people can apply and be placed 
in suitable employment or at least an orgar isa- 
tion where an effort can be made to place 
them in suitable employment ?

Dr. K. L« Shrimalit The Goverrment 
has a scheme.and it is considerirg the various 
ways in which the educated blird could be 
helped.  But, as I said, only a  humble 
beginning has been made. * I could not say 
that it covers cases of all the educated blind 
people.

Mr. Speaker: He wants to know if 
any provision is made to fird out suitable 
occupation, such as employment excharges. 
etc., before the blind people are sent for tra
ining, etc. something like a place to register 
their  names.

Shri Sadhan Gupcai Yesi I wanted 
to know whether there are employment ex
changes or some kind of bureaux where the 
blind people can apply and get information 
about the Jobs which may be given to them.

Dr. K. L. Shrimalit We have none at 
Dehra Dun.  At Madras, they do help in 
finding proper placements or employment for 
the blind people.

Shri B. S. Mnrthy: May I know whe
ther the carc of the physically handicapped 
would include beggars who are blind—t̂he 
people who are beggars because of their blind
ness—and, if not, whether there is any scheme 
proposed in this respect ?

Dr. K. L. Shrimalit This is a scheme 
for the care of the physically handicapped.
Of course, if the people referred to by the
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hon. Member arc physically handicapped 
they will naturally come under this categorŷ

Shrimati Kamlendu  Mat!  Shahs
May I know how many Homes there are in 
Uttar Padesh, for the blind and disabled per
sons?

Dr* K. L. Shrimali:  I would need 
notice to answer this question.

Shri S. V. Ramasw«my;  In Poona, 
there is an institute for manufacturing arti
ficial limbs for the physically handicapped, 
but the price of these artificial limbs and the 
cost of training in the use of these artificial 
limbs arc prohibitively high. Will the Gov
ernment consider some schemes for lowering 
the  price of these artificial limbs ?

Dr. K. L. ShrimaUt  The Government 
will give consideration to this proposal.

Shrl Matthenx  May I know if the 
hon. Deputy Minister is aware of a well- 
conducted Home for the deaf and the blind 
in my constituency, Thiruvellah, in Tra\an- 
core-Cochin State, and whether he will be 
pleased to visit  it or at least send any other 
officer there, so that some help, which it 
deserves, could be rendered to that Home ?

Mr. Speaker t Why not the hon. Mcmbcf 
invite him to see that place, elsewhere, and 
why should he invite hmi here, on the floor 
of the House?

Shrl D. C. Sharmat  May I know if 
the Government of India is studying the legis
lation which is operative  in countries like 
the United Kingdom, for the relief and rehabi
litation of the physically handicapped and, if 
to, will the Government of India bring for
ward a Bill to help these persons ?

Dr. K. L« Shrimali:  There is no such 
proposal at the present moment.  I would 
like to inform the hon Member that the care 
of the physically handicapped is really the 
responsibility of the State Governments, but 
considering the needs of those people and the 
difficult conditions in which they are living, 
the Central Government are taking interest 
in the matter and they have uken certain 
responsibility.
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National Theatre

*4 .  Pandit D. N. Tlwaryi  Will

National Theatre

*4 .  Pandit D. N. Tlwaryi  Will 
the Minister  of Education  be  plased
to state:—

(a) whether  the two archiicds 
were sent abroad to study National Theatre 
and Opera Houses have  sub-mitted theif 
report and design for a well-equipped Nation
al Theatre in Delhi; and

(b) whether  the  scheme  and  desig* 
has been santioned ?

The Deputy Minister of EducationThe Deputy Minister of Education 
(Dr. M. M. Dai): (Dr. M. M. Dai): (a) The Architects have 
submitted their report.

(b)  The report of the two architects has 
been accepted, and a design will row be 
prepared accordingly.

Pandit D. Pandit D. N. Tlwaryj Tlwaryj May I kaow
which countries the two architects visited 
and the design Of wHich country they liked 
the most?

Dr. M. M. Dat: Dr. M. M. Dat: The architects visited 
Italy,  Austria,  West  Germany,  Sweden> 
Belgium, U.K., U. S. A., France and Swit
zerland.  So far as the next part of  tĥ 
question is concerned, I cannot say.
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Pandit D. N. Tlwary: May I know 
mhat would be the cost of tmplementing the 
designs ?

Mr. Speaker: Does the hon. Mem
ber want to know the cost of all of them? 
They must have submitted only one report.

Dr# jM*  A1*  Das

Mr.  Speakers The  hon.  Member 
wants to know the cost of the proposals.  If 
it is a long list, he may lay it on the Table.

Dr. M. M. Dass No, Sir; it is not longi 
For this National Theatre Rs. i crore have 
been  estimated  by  the  architects.  That 
is the total cost.

Sliri D. C. Sharma: May I know as 
to whi<± committee is going to review and 
•crutinise these designs and who are the 
members  of that  comTiittee?

Dr. M. M. Dat: So far as the details 
are concerned, before the final decision is 
taken, the design has to be submitted to the 
Cabinet itself.

Shri Chattopadhyaya: I wonder  if 
the hon. Deputy Minister is aware that a 
theatre is not merely a building, but something 
far more than that.  To build a Nations 
Theatre, one must be acquainted with the 
various branches of theatrical craft.............

Mr. Speaker: Is the hon. Member 
making a speech ?

Shri  Chattopadhyaya:----and must
have an all-round grasp of the foundations of 
national  culture.  May  I  know  whether 
these two architects who have been entrusted 
with the job of building the National Theatre 
•re efficient and equipped and enough for this 
great resporsibility ?

Dr. M. M. Das: There can be no doubt 
•bout that.

Shri M. K. Maltra: Will Government 
be pleased to state the expenditure incurred 
for the tours of these architects in Europe ?

Dr. M. 2VL Das: About Rs. 33,000.

({6  tfrtirf  im  :

 ̂ Wr  ̂ ^
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Dr. M. M. Das:  I think the question 
is too premature.

Coî mittM for  General  Education 
Courses

*1456.  Shri  Krishnacharya  Joshis
ill  the  Minister  of  Education  be

pleased to refer to the iiply given to Unstarred 
Question No. 731 on 4th April, 1956 and state:

(a) the names of the Members of the 
Committee for General Education Courtes;

(b) whether  Government  have  since 
êceived this report; and

(c) if so,  the  main recommendations 
thereof?

The Dcf>uty Minister of Education 
(Dr.  K.  L. Shrimali): (a) and (c).  A 
Statement is laid on the Table of the Lok 
Sabha.  Appendix VIII, annexure  Ko.
49]

(b) Yes, Sir.

Shri  Krishnacharya  Joshi:  May
I know what steps Government have taken to 
implement  the  recommendations  of  this 
ommittee ?

Mr. Speaker: That  might also have 
been asked as part of the question; “if the 
recommendations have been accepted by the 
Government; if not, why not?** and so on. 
Why has he asked a general question, if he 
wants to know what recommendations have 
been implemented ?  This ought to have been 
put as an Unstarred Question; somehow it 
has  crept  in  here.  The  hon.  Member 
wants to know how many of these recommenda
tions have been accepted and what are th<5r 
------1, 2, 3 and so on.  If he has got any parti
cular observation to make regarding any parti
cular recommendation, he may do so.

Dr. K. L. Shrimali: The hon. Mem
ber wants to know what steps Government 
propose to take. We have received the report 
and we arc going to get it printed.  After 
the report has been printed, the recommenda
tions will be communicated to all the universi
ties and will also..........

Mr. Speaker: If a question is put ia a 
somewhat dubious maimer, the hon. Deputy 
Minister need not take up the time of  the 
House saying it is going to be printed, circula
ted and so on.  If any recommendations have 
been accepted or not faccepted, he may say 
80.

Dr. K. L. Shrimali: What we propos 
to do is to request the University Grants 
Commission to ask the universities to con
sider these proposals and see how they can 
be implemented.  The universities will also 
be advised to call for small regional conferences 
to discuss the recommendations of the team, 
and these conferences will also be attended by 
the members of the team.  After the univer- 
tities have considered the proposals, they will 
see bow they can be implemented.

Shri K. C. Sodhia rose--

Mr. Speaker: The hon. Member may 
reserve his supplcmenury for some other 
date.
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Law CommUtlon

*1457.  Sliri Jbulan  Sfaiha: Will the 
Minister of Lmw be pleased to  state:

(a) the progress made so far in the work 
of the Law Commission; and

(b) whether any interim report of their 
work  has been  receive.I ?

The Minister of Law and Minority 
Affaira (Shri  Biswat): (a) and (b). The 
L«w Commission is functioning in two Sec
tions.  The First Section which deals with 
the Reform of Judicial Administration has 
fonnulated and issued an exhaustive Question
naire the answers to which were awaited till 
the middle of Jime last. These answers are 
being scrutinised and analysed.

The Second Section which deals with the 
revision of Statutes has so far presented three 
Reports, viz.y on (i) the  Liability of the 
State in Torts,  (2)  the proposals  for 
Parliamentary  lepslation  on  Inter-State 
Sales-tax, and  (3) the  Limitation  Act. 
The  work in respect of 6 other Acts has 
reached an advanced stage, viz. that of pre
paration of draft reports.

Shri Jhulan Sinhai May I enquire 
whether the Government propose to deal with 
these recommendations regarding particular 
statutes separately piecemeal or in a compre
hensive way ?

Shri Biswas: As a matter of fact, we
have got three reports. It will be for the Gov
ernment to consider these reports separately. 
Government will not wait till the last of these 
receirts  is received for considering those 
which had been received.

Shri Krishnacharya Joshi: May I
krvpw when the final report is likely ro be 
gubmined ?

Shri Biswas: As a matter of fact, a 
number of subjects have been chosen by the 
second section; it contains a list of seven 
enactments and they are under review.  The 
other Acts will be taken up later.  Therefore 
it is not possible for me to say when the 
work of this section will be concluded or how 
many other Acts they  will uke up.

Shri S. V. Ramaswamy: The hon. 
Minister said the report has been received 
from the Law Commission on the Limitation 
Act.  Will the Government consider bringing 
In an amendî Bill for the purpose of imple
menting their recommendations ?

.  Shri Biswaa: I think 1 have already 
given the answer. It will be for the Commis
sion itself to decide what further steps should 
t̂aken. They have submitted three reports. 
There is also another report which was not 
asked for from them, but it is

which they have themselves volunteered 10 
let the Government know.  That is under 
the considerttion of the Government.

Shri S. V* Ramaswaaiyt Have Gov
ernment  decided upon the procedure to 
implement the recommendations of the Com
mission  then and  there ?

Shri Biwas: The  recommendations
are still in a confidential stage and have not 
yet been considered. Therefore, they  cannot 
be placed  before  the  House.

Shri K. C. Sodhia: With regard to 
judicial reform which is engaging the atten
tion of the Law Conmiission and for which 
they have issued questionnaire, how long is 
the Law Commission likely to take to finish its 
work and produce a report ?

Shri Biswas: They issued an exhaus
tive questionnaire and the date fixed for sub
mission of answers to these questions expired 
in April.  That date had to be extendi to 
the middle of June.  Then, although the num
ber of questionnaire which had been issued 
came to about 12,000,  the answers received 
are only about 600; the response is very poor. 
What the Commission have therefore decidcd 
is that they will have to go out on tour to 
important places, come in contact with leading 
lawyers there and so on and find out the actual 
response of the country to their questionnaire. 
The questionnaire covered, I believe, about 
200 questions and it was circularised to 12,000 
people.  But  then  the  response  is only 
about 600..

Shri K. C. Sodhia: The hon. Minister 
has not answered my question.  How much 
time will they take to produce their report ?

Mr. Speaker: They will have to go 
out on tour and then they will produce their 
report.

Shri Biswas: They will try to  submit 
the report probably by the middle of next 
year; they are trying to expedite it.  Their 
original idea was to have the report ready by 
the end of this year but having regard to tfeie 
poor response they think that it  will  be 
possible for them to submit their report only 
by the middle of next year.

Shri  Kasliwai: I understand that the 
law Commission has readically and drasti- 
aiUy amended the Inter-Sales Tax Act as 
well as the Limitation AcL  May I know 
whether before Government accept the re
commendations of the Law Commission they 
propose to invite the criticism of the general 
public on these two Acts?

Shri Bitwatt  At a matter of  fact 
they are now under examination of the Law 
Ministry and I am not in a poution to give 
an answer to the question  which has beea
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Andaman  and Nlcobar It lands

*1458. Shrl S. C. Samanta: Will tĥ 
Minister of Home Affairs be pleased to 
refer to the reply given to Starred Question 
No. 2494 on the 25th May, 1956 and state:

(a) whether a final decision about the 
formation of a Municipal Board in Andaman 
And Nicobar Islands has since been taken:

(b) if so, when the first elections to the 
Board are expected to take place;

(c) whether  any  changes  have  been 
made in the preliminâ-draft of the (Muni
cipal Boards)  regulations;  and

(d) if so, the nature of the changes ?

The Minister in the  Ministry  of 
Home Affairs (Shri Datar): (a) Not yet.

(b) Docs not arise.

(c) Changes of only minor nature were 
made by the Chief Conmiissioner, Andamans 
in the preliminary draft Regulation, which 
was originally published in the Andamans 
Gazette  dated January 20, 1955.

(d) A statement is laid on the Table of 
the House. [See Appendix VIII, annexure 
No. 50]

Shri S. C. Samanta: May I know 
whether these draft regulations were also 
published in the Gazette of India?

Shri Datar t Some comments have been 
received  and  the  comments  are under 
consideration by the Ministry of Health and 
the Ministry of Home Affairs,  After that 
a final decision will be taken.

Shri S. C. Samanta: Was it pub
lished in the Gazette of India ?

Shri Datari I am not aware of it. 
It is published in the Andaman Gazette.

Shri Bhagwat Jha Azad: In view of 
the fact that  the  people  of  Andaman 
and Nicobar Islands have no direct  repre
sentation in this House as well as in the muni
cipality, all of them being nominated memt>er8, 
is there any proposal with the Government 
to give them elected representation in the 
administration ?

Shri Datar: This question deals with 
the establishment of a municipality and that 
question is under active consideration.  A 
regulation will be issued very soon and there
after the other questions will be considred 
if necessary.

Shri S. C« Samanta: May I know 
whether any s'ûestions about these draft 
regulations were received from petBons other 
than the inhabitants of Andamans and the 
organisations there and, if so, whether they 
have been consider eu ?

Shri Datar: Government have con
sidered all the representations. But I am 
nut in a position at present to inform the House 
as to how many were received from the Anda

man and Nioobar Islands and how many from 
the mainland.

Defence  Science  Organisation

, *I459« Shri  Krishnacharya Joshi t
Will the Minister of Defence be pleased 
to state:

(a) the main activities of the Defence 
Science Organisation during  1956 so far; 
and

(b) the  special  features  of  research 
work carried on by it during the above 
period ?

The Minister of Defence Organisa
tion (Shfi Tyagi) : (a) and (b). A statement 
showing broadly the main aaivities and the 
type of work done in the various estabh’sh- 
ments of the Defence Science Organisation 
is laid on the Table of the House. 
Appendix VIII, annexure No. 51].

Shri Krishnacharya Joshi :  May I
know  how many officeis of the technical 
line  have been selected as officers under the 
Psychological Reseatch Wing ?

Shri Tyagi :  I would like to  have
fresh notice for this question.

Shri Krishnacharya Joshi 1 May I
know how many institutes are working undet 
the Defence Science Organisation?

Shri Tyagi : At present there is one 
Defence Science Laboratory in New D“lhi 
and the Psychological Research Wing.  Then 
there is the Institute of Armament Studies, 
Kirkee.

Hindi

*1461. Shrl Jaipal Singh : WiU the
Minister of Defence be  pleased  to
state:

(a) the  directive  issued  to  OflBcer* 
of the Armed Forces about the preliminaiy 
Hindi test;

(b) the number of Officeis who have 
taken and passed the test; and

(c) the advantages  accruing from the 
passing of the test?

The Minister of Defence Organisa
tion (Shrl Tyagi) : (a) Instructions were 
issued  in 1951 that all officers leciuited in 
future, should be required to pass a test in 
Hindi  during the first two years of their 
seivice and that officers already in service 
should also be required to qualify in Hindi 
within a reasonable period.

(b) 8860 officers have taken the test and 
7619 have passed.

(c) As Hindi will become the official 
language of the Union the advantages are 
obvious.
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Shri Jalpal Slagh : Further to the reply 
given to (c), may I know why this directive 
has not keen made applicable to the civilian 
personnel in the Ministry of Defence?

Shri Tyagi s The civilian personnel are 
under the control of the Ministry of Home 
Aflfeiirs.  I am afraid, for all such purposes 
it  will  be  a  matter  in  which the 
whole  Government,  our  Secretariat,  ill 
come together.

Shri Jaipal Singh ; If I understood the 
hon. Minister conealy, the civilians of the 
Ministry of Defence in this particular regard 
oome under the Ministry of Home A&rs 
•nd not under the Ministry of Defence,

Shri Tyagi : With regard to policies 
which are common, it is the Home Ministiy 
Which decides about the personnel and their 
tests etc. for all the Ministries.

Shri B. S.  Murthy t May I know 
■whether there is any adverse effect on those 
people Mho were not able to qualify within 
two years in the Hindi examination ?

Shri Tyagi : No. Sir,  There has not 
been any adverse  effect  except  that  they 
are sorry they have failed and they are trying 
to pass themselves next time.

Shrimati Khongmen t May I know
whether the Government is aware that the 
teaching of Hindi through Roman script 
among the army personnel has been stopped 
and this has stood in the way of the army 
personnel from making any progress in lear
ning the national language and, if so, whether 
Government wiU consider the necessity of 
allowing these people to learn Hindi in Ro
man script for some more years?  ‘

Shri Tyagi i For some years past Hindi 
was taught in Roman script.  But lately the 
Roman script has been given up and we have 
taken to the Devnagari script with a vitv̂ to 
have uniformity and to enable the Hindi 
officers to be transferred to other  par̂s. 
This applies to the whole of the armed forces.

^ wgv  ̂ 5fl*r
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Mineral  Policy

*1462. Sardar Akarpuri  t Will  the 
Minister of Natural Resources and Sci
entific Research  be  pleased to state the 
steps that are being taken to implement the 
new  mineral  policy  of the  Government 
of India as oudined in the Industrial Policy 
Resolution, dated the 30th April, 1956?

The Deputy iViinister of Education 
(Dr, K. L. Shriinali) :  A statement giving 
the required information is laid on the Table 
of the House,  Appendix VIII, An-
ncxure No. 52].
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Dr. K. L. Shrimali : As far as I have
been able to understand the present industrial 
policy does not preclude the expansion of the 
existing privately-owned units or the possi
bility of the State securing the co-operation 
of private enterprise in the establishment of 
new units when national interest so requires.

Transfer of Nizamis Goi 
Funds

*1463. Shri M.  R.  Krishna  : Will 
the Minister of Home Affairs be pleased to 
sute  :

(a) the toul amount of money trans
ferred to the persons residing in Pakistan 
by the then oflScials of the Nizam’s Gov
ernment; and

(b) the names of the countries in which 
the tnen Nizam's Government had its money 
but which is now in the possession of the 
Nizam s old officials?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) 11.419,005 
and Rs. 2,89,96,000.

ib) Pakistan.

Shri ML R. Krishna t May I know 
whether any property has been left behind 
by those officers îho are responsible for 
these transfers in India?
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Shrl Datar i Government are taking 

iteps.  In  one  case,  the  suit has  failed. 
Government propose to take up the matter 
in appeal.  So far as the other matter is 
concerned, Government are considering what 
action could be taken.

Slirl M. R. Kriahna i 1 want to know 
whether those officers have left any property 
in India and if they have left what is Ae value 
of such property.

Shri Datar j I am not aware whether 
they have left any property at all here.

Shii M. R. Krishna : May I know 
whether some of the officers who arc res
ponsible for the transfer of huge sums are 
still getting rents and other things from the 
Government of India for their property?

Shrl Datar : I have no information.

Dr.  Ram  Subhag Singh 2 Mav  I
know the number of persons who are involved 
in the transfer and whether their property 
has been declared as evacuee property?

Shri Datar t The persons were two 
in respect of the money in London.  So far 
as one is concerned, he gave consent and we 
recovered £ 4,11.000 and odd.  So far at 
the other is concerned  he is in  Pakistan. 
In the other case,  the man concerned with 
repard to the rr̂oney in Pakistan, is residing in ' 
Pakistan.  Therefore, the question has ro be 
considered.

Shri Heda : The hon. Minister ref- 
ferred to the other gentleman who is in 
Pakistan.  May I know whether he has any 
property in India and if so, is tliere any lien 
on  his  property  for  misappropriation  of 
funds ?

Shri Datar ; That question will be 
considered.  I am not aware whether he has 
any property at all here.

Shri Krishnacharya Joshi : May I 
know how the other case stands?  Has an 
appeal been filed?

Shri Datar : The decision has only 
recently been taken.  Government are con
sidering the question of appeal.

Shri Krishnacharya Joshi : What is 
the amount involved?

Shri Datar t The amount involved is 
£10 lakhs.

Training of Indians In West G(ermany

*14̂4- ShrlGldwani 1 Will the Minis
ter of Education be pleased to state :

(a)  whether it is a fact that the Go
vernment of West Gennany offered to the 
Prime Minister  to train number of Indiaiit 
as Technicians in their factories and Schools 
and has that  offer been accepted by Gov
ernment of India;

(b) whether imy Scholarships hsve alto 
been offered by the West German Got- 
ernment in this connection;

(c) if so» on what terms ; and

(d) the number of Indians who will 
be sent for training in 1956-57 and how the 
selection will be made ?

The Depû Minister of Education 
(Dr. M.  M.  D«s) 1 (a)  and  (b). Yet, 
Sir.

(c) The details are under negotiation.

(d) Does not arise at present.

Shrl Gldwani 1 Has the German Gov
ernment also offered to open a technological 
institute in India with all its equipment and 
has the offer been so far accepted 7

Dr. M. M. Das 1 The West German 
Government offered to the Prime Minister 
100 scholarships to Indian students for tech
nical training in Germany and assistance in 
the establishment of a technological institute.

Shri Gldwani : May I know whether 
some German technical experts will also be 
visiting India to advise the Geveimnent 
regarding the development of industries, and 
and whether their advice would be sought 
regarding the development of small industries 
also?

Dr. M. M. Dns : At present5 the whole 
thing is being negotiated with the German 
Government by our Embassy at Bonn. Preli
minary discussions were held between the Am
bassador assisted by Dr. V. K. R. V. Rao and 
Shri H. V. R. lengar and the German autho
rities on the 9th August 1956.  The whole 
thing is under negotiation.  The details have 
not yet been known.

Shri Kajnolkar i Is it the intention of 
the Government to include Scheduled Caste> 
Scheduled Tribe and other backward class 
candidates among those who would be sent 
for training?

Dr. M. M. Daa : I have said that  tht 
whole thing is under negotiation and the 
details have not yet been known.

Shri N. B. Chow<Hiury 1 May I know
whether the Government propose to offer 
any facilities to the Indian students who 
have been offered facilities for technical 
training by private firms in West Germany 
and whether such facilities would include 
passage money?

Dr. M. M. Das : So far as  this par
ticular offer  to the Prime Minister is con
cerned, the whole thing is under negotiation 
and the details have not been worked oat 
yet.

Sardar A. S. Saiga! : I wanl̂to tow 
whether there was only one offer made by the 
West German Government or there were 
more offexs?
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Dr. M* M. pas t So f»r at the Wett
Gennan  Government is concemed> there 
wai one offer : one  hundred  scholarships 
to Indian students for technical training in 
Germany and assisttfice in establishing a 
technological institute.  An offer was also 
made to the Prime Minister by one of the 
German States ; a large number of scholarships 
to Indian students.  The precise details of 
this offer are not yet known.  A third offer 
was from a Students' organisation in Ger
many :  two scholarships.

Mr. Speaker t The Prime Minister 
will continue.

An Hon* Member : Let him finish.

The Prime Minister and Miniater 
of Extemfal Affairs and Finance (Shri 
Jawaharial  Nehru) : I will finish it for 
him.  The offers were of help to  establish 
a technological institute by the supply of 
equipment and experts, and scholarships. 
The Federal Government offered 100 schol
arships, paying not only their fees but also 
theif passage money, etc.  The State Gov
ernment there offered 500 to 600 scholarships 
------it was not specified------mostly for tech
nical subjects.  A few scholarships were also 
offered  elsewhere.  Two  interesting ones 
were offered by the students of Hamburg 
Uaiversity of the money that they had col
lected amongst themselves ; two scholarships 
to the Indian students who come there.  We 
have felt that the best way to determine what 
should be done especially in regard to the 
technological institute is to invite a German 
team to come here and discuss it with them here 
exactly what type of institute we should have, 
where we should have and how far they can 
help, and also discuss the question of scho
larship with them.  We hope that a German 
team will come here some time next month.

Part-time  Teachers in T. C. States

Shri Matthen : Will the Min
ister of Education be pleased to state :

(a) whether he has enquired into  the 
conditions of service and status of the so- 
called part-time teachers, who are teaching 
drill,  drawing, music, sewing, Hindi, etc. 
i n the schools in Travancore-Cochin.

(b) whether he has seen the  Memoran
dum which  these  teachers  submitted to 
the Adviser to the Rajpramukh on the i8th 
April, 1956;  and

(c) Action Government propose to take 
in the matter?

The 
(Dr. K. L.

Minister of Education 
all) I (a) Yes, Sir.

(b)  No;  Memorandum, dated the i8th 
April, 1956 has been received.  A Memoran
dum, dated the 19th May, 195̂ has howcvar 
been received by the State  Government.

(c)  The State Government are examin
ing  the grievances of part-time  teachers 
and will take suitable action in the matter 
in due course.

Shri Matthen i May I know if the
hon. Minister is aware that these so-caUed part 
time teachers were full-time teachers till 1950 
and that even now the only difference between 
them and the full-time teac hers is that they 
are paid Rs. 25 a month while they have just 
tightened the period of their work ?

Dr. K. L. Shrimali 1 According to the 
private secondary school scheme which is in 
force in the State at present, a part-time tea
cher is one who works for less than 15 periode 
in any parti cular school in a week.  I would 
like to inform the hon. Member that it is the 
policy of the Goverrment to abolish these 
posts of part-time teachers.  As the edu
cation system expands, they will be ccr verted 
into whole-time teachers. But, this will take 
some time.

Shri Matthen 1 May I know whether 
the teachers teaching in the Goverrment 
schools with the same qualificaticns are full 
time teachers?  Why this invidious  dis
tinction ?

Dr. K. L. Shrimali i * Goverr ment arc, 
as I said, examining the proposal.  Part-time 
teachers have already been granted casual 
leave, and maternity benefits with certain 
restrictions.  The  question  whether part
time teachers should be allowed provident 
fund facilities is also being examired.

ShHJ Velayudhan t What about salary ?

Dr. K. L. Shrimali 1 With regard to 
salary, the question is under cxtn:iraticn.

Shri Punnoose : May I know the num
ber of part-time teachers employed at pre
sent ?

Dr. K. L. Shrimali t I can't give the 
figure.  I want notice.

Shri A. M. Thomas t What exactly 
is the present scale of salary of these part
time teachers and the scale drawn by their 
counterparts in Government institutions ?

Dr. K. L. Shrimali 1 In the represen
tation which has been sent to the State 
Government, it has been stated that the 
monthly salary which they had received hat 
been reduced to Rs. 25 a month.  I do 
agree that it is a very small amotmt.

Shri A. M. Thomas t What is exactly 
the salary of the teachers doing the very same 
work.in Government institutiort?

Dr. K. L. Shrimali 1 With regard to 
the difference in salaries between the Gov- 
erment teachers and the private  teachers> 
I shall need notice.
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Anthropological  inifiestigatioiis

*1470. Shri K. K. Dat :  Will the 
Minister of Education be  pleased  to 
itate:

(a) whether the Anthropological De
partment of India carried out an investiga
tion among the “Onges** tribes of the An
daman Islands;

(b) if so, whether any report has been 
submitted to Government;

(c) what was the duration of the investi
gation ; and

(d) whether there is any proposal for 
further investi eat ions in the Andamans by 
the  Anthropological  Department  of the 
Government of India ?

The Deputy Minister of Education 
(Dr. M.  M. Das) i (a) Yes, Sir.

(b) No. Sir, Investigations are still in 
progress.

(c) Apart from exploratory work for 
brief periods each year  durirg 1948-51, 
actual mvestigation has so far been in pro
gress for a total period of about 11 months.

(d) The present investigations will be 
earned on and continued̂

Shri K, K. Das t May I know whethei 
any investigation has been carried out among 
the Jarwar tribes of Andamans ?

Dr. M. M. Dat t Up till now no in
vestigation has been carried out among the 
Jarwar tribes.  This is due to two reasons. 
These tribes are very hostile and we do not 
know when the investigators will be made 
targets of their poisoned arrows.  Secondly, 
we do not know  their  language.  Our 
officers are trymg to leam the language of the 
Onges which is very similar to the language 
of the Jarwar tribe.  As soon as we leam this 
language, we will make an attempt for coming 
into contact with the Jarwar tribe.

Shri K. K. Das ! May I know  the 
expenditure incurred for the investigation ?

Dr. M. M. Das : So far as the expen
diture is concerned, it was incurred by the 
Anthropological Department  itself and was 
taken from  the  amoimt  that  was  given 
by our Budget  to the department.  We do 
not know the actual figure.

Shri Bhagwat Jha Azad s May I know 
whether it is a fact that this tribe is now 
limited to only 15 or ao families and that they 
cannot further multiply?

Dr. M. M. Das : The number of this 
tribe , the Onges is most probably only a few 
hundreds, not more than that.

Shri B. 8. Murthy 1 May I know that 
what progress has been made to leam theii 
kn̂ age and also to collect thsit folk songs 
and folk Uteiatuie ?

Dr, M. M. Das 1 Our officers are theie 
and they are trying to leam the language 
and they have succeeded to some extent, but 
it will take some time.

Purchase  of  Agricultural  Surplus 
from  U. S. A.

*1471. Shri L. N. Mishra t Will the 
Minister of Finance be pleased to state

(a) whether any nêtiation has  been 
made with the U. S. Government for the 
pruchase  of  surplus  agricultural  commo
dities;

(b) if so, the quantity involved in each 
case; and

(c) the purpose of such purchases ?

The Deputy Minister of  Finance 
(Shri B. R« Bhagat) 1 (a) Yes, Sir.  Nego
tiations are going on with the U. S. Govern
ment for the purchase of surplus agricultural 
commodities for local currency.

(b) The main items under consideration 
are 3*5 million metric tons of wheat and
600,000 bales (.,00 lb.  each) of long-staple 
cotton over a three-year period.

In addition 200,000 metric tons of rice 
only for the current year are also contem
plated.

(c) The purpose of these purchasses is 
to meet the need for imported foodgrains not 
only for immediate consumption but also for 
building up of buffer stocks, and for meeting 
the increased requirements of the textile 
mills for long-staple cotton.

Shri L. N. MLdira : May I  know
whether it will be a pure purchase or whethei 
it will form part of U. S. aid to India in any 
form?

Shri B. R. Bhagat : The bulk of it 
will be a loan and that would, of course, 
be a part of U. S. Assistance Programme.

Shri L. N. Mishra : I want to know 
how the payment is to be made for this pui- 
pose?

Shri B* R. Bhagat; They are all matteiss
for negotiation.

Shri Heda 1 May I know how the pri ce 
of these commodites compare with, the prices 
in our internal market or the other compe
titive markets?

Shri B. R. Bhagat x So far as  the
prices  of rice Mid wheat are concemed, they 
are higher, but so far as cotton prices art 
concerned,  recently the  American  cotton 
prices have become competitive, i.e., there it 
not much of difference, but one of the points of 
negotiation is the question giving subsidy in 
oraer to make the prices in par with Indian 
pfktt.
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The Prime Minister and Minister 
of External Affairs and Finance Ŝhri 
Jawaharlal Nefaru) : The price we are 
paying for them is the normal price that we 
pay here.

Dr. Ram Subhag Singh : In view of 
the fact that last year the Government had 
embarked upon a policy of exporting food- 
grains to foreign countries, may I know the 
causes which have too suddenly led the 
Government to import wheat in such a large 
quantity?  If it is only to build up buffer 
stocks, then why are the prices of foodgrains 
going up?

Shri Jawaharlal Nehru t The hon. 
Member has raised so many questions.  We 
have never embarked on a policy of exporting 
foodgrains.  We sent some foodgrains be
cause of urgent need to neighbouring coim- 
tries—that is not a policy—to meet the de
mands of our neighbours.  Eeven this jyar 
we have sent, I think, io,ooo tons to  East 
Pakistan since it is in very great difficulty.

Dr. Ram Subhag Singh i They had 
exported 45,000 tons and they arc still going 
to meet the orders they have received from 
foreign countries.

Shri Jawaharlal Nehru t We may even
now send some foodgrains abroad, in relatively 
small quantities like io,ooo tons, because of 
very urgent need, and usually they are loans, 
that is we get them back, the same quantity 
of foodgrains as we are giving. The House 
will notice that this is a three-year  term. 
We want to build up adequate stocks. It may 
be we are erring on the side of safety, but 
we do not want in these three years to face 
this particular problem at all even in spite of 
Any  natural disaster or anything that might 
come, and the terms offered to us by the U.S. 
Covemment were very favourable.  So we 
considered that it would be desirable to 
accept them.

Shri Kamath : If I heard the Prim 
Minister aright, he said that the price that 
we are paying is the normal price we pay in 
this country.  Is the House to understand 
that the price that we are paying for any 
particular commodity imported from any 
country in the world is the same?  Is that 
what he means by “normal price**?

Shri Jawaharlal Nehru : I cannot ans
wer  for every commodity that we buy.

Shri Kamath t Any particular com
modity imported from any country.

Shri Jawaharlal Nehru : The normâ 
U.S.  prices of foodgrains are considerably 
higher than the prices in India, but by ar- 
langement with the U. S. Government and 
certain Boards that they have we are paying 
them  more or less the normal price here.

Some Hon*  Members raie—

Mr. Speaker s It hat been sniwersd 
viBcicntly.

Zinc Plant

*1473.  Shri Balwant Sinha Mehtai
Will the Minister of Natural Resources 
and Scientific Research be pleased to 
state:

(a) whether it is a fact that Government 
appointed two Committees, one to explore 
the possibilities of setting up of a Zinc plant 
in the country and the second to suggest- 
the suitable location of the plant;

(b) if  so,  whether  Government  will 
lay both the reports of those Committeei 
on the Table of Sabha; and

(c) if not, what are the salient recom- 
endations of both the Committees ?

The Deputy Minister of Educaticm 
(Dr. K. L. Shrimali): (a) A Committee 
was set up to examine the position and give 
concrete proposals for the establish mert of 
a zinc industry in India.  This Ccirmittee 
also considered the question of establishing 
and locating a zinc smelter.

(b)  and (c). Copies of the report have 
been placed in the library of the House.

Shri Balwant Sinha Mehtas May I
know whether it is a fact that the Russian 
experts who had visited these mires recently 
submitted a very promising report about the 
industry but pointed out the slow and defec
tive working of the mine concerned and 
suggested better ways and also the banning 
of exports of zinc concentrates to foreign 
countries for extraction and the starting of 
the  industry here  soon ?  If so, will the 
Government lay the facts and apprise the 
Members of this House ?

Dr. K. L. Shrimali: That is so.  The
Russian experts have submitted a report and 
the report is placed in the Library of the 
House.  They also recommended that the 
site for the smelter should be selected after 
taking  into  consideration  several factors 
which included the location of the consuming 
centre of zinc and sulphuric acid, the distance 
between the mine and the  smelter, availa
bility of cheap electricity and railway faci
lities.

The Metal Corporation of India have 
been asked to work these mines, so that the 
minimum ore which is necessary for putting 
up a smelter may be produced.

Shri Balwant Sinha Mehta t In view of 
the fact tbat zinc has been included in Sche
dule A of the Industrial Policy Resolution 
of the Government of  India, and as such 
it has to be nationalised immediately, may 
I know what measures are being proposed to 
set up the zinc plant soon in our country ?

Dr. K. L. Shrimali: As I said earlier 
we have asked the Metal Corporation of 
India who have the lease for a long period 
to work  the  mines  and  produce th
necessary ore.  Government  will cons id
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the question of nationalisation of the mines 
only when the Metal Corporation of  India 
fails to carry out the order.

Shrl Kaallwalt Is it not a fact that the 
Minister of Natural Resources himself had 
admitted in his speech at Bangalore on the 
occasion of the Minerals Conference, that 
so far as the Metal Corporation was concerned, 
it had completely failed to set up cither the 
zinc smelter plant at Zawar, or to take up 
any other metal for the development of 
these mines, and if so, may I know why 
Government still propose to deal with the 
same company which has proved such a 
huge failure?

Dr. K. L. Shrimali:  A further chance 
has been eiven to this company.  I am not 
aware of the speech which was made by the 
Minister  of Natural  Resources  on  that 
occasion.  I can only say at this stage that 
the Metal Corporation of India has agreed 
to develop these mines and to raise the 
production  sufficiently to feed  the zinc 
smelter.  Towards this  end, the  Corpo
ration has also invited further investment in 
ts capital.

Shri U, M. Trlvedlt In view of the 
fact that the Zawar mines are working for a 
long time, and they are the  oldest mines in 
India, so far silver and zinc are concerned, 
may I know whether any steps have been 
taken by G >vernment to connect the Zawar 
mines by railways, which is a very pertinent 
and important question?

Dr. K.  L.  Shrimali:  That question 
is being examined.

Shri Kasliwal: Is it not a fact that 
G-wernment had advanced a loan of Rs. 30 
âkhs to the Metal  Corporation to work 
t‘iese mines, but subsequently, on the faihire 
of the Metal Corporation, Government have 
dccided to give notice to the company to 
refund  the money?

Dr. K, L. Shrlmalit  I shall require 
notice.

Botanical Expedition to the Andaman 
and Nlcobar Islands

*147$. Shri Wodeyar: Will the Minis
ter of Natuî al Resources and Scientific 
Research be pleased to state:

(a) whether it is a fact that a botanical 
expedition to the Andaman and Nicobar 
Islands is shortly being sponsored by the 
Botanical Survey of India; and

(b) if so, the object of the expedition ?

The Deputy Minister of Bdueation 
(Dr. K. L. Shrimali)! (a) Yes, Sir.

(b)  The object of the expedition is to 
axplore the flora of the Andaman Sc Nicobar 
Islands.  The ptogramme will include visits 
to the same ar<;as at different seasons and 
collection of all groups of plant s including

Pteri-dophyta, Bryophytes, Lichens, Fun|* 
and Algae including marine Algae.

Shri Wodeyar: May I know whether 
any branch of the Botanical Survey of India 
is going to be established there, to find out 
jhe values of the flora there ?

Dr* K. L. Shrimali: I believe the 
hon. Member is referring to the Andaman 
and Nicobar Islands.  The Botanical Survey 
of India are only sending parties to make a 
survey.

Shri Velayudhan: May I know whether 
before  sending these  expeditions  to the 
Andamans, Government have enquired that 
these particular plants are available in plenty 
in India, and they have not largely been 
surveyed ?

Dr. K. L. Shrimali: Even if they may 
be available, it is necessary to make a survey 
of the Andaman and Nicobar Islands, because 
a systematic survey has not been made of 
these islands.

Gold Mines of Ramajins

1̂476.  Shri  Lakshmayya: Will  the 
Minister of Natural Resources and Scienti* 
fic Research be pleased to state:

(a) the  reasons  why  the  gold  mines 
of ̂ majins in Anantpur District of Andhra 
were abandoned in 1920;

(b) whether Government have enquired 
into the matter to ascertain the feasibility 
of renewing mining there ; and

(c) if not, whether Government  would 
undertake to do this?

The Deputy Minister of Education 
(Dr. K. L. ShHmali): (a) to (c).  The 
required mformation is being collected and 
will be laid on the Table of the House as 
soon as possible.

Shri B.  S.  Murthy:  May I  know
whether the reason why the working of 
these mines was given up has been ascer
tained ?

Dr. K.  L.  Shrimali: That  is  not 
exactly known.  A company under the name 
of Anantapnr Gold Fields and Mines was 
formed to work in 1905; there  was some 
production between 1910 and 1927. But 
why exactly that effort was given up is not 
known.  We have made enquiries of the 
State Government.

Shrl Ramachandra  Reddi: May  I
know whether any survey has been made in 
this particuhir area by the Geological Survey 
of India?

Dr. K. L. Shrimali: Geological sur
veys are being made.

Mr. Speakert The hon. Member wanta 
to know aoout this particular area.  Has the 
Minister any information in regard to that ?
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Dr. K. L. Shrimali: I could not say 
off hand about that particular place.

M*ELS«  Employees

*1477. Shrf T. R \itttd Raoi Will 
the Minister of Defence be  pleased to 
ftate:

(a) whether it is a fact that  personnel 
Fecruited during the war for carrying oû 
the various eî neering works requir̂ by 
the Defcnce  Services  (with  or  without 
requisite technical qualifications)  and  who 
have put in eight to ten years of service arc 
not being considered for  permanency  or 
even quasi-permanency in the M.E.S at 
present;

(b) if so, their number; and

(c) the reasons for depriving them of 
•ormal service benefits?

The Minister of Defence Organisation 
(Shri Tyagi) 1 (a) Yes, there are  such 
esses.

(b) The information is being collected 
snd will be laid on the Table of the Lok 
Sabha.

(c) The persons conccmed are not eligi- 
ole for consideration for quasi-permanency or 
permanency on account of their being over
aged or educationally  unqualified.

Shri T. B. Vittal Raot May I know 
whether these employees who are deprived 
of pension and gratuity benefits are paid 
any other benefit like compassionate grant 
etc. ?

Shri Tyagit They are treated as tempo
rary employees, and the normal rules apply 
to them.  They are not deprived of any 
pension or anything like that, because, in face, 
temporary employees do not get any pen
sion.

Shri U. M. Trivedit May I know 
whether Government are taking any steps 
to give them some proper alternative employ
ment?

Shri Tyarit They are not being dis” 
charged.  In fact, in 1953, there were aboû 
608 such officers, who were not educationally 
or otherwise qualified, who were working. 
With a view to acconmiodating them in the 
permanent cadre, orders were issued sug
gesting  the  holding  of a  departmental 
examination.  Quite a  few of them have 
passed the departmental examination, which 
is technically on a par with the university 
snd  other  examinations.  The  policy  at 
present is that those persons who are working 
well and who have put in more than ten 
years of service will be considered, in spite of 
their not having passed any examination, 
for being put on the permanent cadre.

Canadian  Aid

*1479. Shri D. C. Sharmai Will the 
Minister of Finance be pleased to refer

to the reply given to Starred Question No, 9g 
on the 20th February, 1956 and sute:

(a) the names of the projects  proposej 
to be undertaken with the Canadian  Ai“ 
during the year 1956-57 i and

(b) the amount likely to be allotted for 
each project?

The  Deputy  Minister  of  Financa
(Shri B. R. Bhagat): (a) and (b).  No 
intunation has so far been received from the 
Canadian Government relative to allocation 
of aid to India during 19J6-57.  However, 
in anticipation of an allocation, the Canadian 
Government have provisionally agreed to 
alloll7 million for the Kundah Hydro-Electric 
Project.

Shri D. C Sharmai May I know in 
what way the allocation indicated  by the 
Minister will be spent for this  Kundah 
hydro-electric project?

Shri B. R. Bhagat: It will he  used 
for additional transmission line and Hqup- 
ment  required  for  ine  transmission  an 
distribution lines of the project; it will be 
used mainly for equipment and materials 
for the transmission system.
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Short Notice Questions and Answers

- .  Flood , la Rsluthaa

S.N Q.  No. 13. Shrl  Kasliwatt Will 
the Minister of Food and Agriculture be 
pleased  to state:

(a)  whether owing to heavy and incessant 
rains all over Rajasthan the entire Kliarif 
crop his been ruined;

(b) whether  scarcity  conditions  have 
appeared all over the State; and

Cc) if 80, the steps Government  propose 
to take to alleviate scarcity of food grains 
in Rajasthan?

The  Miaiater  of Agriculture  (Dr« 
P.  S. Dethmukh): (a) No.  There  has» 
however, been some damage in some parts.

Cb) No.

(c) Does not arise.

I may, however, give the House th© 
latest information.  Heavy rains on 10-8-56 
in areas of Bharatpur, Nadbai, Bayana and 
Roopbas tehsils caused damage to crops in 
about 40 sq. miles.  This affected 20,000 
people.  Kharif crops were en irely destroyed 
in this area.  The State Government esti
mates the loss of crop, stored grains and 
damage to houses at about Rs. 50 lakhs. 
Four human lives are reported to have been 
lost in  this area.  Immediate dis'ribufion 
of food, clothing, medicines and other require
ments were arranged by district author! ies. 
Gratuitous relief and loans are being dis
tributed.  Three thousand people were res
cued from the marooned areas.  The Divi
sional Commissioner and Revenue Minister 
visited the affected areas.

Shrl Kasllwal: Are Government aware 
that jowar, which is the staple food in Eastern 
Rajasthan is b'ing sold today at Rs. 17 per 
maund and bajra, which is the staple food 
in Western Rajasthan, is being sold at Rs. 15 
per maund ?  If so, do Government propose 
to open any fair price shops in those areas ?

Dr. P. S. Deshmukh: We know that 
when such calamities occur, generally the 
prices rise.  It may be correct that prices 
have risen.  But we are prepared to provide, 
relief, and we have opened two centres 
where wheat will be available at Rs. 14 per 
maund in ample quantities.

Shri G. S. Slnghx The Minister referred 
to certain  areas of Bharatpur which  were 
inundated.  Apart from the steps  taken by 
the district authorifies, may I know what 
special help the Central Government are 
going to give to the State Government for 
relief in this area?

The Minister of Food and Agriculture 
CShri A. P. Jain): The Central Govern
ment are prepared to supply adequate quanti
ties of wheat at the rate of Rs. 14 per maund 
inclusive of gunny bag.  Besides this, there 
is a scheme of relief which includes a large 
numlier of items of Hicf bŷ %way of free- 
distribution of food, sale of food at conces
sion rates, supply of water fodder, repair of 
houses etc. In this, if the expenditure docs not 
exceed Rs. 2 crores, the Central Government 
contribute 50 per c?nt of the money spent 
on gratuitous relief. If the total expenditure 
•xceeds Rs. 2 crores, the Central Government
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contribute 75 per cent of the amount in 
excess of Rs. 2 crores.  If the State Govern
ment needs any ways and means advances, 
the Central Government also make those 
jjways  and  means  advances.  The  State 
Government need not take the sanction of 
the Central Government for incurring ex
penditure on this account.  It can incur tl̂ 
expenditure and then ask the Central  Go
vernment for contribution up to 50 per cent 
thereof.

Shri U. M. Trlvedlt  May I know 
whether any steps are taken by the Central 
Government to open fair price shops in 
Chittorgarh disrria where the rate of wheat 
is soaring from Rs. 19 toRs. 20permaund?

Shrt A. P. Jains  At present, the State 
Government wanted to start fair price shops 
at Jhalawar and they have done it.

We are further building up reserve stocks 
at Jaipur and Jodhpur.  Of course, if the 
State Government feels that there is need 
for starting any fair price shops there, we 
shall be prepared to supply wheat to the 
State Government for the purpose.

Flood in Bihar and U.P.

S.N.Q. No. 14. Dr. Ram Subhaff Slnjili' 
Will the Minister of Food and Agriculture
be pleased to state;

Ca) whether large areas of the distritti 
of Shahabad (Bihar) and Ballia CU P.) have 
bsen affected by unusual floods in the Ganga;

Cb) if so, the number of persons who have 
been rendered homeless in those areas;

(c)  the estimated value of Bhadai crops 
destroyed;

Cd) the number of persons and cattle 
that have been washed away;

(e) the pK)siion of the supply of food- 
grams  and  fodder  in  the  flood-affected 
areas; and

(f) what help has so far been rendered 
to the flood sufferers by the State and the 
Union Governments ?

The  Minister  of Agriculture  (Dr.
P*  S*  Deshmukh)*  (a) Floods  are  an 
annual feature in these two districts but the 
intensity  has  been  somewhat greater in 
Shahabad this year.

(b) Tlw exact number of persons rendered 
homjless is not known.  About 2,000 huts 
«id  mud-houses  have  been  damaged  in 
Ballia district and about no in Shahabad 
district.

(c) Shahabad—iSs.  5  lakhs  (̂approxi-
 ̂ mately)

BalUa—Rs.  22  lakhs  (approxima
tely).

(d) Shahabad—Nil 
Ballia—persons Nil,

cattle  7.

(e) Quite  satisfactory.

(f) Shahabad District:  gnrtuitous relief 
Is being distributed to about 20,000 persons 
daily by the State Government.  Medical 
arrangements have also been made.

Ballia District:  The State Government 
have sanctioned Rs. 20,000/- for gratoitoui 
relief.  Twelve flood posts have bw set up 
and boats have been provided for evacuation 
of people and where space permits theif 
belongings  also. G.C.  Sheets and  other 
material have been supplied for erection of 
temporary huts.  -

Rs. 50,000/- have been sanctioned for 
Bihar and Rs. i lakh for U.P. from the Prime 
Minister’s National Relief Fund.

The Bihar Government have been  sup
plied 21,600 tons of rice and 17,600 tons of 
wheat by the Central  Government.  The 
Government of  India  have  supplied
19.000 tons of wheat in July and anothet
70.000 tons of wheat is being supplied.

Dr. Ram Subhag Singhs  Is it a 
fact that the prices of foodgrains in these 
flood-affected areas, particularly Shahabad 
and Ballia, have almost been doubled during 
the recent period? If so, why was supply 
not rushed to these  places directly  from 
Banaras and Patna, in view of the disclosure 
made by the hon. Minister here on August 
17, that large quantities of foodgrains are 
stored in Banaras and Patna ?]

The Minister of Food and Agricnl- 
ture (Shri A. P. }ain)s  t had a personal 
tolk on the telephone with the State Minister. 
He said that the situation was not alarming; 
and as soon as they found that there was any 
necessity to send foodgrains there from the 
Government depot, they would do it.  So 
far as the Government of India are concerned 
we have supplied the State Goverimient with 
the stocks. The figures have been given, and 
if there is more need, we are prepared to 
supply them.

Dr. Ram Subhag Singhs Are Gov
ernment  aware that all the foodgrains stored 
in khaddis and other puces in those villages 
which were affected by the flood in  these 
two districts have been damaged and destroyed ? 
May I also know whether the State Minister 
or official with whom the hon. Minister had 
a talk on the telephone had cared to visit 
those areas to find out the real position?

Shri A* P. Jains  I am not aware of all 
thesêdetails. ’ Nowi there are two types "of 
foodgrains in store in Bihar; foodgrains which 
are maintained by the State Government 
and foodgrains which are kept by the Central 
Government.  So far as the Central food
grains are concerned, I can say with certainty 
none of the stocks has been damaged or des
troyed.
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Dr. Ram Subhag Singh: My question 
is different. It relates to fo<̂grains stored by 
the villagers in their khaddi.

Shri A, P. }aint I am coming to that. 
I am not aware of the damage that has been 
caused to the foodgrains...............

Shri  Chattopadhyaya: On a point
or order.  Wc have been hearing several 
Ministers say that *they are not aware of* 
things.  May I know what the position is?

Dr* Lanka Sundaramt They are not 
aware; that is the position.

Shri A. P. Jaint  The position is that 
where we are not aware, we are not aware.

An Hon. Member: How?

Shri A. P. Jains I am not aware of any 
damage that has been caused to the foodgrains 
of the peasants; nor did I make any inquiry 
about the position. Of course, I am prepared 
to look into it. If there is any need for more 
supply,  I  have  already  said  that we arc 
prepared to do it.

Dr. Ram Subhag Singh: The hon. 
Minister of Agriculture said that thousands 
of houses, especially  mud houses in the 
villages have been destroyed.  It is a practice 
in those areas that all their foodgrains are 
stored, particularly during the months of July, 
August  and  September,  in khaddis.  My 
point is...........

Mr. Speaker: What is this khaddi}

Dr. Ram Subhag Singh: khaddi
means underground store.  These godowns 
are destroyed and they are having nothing to 
depend upon. Now th it the sowing season 
is drawing nearer, may I know whether the 
Government  will take adequate and quick 
steps to supply rabi seed in time and in enough 
quantities ?

Shri A. P. Jain: I had given the fac
tual information which was within my know
ledge.  It may be that some foodgrains have 
been destroyed.  If the State Governments 
waiit us to help them with rahi seed, we shall 
certainly do it.

TTo ifo  :  jpnreT

# iTRifhT 3ft iFt  ̂ ^

9THT «!nfiTT g I   ̂  I Pf

^  ^  ^  'HIT

 ̂I   ̂  ̂^

 ̂551  ftniT flfPT I J>TT

...............

Mr.  Speaker: Order, order.

Shri R. N. Singh: I want to put a 
question.

Mr. Speaker: Why should hon. Mem
bers have photos and other books to be presen
ted on the floor of this House,to the Mmisters ? 
Why should they not send them earlier to 
the Ministers if they are interested in their 
particular State where the flood is said to be 
very  serious and is an  annual  feature, 
êstion Hour is not meant for the purpose 
OT cross-examination.  We are not  putting 
short notice and supplementary  questions 
tor that purpose.  The Ministers are res
ponsible to the whole House and not more 
or less to a particular party. In these circums
tances, any hon. Member is entitled to write 
to the Ministers in advance relating to any 
grievances that have come to their knowledge. 
If they are of such a public nature that they 
have to be taken notice of on the floor of the 
House, I will allow such questions.  What 
is the object of bringing all  these  here? 
Some people get cloth here and show it; 
some other people get photos and show them. 
It is all very wrong.  If hon. Members are 
really interested in their States and in their 
constituencies,  this House is not the only 
forum; they have a forum outside also and 
they can write to the hon. Ministers and if 
they  do not get replies then they can put 
questions.  I am not going to allow whatever 
has happened earlier.

tto : 4 3rrJT«Tr

SHTTT-

fnfr

•A’   ̂5fTJT fiRT

 ̂ TT

 ̂  ̂ *PT «Pt$ 'TJT

JIT  ̂  ̂  «TFIT I ?

irft «o So qm

fSraiT  W  ̂  3R  TT  «niJT

 ̂ I  r̂nr ’i’tt ^

^ 'IT  t,
% oumin  >TT8r 'K »I55IT ̂  ̂
shfirsT *1̂  ̂ '̂Tt̂

vtftrer  t I  'ft fOT 
q«T JU

5*T 5̂ TTSJT   ̂̂   Trnr
tTTVrxI’T ̂
«TT—

«rr iff I
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vr % ft? m-

 ̂fsFT ?«nWt TT ■o

% STTT

 ̂   t,   ̂ wt̂   t ? 

fkftiR «ftr  ̂  ̂ SPFR

«ft TTo ?T#  :  t m   ̂ JTpN’

f̂fTTTT   ̂ WIT %ftX JTT*̂

iRHT  fir̂iT   ̂ 3r̂5T

%  ^ f̂ ?T ^ far  ̂  ̂  %

ftrcT ^  ̂  I

you must write in a formal  m̂inncr to 
the House.

Discharge of Serving 
sonnel .

Defence Per-

WRITT£N ANSWERS TO QUESTIONS

Integration and Development Fund

•1450. Shrl Shree Narayaa Da*: Will 
the Mini'iter of Finance be pleased to state:

(a) whether  the ‘Integration and De
velopment  Fund* hâ been instituted within 
the State Bank of I idia, as  recomTiended 
by the All India Runl Credit Survey Com
mittee;

(b) if SD, th:  present position of this
fund; and

(c) the  extent  and  heads  of expen
diture met from this fund?

 ̂The Miaitter of Revenue and Defence 
Expenditure  (Shrl A. C. Guha):  (a)
An Integration and Development Fund has 
been instituted by the State Bank of India in 
terms of Section '36 of the State Bank of India 
Act— ŵhose provisions  arc in conformity 
with  the recommendations of the All India 
Rural Credit  Survey  Report.

(b) A sum of Rs. 24-75
dividend for the half-year ended the 31st 
December, 1955 on the shareholding of the 
Reserve Bank up to 55 per cent, of the total 
issû capital of the State Bank, nas  been 
credited by the State Bank to the Fund,

(c) The losses attributable to the branch-
established during the half-year ended the

31st December, 1955 h*ve not yet been deter- 
Ĵ ed.  No  other  losses  or  expenditure 
have been met from the Fund so far.

*1451. Shrimati Renu Chakravarttyi
Will the Minister of Defence be pleased 
to  state:

(a) whether it is a fact  that  serving 
personnel are discharged after long  service 
on the ground “Services no longer required**;

(b) whether such  personnel arc given 
the reasons for their discharge; and

(c) if not, the reasons therefor?

The  Deputy  Minister  of Defence 
(Sardar Majithia)} (a) Under the rules 
in force. Junior Commissioned Officers and 
Other Ranks in the Army, Ratings in  the 
Navy and Airmen in the Air Force can be dis- 
chaîed at any time on the ground that their 
services are no longer required either when 
there is a reduction in the establishment or 
when their retention is found to be not in the 
interest of the Service concerned.

(b) Yes,  except where it is not m the 
pubhc interest to do so.

(c) Does not arise.

Prohibition

♦1453. Shri  Dabhit Will  the  Minis
ter of Home Affairs be pleased to state 
whether Government have issued instructions 
or propose to frame rules prohibiting Govern
ment ssrvancs from taking liquor ?

The Minister  in the Ministry  of 
Home Affairs (Shri Datar): Instructions 
have been issued that Government servants 
should refrain from serving alcoholic drinks 
at official or semi-official parties and also avoid 
doing so, as ar as possible; at private parties. 
It has not been considered necessary to make 
a rule for this purpose in the Service Rules.

Distribution  of Books

*1460. Ch. Raghubir Singht Will the 
Minister of Education be pleased to state:

(a) whether it is a fact that his Ministry 
distributes books on different subjects to the 
various educational institutions in India;

(b) if so, what is the basis for this distribu
tion; and

(c) the number  of institutions to whom 
books were given during 1955-56 in Uttar 
Pradesh ?

The Deputy  MinUter of Education 
(Dr. K. L. ShrlmaU):  (a) Yes, Sir.

(b)  A stttement  is placed on the Table 
of the House. ISw Appendix VIII, Annexurc 

No. 531.

(c ) Forty-nine.
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Inttltutioas for Children and Women’s 
Welfare

Shri S. V. L. Narasimham:

Will the Minister of Education be pleased 
to state:

(a) the  co.iditions prescribed for giving 
grants by the Central Social Welfare Board 
to  institutions engaged in children’s  or 
woman's welfare; and

(b) the machinery utilised to satisfy that 
the institutions are in  existence  and  that 
the amounts are properly utilised ?

The  Deputy Minister of Education 
(Dr. K. L. Siirimall;: (a) and (b). A state
ment giving the requisite information  is laid 
on the Table of the Lok Sabha.  Appen
dix VIII, Annexure No. 54].

Olympic Garnet

*1467. Shri M. Iftlamuddin: Will the 
Minister of Education be pleased to refer 
to the reply given to Starred Question No. 
2493 on 25th May, 1956 and state:

(a) whether  detailed proposals with their 
financial implications have been since received 
from the Indian Olympic Association by 
Government:

(b) if so,  whether  Government have 
examined it and rendered assistance;

(c) whether  Government  hive  also 
rendered assistance to National Sports Federa
tion for coaching the participating teams; 
and

(d) if so,  the extent of  assistance ren
dered ?

The D^uty  Minister of Education 
(Dr. K. L. Shrimali)!  (a) No, Sir.

(b) Docs not arise.

(c) Yes, Sir,

(d) A grant of Rs.  I9t500/- has been 
sinctioned to the Indian Hockey  Federation 
for conducting coaching camps for the training 
and selection of players for the Olympic 
Games.

Ensine#ring  College for Orissa

•1468. Shri Sangannat Will the Minis
ter of Education be pleased to refer to the 
reply given to Scarred Qaestion No. 989 on 
22nd August 1955 in respect of the Engi
neering College for Orissa and state:

(a)  whether any grant has  since  been 
sanctioned by the University Grants  Com
mission for the proposed Engineering College 
in Utkal University; and

(b) if so, to what extent?

The Deputy  Minister of Education 
(Dr. K. L. Shr maH)! (a)  and (b). No 
grant has hcen s nctioned, so far, by the 
University Gnnts  ommission for ths esta- 
blis’ament of 'h: Engineering Colhge.

Development of Regional Languages

Shri Ram Krishan:

Will the  Minister of Education be 
pleased to state:

(a) whether  Government  have  any 
detailed scheme or development of regional 
languages (other than Hindi) in the Second 
Five-Year Plan;

(b) if so, the main programme of develop
ment; and

(c) the  amount allotted or to be spent 
(State-wise) and also its breakup for different 
languages for 1956-57 and for the Second 
Plan Period ?

The  Deputy Minister of Education 
(Dr. K. L. Shrimali): (a) and (b). Yes, 
Sir, but the details of the scheme have not yet 
been worked out.

(c) Does not arise.

Land  Disputes in Tripura

*1472. Shri Dasaratha Deb: Will the 
Minister of Home Atftdrs be pleased to 
state:

(a) whether  land  disputes  at  Kan- 
chanpur  (Tripura)  between  the  Tribah 
and Swasti Samity had been settled;

(b) if not,  the reasons for such delay;

(c) whether  it is a fact that the dispute 
has been pending for several years; and

(d) the steps  that are being taken to 
settle the disputes ?

The Minister  in the Ministry of 
Heme Affairs (Shri Datar):. (a) Except 
for certain individual appeals, which are now 
being heard, the disputes have broadly been 
settled.  It is expected that the posting of 
boundary pillars finalising the issue will 
commence shortly;

(b) Docs not arise in view of (a) above.

(c) Yes, Sir.

(d) The Collector  of Tripura visited 
Kanchanpur, several times, for the specific 
purpose of settlement of the disputes and a 
survey staff has also been deputed for this 
purpose.

Rupkund Remains  '

•1474. Shri Deogam: Will the Minis
ter of Education be pleased to refer to the 
reply given to Starred Question No. 542
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the 31st JuJy, 1956 and lay on >he Table full 
text of the folk-sorgs throwing light on the 
,i|ragcdy that betook the piigfims in Rup- 
kund ?

The  Deputy MinUter of Educatlo® 
(Dr. K. L. Shrimali):  A copy of the ful̂ 
text of the folk-songs ia being obraii cd ar d 
will be laid on the Table of the House in 
due course.

Construction of New Stadia

♦1478. Shri M. D. Jothi: Will  the 
Minister of Education be pleased to state:

(a)  whether it is a fact that Govern
ment have formulated a comprehensive coun
trywide Scheme for constructing new stadia 
for physical recreation; and

(b) if so, ths details thereof?

The  Deputy Minister of Education 
(Dr, K. L. Shrimali)! (a) and (b) There 
is a scheme for granting Ananciai assistance 
tp State Governments and sports Federations 
for the construction  of  stadia.

Central BranchAgency

*1481. Shri Jhulan Sinha : Will  the 
Minister of Law be pleased to state;

(a)  the total amount spent on the Cep*- 
tral Agency Branch during I954-I955 and
i955-56;

(b)  the amount received from the State 
Governments for cases conducted  on  their 
behalf; and

(c)  whether all the States are partici
pating in the scheme ?

The Minister of Law and Minoriry 
Aflklrs (Shri BitwM)i (a)Thc total amount 
spent on  the  Central  Agency  Branch 
»as foUows

1954-55
1955-56

Total

Rs. 1,12,290-5-3 
Rs. 1,16,536-2-3

Rs. 2,28,826-7-6

(b) The amount received from the State 
governments is as follows

1954-55  .
1955-56 .

Total

Rs.  64,349-2-0 
Rs.  63,882-2-0

Rs. 1,28,231-4-0

ftw

PfT :

(c)  The answer is  in  the  negative
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Central lattitute  of Management

fSardar Iqbal Sin̂ h :
J Sardar Akarpuri :
Shri D. C. Sharma :
LShri M. Ulamuddin:

Will the Minister of Education be 
pleased to refer to the reply given to Star
red Question No. 1278 on the 9th April, 
1956 and state  :

(a) whether decision has been taken for 
the establishment of the Central Institute 
of Management; and

(b) if 80, the details thereof?

The Deputy Minister of Education 
(Dr. K, L. Shrimali) j (a) Not yet, Sir.

(b) Does not arise.

Insurance  Companies

*1484. Shri Gidwani Will the Minis
ter of Finance be pleased to state:

(a) the steps Government propose to 
take to safeguard the interests of the policy 
holders  of  such Indian Life  Insurance 
Companies as have been found insolvent 
or are in an insolvent condition;

(b) whether any scheme for that i® 
under  consideration  ;  and

(c) if so, the nature of that scheme?

The Minister of Revenue and Civil 
Expenditure  (Shri  M.  C.  Shah) :
(a) to (c).  Steps have been set in motion to 
tet valuations made of insurance companies 
of doubtful financial standing.  After the 
Life Insurance Corporation comes into being, 

study these valuations and, if these 
▼aluations disclose insolvency submit,  for 
consideration of the Central Government, 
•chemes  under Section 14 of the Act for 
reduction of policy contracts of  insolvent 
Companies.

Government  have  already  given  an 
assurance that such cases will be dealt with 
as generoulsly as possible.

Mobile Libraries and  Film  Units

*1485. Shri M. Islamuddin t Will 
the Minister of Education be pleased to 
state:

(a)  the  number  of mobile  libraries 
and film units opened so far by our Mis
sions abroad, country-wise; and

(b) the number to  be opened during 
he year 1956-57 ?

The Deputy Minister of Education 
Dr. K. L. Shrimali) : (a) and  (b).  In
formation is being collected and will be 
laid on the Table of the House.

Indian  flora

*1486. Shri Wodeyar : Will the Minis
ter of Natural  Resources and Scien
tific Research be pleased to state;

(a)  whether  the  Botanical  Survey  of 
India has taken any steps to publish volumes 
on  Indian flora; and

(b) if so, whether the survey has investi
gate i the economic values of rich flora ef 
Mai ̂ ai in Mysore State and the results 

thereof ?

The Deputy Minister of Education 
(Dr. K. L. Shrimali) : (a) Yes, Sir.

(b) Not  yet, Sir, but hopes to do se 
soon as possible.

National Museum

*1487. Shri D. C. Sharma : Will the 
Minister of Education be pleased to state 
the amount of expenditure incurred so far 
in  connection with the construction of a 
building for the National Museum, Delhi?

The Deputy Minister of Education 
(Dr. K. L. Shrimali) 1 Rs. 7)76,423 t ill 
3e-6-i956.

Cultural Relations with Egypt

*1488.  rSardar Akarpuri :
\Sardar Iqbal Singh :

Will the Minister of Education be 
pleased  to  state  the  steps  Government 
have taken to bring about closer cultural 
relations with Egypt during 1955-56?

The Deputy Minister of Edoentim
(Dr. K. L. Shrimali) : No special steps 
have been taken during i955-5̂» but the 
strengthening and  development  of Cul
tural relations with Egypt is pan of our 
normal cultural aaivities with foreign coun
tries.

Cultural Delegations from Abroad

*1489. Shri M. Islamuddin iWill the 
Minister of Education be  pleased  to 
state:

(a)  whether  Government  have invit
ed any cultural  delegations and goodwill 
mission from abroad to visit India daring
1956-57 ;

(b)  if so, from where;  and

(c) whether the invitations have been 
accepted by them?
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The Deputy Minister of Education 
(Dr. K. L. Shrimali) : (a) No invitation 
has been sent so far ;

(b) and (c). Do not arise.

Central Institute of Indology

1013. Shri Ram Krishan i Will the 
Minister of Education be pleased to state 
at what stage is the scheme of establishment 
of the Central Institute of Indology?

The Deputy Minister of Education 
(Dr. K. L. Shrimali) : A Sub-Commit
tee  of Indological  experts is preparing 
scheme for the setting up of an Institute.

Training Facilities for Secondary 
School Teachers

101̂ Shri N. B. Chowdhury : Will 
the Minister of Education be pleased to 
state the amount, if any, granted by the 
Government of India to the Government 
of West Bengal for the extension of training 
facilities for the Secondary School treachers 
during 1955-56?

The Deputy Minister of Education 
(Dr. K. L. Shrimali) : Rs. 1,20,900.

Scheduled Castes and Scheduled Tribes
Staff of Tripura Government

Z015. Shri  Dasaratha Deb :  Will
the Minister of Home Affairs be pleased 
to state:

(a) the number of Scheduled Caste a 
and  Scheduled  Tribes  in  Government 
•ervice  of Tripura at present; and

 ̂ (b) whether Government propose to
increase the  number particularly in class 
IV service?

The Minister in the Ministry of 
Home AflTairs (Shri Datar) t (a)  Sche
duled Castes—873; Scheduled Tribes—1435.

(b) The matter is under consideration 
f̂ the Government of Tripura.

Welfare Extension Projects in Assam

1016.  Shri Debendra Nath Sarma:
Will the Minister of Education be pleased 
to state:

(a) the number of Welfare Extension 
Projects to be opened in Assam during the 
Second  Five Year  Plan;  and

Cb) the places of their location?

The Deputy Minister of Education 
(Pr. K. L. ShHmaU) : (a) 51.

(b) Their location has not yet been 
decided.

Plantation  Industry

1017. Shri V. P. Nayar : Will the 
Mmister of Finance be pleased to state:

(a)  the  estimated  amount  invested- 
in the Plantation  Industry of Travan 
core-Cochin state;

(b) the share of foreign capiul in tli 
investment;

 ̂ profits made by (i) foreife
and Jii) Indian Capital during the years , 
the First Five Year Plan from the Plantatic 
Industry of State; and

(d) the amounts allowed to be remit (, 
to foreign countries from Plantation Indusfj 
^̂ îJravancore-Cochin during the ah()̂

Of External Affairs »nd i«lnanoe (Sh> 
Jawahar |lal Nehru) ,  co (d).  Goveu 
ment regret that  this information n n 
readily  available.

T. C. Police Personnel

1018. Shri V. P. Nayar i Will t
Home Affairs be pleased t

the Police Constables and Head Constables

are  not provided 
with Government quarters;

(b) whether Government have any scheme

to provide quarters at  low rent to them: 
and ^

(c) if so, the details thereof?

The Mlni*tcr la the Mlniitry of
(Shri Datar) j  (a)  No

Sir.  Of the total strength of 1155 Head 
Constables and 8079 Constables, 469 Head 
Constables and 3920 Constables have al
ready  been  provided  with  Government 
qiMrters and steps are being Uken to pro
vide quarters to the rest.

(b)  Yes.

(e) A sum of R«. 80 lakhs has been eat-
marked during the current imandal  year 
for police housing.  Site Selection Com
mittees for selecting suitable sites for the 
purpose have been constituted, and in some 
places land has already been acquired.  The 
scheme is to provide rent free accommodation 
to all the policemen in the State.

Civil Supplies Department in T. C 
State

1019. Shri V. P. Nayar :  WiU the
Minister of Home AflTairs be pleased to 
refer to “XI Retrenchment" at page 6  of 
the Report of Administration of the Civil 
Supplies Department of T̂avancore  C#.
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chin for the year ending the 31st March,
1955  and  suic:

(a) the total number of hands retrenched, 
category-wise;

(b) the number in each category sincc 
re-cmployed in  Government service i and

(c) the number of unemployed at pre
sent ?

The Minister in the Ministry ofThe Minister in the Ministry of 
Home Affairs (Shri Datar) Home Affairs (Shri Datar) : (a; i'he 
total number of hands retrenched categorj- 
wise is as under :—

Posts No.

Deputy  Commissioner of Civil 
Supplies . . . .

Financial  Assistant to Deputy 
Commissioner, Civil Supplies . 

Manager officer of the Deputy 
Commissioner, Civil Supplies . 

Village Officers  .  .  .
Village Assistants  •  •  •
Grain Purchase Tehsildars.  .
Taluk Supply Officers  .  .
Assistant Purchase and Rationing 
Officers . . . .

Clerks, Field Officers,  Accoun
tants, Grain  Purchase Assis
tants and Department Officers
etc.................................................

Typists..........................................
Peons . . . . .

I

250
28

35
34

3«

426
8

221

(b) All the employees were given al- 
ternaiivc appointments in other Depart
ments.

(c) Nil.

5ultural  Delegations  sent  Abroad

323.  Shri Ram Krishan 

5ultural  Delegations  sent  Abroad

323.  Shri Ram Krishan : Will the 
Minister of Education Education be pleased to state 
the  number  t)f cultural  delegations  that 
visited foreign coantrifcs during  1955 and 
the name of countries visited,  delegation- 
wise?

The Deputy Minister of EducationThe Deputy Minister of Education 
(Dr. K. L. Shrimali)(Dr. K. L. Shrimali): Five as follows :—

1. Indian Cultural Delegation to China.

2. Indian Fihn Delegation to China.

3. Students-Teachers  Delegation  to 
China.

4.4. Indian Sports Teams Delegation to 
Afghanistan, and

5. Indian Cultural Delegation to Philip
pines, to  pSTticipate in the ist Regional 
Music Conferpnce of South-East Asisn coun
tries held at Manila.

(V) WT   ̂ I 
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Voluntary Educational  Institutions

1022.  Pandit D. N. Tiwary : Will the 
Minister of Education be pleased  to sta> 
te :

(a) the number and names of the Vo
luntary  Educational  Institutions  and  Or
ganisations which  have received  financial 
assistance  from  Government  during  the 
period of the First Five-Year Plan;

(b) whether Government  receives re
ports  of their  activities  and  scrutinises 
them;

(c) whether any fraud or diversion of 
grants to other works have been detected; 
and

(d) whether any of these organisations 
have been able to collect even 15 per cent, 
of their total Budget through public con
tributions ?

The Deputy Minister of Education 
(Dr. K. L. Siirimali) 1 (a) 273 Voluntary 
Educational  Insututions/Organisations  re
ceived financial assistance from Gavernment 
during the period of the First Five-Year Plan. 
Their names are given in the List placed on 
the Table of the House,  Appendix
VIII, Annexure No. 55]. '

(b) Yes.

(c) Yes,  in one case only.  A sum of 
Rs. 36,120  was  sanctioned  to Sitagarh 
agricultural  Basic Training Institute, Ha- 
2ariba gh, Bihar, for construction of buildings 
•nj lot equipment.  The Institute spent 
Rs.  12,277  on equipment and the balance

was utilised for other purposes, such as payr 
ment to staff reserve fund, poultry etc.  The 
State Government have asked  the Principal 
of the Institute to exclude the amount  of 
expenditure over items not covered by  the 
purpose of the grant frt>m the accounts for this 
grant and to spend the money on buildings 
and equipment.  The  Principal has given 
the assurance in writing to do so.  This will 
be verified by the State Government  at 
the next audit.

(d)  The information is not  readily 
available.

Physical Education

1023.  Pandit D. N. Tiwary 1 Will the 
Minister of Education be pleased to state 
the number of institutions which have re
ceived aid from the Central Government for 
physical education so far (State-wise) ?.

The Deputy Minister of Education 
(Dr. K. L. Shrimali): A statement in res
pect of the last three years is laid on the 
Table of the House.  [See Appendix VIII, 
Annexure No. 5̂1-

Social Welfare  in Andamans

1024. Shri D. C. Sharma : Will the 
Minister of Home Affairs be pleased to 
state the main features of the scheme for 
training local inhabit nts of Andaman and 
Nicobar Islands in the Social Welfare Cen
tres during the Second Five-Year Plan ?

The Minister in the Ministry of Home 
Affairs (Shri Datar) : There is no such 
scheme in the Second Five-Year Plan of the 
Andaman and Nicobar Islands.

Propagation  of Hindi

1025. Shri Jethalal Jo»l|i .: Will the 
Minister of Education be phased.to ĥiite 
the total amount of expenditure incurred 
on the promotion of Hindi duripg the period

1954-55  n̂d  1955-56?

The Deputy Minister of Education 
rDr. K. U Shrimali) : The Central Gov
ernment  incurred  an  expenditure of 
Rs 5,36,332 and Rs. 6,97.886 on the promoaon 
of Hindi during the years 1954-55 ̂  1955
56 respectively.

Prohibition in Kutch

pleased to state the number ot persons
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who were prosccuted in K iicii for violating 
the orJer of prohibitio.i from Januiry to 
July, 1956?

The Minister in the Ministry of 
Hone Affairs (Shri Ditar) : Cases again>c 
80 persons have been instituted for violating 
the  order  of prohibition  since  January* 
1956.

Lahaul  and  Spiti

1027. Shri  D. C. Sharma ; Will 
the Minister of Home Affairs be pleased to 
state :

(a) what  steps  were taken  by  GoV 
crnment for  the development of Lahaul 
and Spiti areas during 1955-56;

(b) the  total  amount  spent  on  the 
development schemes during that year ?

The Minister in the Ministry of 
Home Affairs (Shri Datar) 1 (a) A Ceniril 
grant-in-aid of Rs.  577 lakhs was given to 
the Gjvernmsnt of Punjab during 1955-56 
for the development of Lahaul and Spiti in 
respect of the schemes under the heads: 
Education, Agriculture, Forest, Medical and 
Public Hialth, Cottage Industries, Irrigation, 
Co-operation, Roads etc.

(b) Rs. 5-16 lakhs.

Disqualified candidates in Last General 
Elections

1028. Shri Bheekha Bhai 1 Will the 
Minister of Law be pleased to state  :

(a) the number of candidates who were 
declared disqualified during the last General 
Election, State-wise;

(b) the number of candidates in Rajas
than who incurred disqualifications :—

(i) on grounds of not filing returns
of election expenses;

(ii) on grounds of corrupt practices; 
and

(c) the names of candidates under (i) 
above in the Districts of Banswara, Dungar- 
pur and Udaipur?

Tiie Minister of Law and Minority 
Affairs (Shri Biswas) : The information 
is being colircted and will be laid on the 
Table of the House when received.

zei9.

Social  Education

Shri Ram Krishan : 
\Ch« Raghubir Singh 1

Will the Minister of Education be plea
sed to state :

(a)  the total number of District Social 
Education Orgaiiisers sanctioned  so far in 
each State, District-wise; and

(b) the  number  of  Deputy/Assistâ  ̂
Directors of Social Education sanctioned s 
far,  state-wiiie ?

The Deputy Minister of Education
(Dr. K. L. Snrimali) : (a) and (b). A state
ment is iaid on the Table of the House. 
[See Appendix VIII, Annexure No. 57].

Post-war Reconstruction  Fund

1030. Shri D. C. Sharma ; Will the 
Minister of Defence be pleased to lay on the 
Table a statement showing :

(a) the total amount initially given to the 
Punjab out of the Post- war Re-construction 
Fund for ex-servicemen;

(b) the amount spent in Punjab  till 
the 31st March 1956 and the final balance on 
t’lat date  ;

(c) the time-wise break up of the ex
penditure  incurred  during  the  financial 
year 1955-56; and

(d) the outlines of the proposed ex
penditure for the year 1956-57 ?

The Deputy Minister of Defence 
(Sardar Ma|ithia) : (a) to (d). A statement 
is laid on the Table of the House. [See 
Appendix VIII, Annexure No. 58I.

U ntouchability

1031. Shri D. C. Sharma t Will the 
Minister of Home Affairs be pleased to 
sute  :

(a) the number of written complaints 
received by the Scheduled Castes Commis
sioner and the Regional Commissioner of the 
Punjab regarding the practice  of untouch- 
ability after the Untouchability  (Offences) 
Act came into force; and

(b) the action taken thereon ?

The 2Vlinister in the Ministry of 
Home Affairs (Shri Datar) : (a) and (y.
A statement is laid on the Table of the 
House . [S«« Appendix VIII, Annexure No.
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Contraband Goods

rSardar Iqbal Singh :
1033* \Sardar Akarpurl i
Will the Minister of Finance be pleas

ed to state:

(a) the amount of contraband goodi 
seized by land customs department in Pun
jab in 1955-56;

(b) the nature of such goods;

(c) how these goods have been disposed 
of during the said period;

(d) how many of them are lying in  go- 
downs; and

(e) the monetary value of the goods 
disposed  of  ?

The Minister of Revenue and Defence
Expcaditure (Shri A. C. Guha) : (a) and
(o;. vJOiUrabanu goods such as gold, Silver 
Jewellery, currency,  cloth, Tilla , livesto<̂» 
watches, rock-salt, vehicles and other mis
cellaneous goods of the value of Rs. 3,18,037 
were seized by the Land Cutsoms Depart
ment in Punjab during 1955-56.

(c) The confiscated ôods have been 
either released to the parties on payment ot 
redemption fine or disposed of through pub
lic auction when not redeemed by the owners. 
Confiicated gold and silver have been sent 
to the Government Mint.

(d) Goods valued at Rs, 2,50,114 «re 
still lying in Customs custody;

(e) the value of goods disposed of is

Rs.  67,923.

Excise Dutsp on Tobaoce

_ / Sardar Iqbal Singh:
1035 '̂ Sardar AMupuri:
Will  the  Minister  of Finance bz 

pleased to state :

(a) whether there >»as a decrease in 
the revenue from tobacco excise d̂uring 
the  vear 1954-55  the Punjab  and 
PBPSU; and

(b)  if to,  whether any invesiigatioa 
has been mode into it?

The Minister of Revenue and De
fence Expenditure (Shri A. C Guha) 1
(a) No, Sir.

(b) Does not arise.

Women Welfare Organisations

1036. Shri  Madiah  Gowda t Will 
the Minister of Education be pleased 
to state :

(a)  the  number  of Women  Welfare 
Organisations in the country which have 
been helped by Government since 1953 
and to what extent;

(b)  the number  out of them which 
work in rural areas only and the total 
amount of money granted for that pur
pose; and

(c) how many rural women have so 
far been trained for welfare >̂oik in the 
various capacities?

The Deputy Minister of Education 
(Dr. K. L, Shrimali) : (a) to (c). The 
requisite information is being colleaed 
and will be laid on the Table of the Jjck 
Sabha as soon as possible.

Electoral Rolls

1037* Shri Sadhan Gupta :
Minister of Law be pleased to

WiU the 
state :

(a) whether fresh electoral rolls have 
been prepared for Calcutta and îŝ sub
urbs;

(b) if so, the date ̂ hcn such electoral 
rolls will come into force; and

(c) how the electoral rolls have been 
brought upto date?

The Minister of Law & Minorit]r- 
Affnirs (Shri Biswas) i (a) The revised
eleaoral rolls for the entire State of West 
Bengal have already been prepared and 
published in draft on the loth July, 1956, 
tor claims and objections.

(b) The new rolls will come into force 
on their final publication which is ex
pected during the month of September,
1956.

(c) The electoral rolls have been brought 
up-to-date in accordance with the exisong 
rules.

Civil Cases in Manipur Courts

1038.  Shri Rishang Keishing s Will 
the Minister of Home Affairs be pleâ  
to  state  :

(a)  the number of civil  cases from 
the tribal people of Manipur now pending 
before the Courts as a result of the order 
of the Judicial Commissioner, Manipur 
passed  in January, 1955 declaring die 
trial of the above cases in the courts  of 
the Deputy Commissioner and the Chief 
Commissioner as ultra vires ; and
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(b)  the  steps  Government  propose 
to take to constitute proper courts for 
the speedy disposal of the above pending 
cases?

The Minister in the  Ministry of 
Home Affairs (Shri Datar) :  (a)  and
(b).  The Manipjt Courts Aa,  1955, 
has already bitn brought into force in 
Manipur  with  effea  from  ist  March, 
1956, aii civil suits in the tribal areas 
lie to the appropriate courts prescribed 
in the Act.  There arc, therefore, no civil 
luits pending before the Deputy Com
missioner and the Chief Commissioner.

Supply of C. L Sheets to Manipur

1039. Shri Rishanf Kelshing t Will 
the Minister of Home Affairs be pleased 
to stare :

(a)  whether  Government  are  aware 
of the fact that a large number of newly 
constructed buildings in Manipur belonging 
to the Government.,  public, as well as 
private pel sons arc being damaged as a 
Jesuit of their exposure in the monsoon 
due to non-availability of C. I. Sheets;

(b) the reasons for non-import of C. I. 
Sheets into Manipur;

(c) whether any special effort to obtain 
C. I. Sheets is being made;

(d) if so, the time by which Govern
ment will be able to supply the C. T. 
Sheets in Manipur?

The Minister in the  Ministry of 
Home Affairs  (Shri  Datar)  e (a)  A
number of  buildings under construction 
in Manipur could not be completed due 
to shortage of roofing material.  Conse
quently the timber structure of some build
ings  has  undergone  some  deterioration 
on account of rains but it would not be 
correct to say that they are on the vergn 
of heavy damage.

(b)  Reasons  for  non-availability  of 
C. I. Sheets in Manipur are :—

(i) Delay in the Supply by manufactur
ing companies.

(ii) Shortage of railway wagons.

(iii) Naga Hill disturbances.

(iv) Blockade of the  Dimapur-Imphnl
Road due to landslides.

(c) and (d).  Special efforts arc bcin? 
mîe to obtain C. I. Sheets for Manipui 
and about  100 tons of ("  I. Sheets are 
lying  awaiting  clearance  at  Dimapur. 
This will be deared as soon as normal 
traffic by road is restored*  *

ĥaduled Tribes Students in Tripura

lOAO. Shri  Dasaratha  Deb 1 Will 
the Minister of Education be  pleased 
to' state ;

(a)  whether it is a faa that  students 
belonging to $cheduled Tribee of TVipuia

have to pay  tuition fee if they study in 
the non-Government scoos;

(b) if so, the  number of such Tribal 
studentF  studying  in  non-Goveinment 
schools  at  present  throughout  Tripura 
State;

(c)  vhether  any  repiesentation  has
been made by Tribal students to provide 
them with tuition fee from the Govern
ment  through  the  headmasters  ef  the 
institutions; and *

(d) if so, the steps taken so far in this 
matter?

The Deputy Minister of Education 
(Dr. K. L. Shrimali) : (a) Yes,  Sir.

(b) 500 (approximately).

(c) Yes, Six.

(d) A  provision of  Rs.  24,000 has 
been made in the current year’s budget 
to meet tuition and examination fees of 
Scheduled  Tribes  students  studying in 
non-Government  Schools  and  also  for 
giving them book-grants and stipends.

Indian Air Force

1041. Shri S. L. Saksena : Will the 
Minister  of Defence be  pleased  to 
state :

(a)  the  minimum  educational  quali- 
ficatipns lequiied for promotion to the 
rank of Civilian Qass II Gazetted Officers 
in the Indian Air Force;

(b) whether theie are any non-Matri
culate Civilian Class II Gazetted Officers 
in the Indian Air Force;

(c) if so,  how  many;

(d)  whether  non-Matriculates  are 
eligible to be in Class III Civilian Minis
terial Staff ot the Indian Air Force;

(e) if so, how many of the Class III 
Civilian Ministerial  Staff of the Indian 
Air Force are non-Matriculates;

(f) whether any of these non-Matri
culate Class III Civilian Ministerial Staff 
of the Indian Air Force have been con
firmed ; and

(g) if so, how many?

The Minister of Defence Organisa
tion  (̂ uri Tyagi) . « (a)  A , University 
Degree for purely temporary employees. 
No qualifications  have been prescribed 
for persons permanent oi quasi-permanent 
in  lower  grades.  They  are  promoted 
on the basis of theit quality of work and 
experience.

(b) No.

(c) Docs not arise.

(d) Yes; provided they had  completed 
three years continuous service on 1-1-46 
and  arc considered deserving of reten
tion.
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(c) 29.

(f) Yes.

I  (g) 3.

Foreign Scholmrshlpt for Indiant

104a.  Shri Madiah  Gowda  s Will 
the  Minister of Education be  pleased 
to state :

(a) the number and names of students 
selected during  1955-56 for the  award 
of scholarships  offered  by  the  foreign 
Governments (State-wise); and

(b) the period of their study?

The Deputy MinisUr of Education 
(Dr. K. L. ShrimaU) : (a) and (b). Thir
teen  persons, including three  students, 
were  selected.  Other details  are given 
in the statement  laid on the Table of the 
House.  Appendix  VIII, Annexure
No. 60].

C, B. R. Employees

1043. Shri Gidwani : Will the Minis
ter of Finance be pleased to state :

(a) whether there are any employees 
in the Central Board of Revenue  or its 
attached  and  subordinate  offices  other 
than the Income-Tax  Department emp
loyees who  have passed the  different 
departmental examinations of the Income- 
Tax Department;

(b) if so, whether they have been or 
are proposed to be absorbed in the appro
priate grades in the Income-Tax  De
partment  for  which  they  have  passed 
such examinations; and

(c) if not, the reasons therefor?

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah) : (a)
Yes, Sir.

(b)  and (c). As far as  possible qualified 
] persons are being appointed  to posts 
for which they have passed the Depart
mental Examinations.

Mu B. B. College, Agartala

10  ̂ Shri Biren Dutt : Will  the 
Minister of Education be  pleased to 
sute :

(a) whether it is a fact that 3rd year 
night classes have been started in M.
B. B. College of Agartala, Tripura from 
this year; and

(b) if not, when they are going to  be 
started ?

The Deputy Minister of Education 
(Dr. K. L. ShHmaU) t (a) No, Sir.

(b) Decision has not been arrived at.

Flood Relief in Tripura

1045.  Shri  Birea Dutt : Will the 
Minister of Home Affairs be pleased 
to state :

(a) whether the demand made by the 
State  employees  of  Tripura  for  flood 
relief has been considered by Government; 
and

(b) if so, the action taken?

The Minister in the Ministry of 
Home Affairs (Shri Datar) : (a) Yes.

(b)  The demand for separate cash relief 
coidd not besgreed to as the State em
ployees could, along with others, avail 
of the  gratuitous  relief sanctioned  by 
the State Government.

Food Co-ordination Committee 
Tripura

10  ̂ Shri  Djsaratha  Deb : WiU
the Minister of Home Affairs be pleased 
to state :

(a)  whether  the  Food  Co-ordination 
Committee Tripura has made a number 
of representations to the Chief Commis
sioner,  drawî  his  attention  to  some 
corrupt practices; and

(b) if so, the nature of the complaints 
if any and the steps so  far  caken by
Government ?

The Minister in  the Ministry of 
Home Affairs (Shri Datar) t (a) Only 
one representation has been  received by 
the  Chief Commissioner lYipura  from 
tne Food Co-ordination Committee.

(b)  The  complaints  made  relate  to 
issue of paddy for milling to one party 
only, non-publication of names of  per
sons given cash doles and free rice as 
flood relief, private rice getting its way 
into Government godown and non-pay- 
mcnt of transport charges ai higher rates 
after the flood.  The position in regard 
to the above complaints is that paddy 
had to be given to one mill only because 
it was the only one in working order after 
the floods and had  mjudmum  oot-turn 
and rice was urgently  required and  wet 
paddy had. also to be milled to avoid 
deterioration.  It is not possible to pub
lish names of persons whom cash doles 
and free rice have been given as a measure 
of flood relief since the number  of per
sons  involved is  about 2  lakhs.  The 
complaint relating to private rice getting 
its way into Government godown is under 
investigation.  Transport charges at higher 
ratef  were  paid  only  for the period 
during which toads were breached.
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Floods  1b  Tripura

Z047. Shri  Dasaratha Deb 1 Will 
the Minister of Home Affairs be pleased 
to state :

(a) the number of people  who  had 
applied for finaacial aid after the recent 
floods of Tripura so far;

(b) the number of people who received 
such aidi and

(c) the highest and the lowest amount 
of aid received by a distressed person?

The Mlniater in the Minister  of 
Home Affairs (Shri Datar) : (a) 9,536.

(W 4̂503.

(c) Highest amount Rs. 50  and lowest 
s. 5  besides other help given in kind.

Agricultural  Loan  in  Tripura

10  ̂ Shri  Dasaratha Deb  :  W.ll 
the Minister of Home Affairs be pleased 
to state :

 ̂(a) the number of peasants who applied 
or agricultural loan aifter the recent floods 
m Tripura;

(b) the number of peasants who  have 
received such loans; and

(c) the highest and the lowest amounts 
of such loans, if any, granted?

The Minister in the Ministry of 
Home Affairs (Shri Datar) 1 (a) 5,758.

(b) 719.

(c) Highest Rs. 1,000  and  lowest 
Rs. 50.

Mineralogical  Survey

lOAQ /S»**dar Iqbal Singh:
\S»rdme Akwiiurli

Will the  Minister of Natural  Re
sources and Scientific  Research be
pleased to state:

(a)  the names ©f the  Districts  of 
the Punjab  and PEPSU which were in
cluded  in  the  prosposed  programme 
for detailed mineralogical  survey during 

1955-5̂  1956-57i ®nd

(b) the details thereof?

The Deputy Minister of Education 
(Dr. K. L. Srimali): (a) and (b). A state
ment giving the required informaUon is 
L J on the Table of the House* [Set 
Appendix VIII, Aonexure No. 6il

Vigyofi  Mandirs

rSardar Iqbal Singhi 
 ̂ \ Sardar AkarpuH

Will the Minister of Natural Resour
ces and Scientific Research be pleased 
to State:

(a) the  number  of Vigayan Mandirs 
that will be started during 1956-57  in 
Punjaj and PHPSU; and

(b) the names of the places where they 
will be started ?

The Deputy Minister of Education 
(Dr. K.L. ShrimaU)i(a)and (b). Proposab 
for the esublishment of Vigyan  Mandirs 
in Punjab and PEPSU arc still awaited 
from the State Governments.

Janata Colleges

/(Sardar Iqbal Singh:
1051. ̂ Sardar Akarpuri:

Will the Minister of Education be 
pleased to state:

(a) the amount granted for  running 
Janata  Colleges for the  years  1955-56
and 1956-57 80 far;

(b) the names  of Colleges  benefited 
by such grants; and

(c) the number of students who have 
undergone training  in these  Colleges 
during the same period?

The Deputy Minister of Educatton 
(Dr.  K.  L.  Srimali): (a) 1956-57—Rs. 
7,98,222,  1956-57—Nil so far.

(b) A statement is laid on he  Table 
of  the  House. {Sie  Appendix  VIII, 
Annexure No. 62V

(c) Information  is not available.

: ncome-Tax Investigation Commission

/Sardar Iqbal Singh:
\ Sardar Akarpuri:

Will the Minister of Finance be pleased 

to sute:

Ca) the total number of cases  disposed 
of by the  Income-Tax  investigatien 
Commission during 1955-56;

(b) the number of cases settled among 

them;

(c) the number of cases regarding which
only enquiry has been made so far; and

(d) the total amount that was due for 
realization in this regard?

The  Minister  of  Revenue a^ 
Civil  Expenditure  (Shri  M.  C. 

Shah): (a) Nil.
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(b) D3CS not arise,

(c) 7.

(d) Does not arise.

Minerals

rSardar Iqbal Singh: 
\Sardar  Akarpuri:

Will the Minister of Natural  Re- 
Bources and Scientific Research be
pleased to state:

(a) whether it is a fact that some new 
minerals have recently  been discovered 
in  Mohindergarh  (PEPSU); and

(b) if so, the details thereof?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) an (b) : There 
has been no discovery of any new minerals 
in the M Viiniirgirh district of PEPSU.

U.P.S.C,

rSardar Iqbal Singh : 
io54‘ ^̂ Sardar Akarpuri:
Will the Minister of Home  Affairs 

be pleased to state:

(a) the total amount of  T.A,  paid 
by the Union Public Scrvice Commission 
to candidates interviewed or tested for 
recruitment during 1955-5̂^

(b) the total number of  such  Candi
dates ;  and

(c) the number of cases in which T. 
A.  was  paid  to  candidates  who 
came from abroad and what was the total 
amount so paid?

The Minister  in the Ministry of 
of Home Affairs (Shri Datar): (a)
The amount of contributions made by the 
Commission towards travelling expenses 
was  Rs.  3»̂5>568.

(b) 3934.
(c) Candidates  coming  from  outside 

India are' paid such contributions only in 
respect of the  journey performed within 
the  limits of India.  The number of such 
candidates called for interview and the 
amount of contributions paid to them are 
thus included in the figures furnished above.

Rehabilitation Finance Administration

{Sardar  Iqbal  Singh: 
Sardar Akarpuri:

Shri Gidwani:

WiU the Minister of Finance be pleased 
to state:

(a)  the number of employees of  the 
Rehabilitation  Finance  Administration 
retrenched during  1955-56  and 1956-57 
so far;

(b) the number of persons who  got 
appomtments  in  other  Government 
departments;  and

(c) the number of new recruits  during 
the same period ?

The Minister of Revenue and Defence 
Expenditure (Shri A. C. Guha): (a) to
(c)-  A  statement  giving  the  required 
mtormation is laid on the Table of the 
House. [See Appendix VIII, Annexure No.
03]-

Cricket  CoachloK School

I05«. Shri M. Uanruddlnt Will (he 
Minister of Education be pleased  to 
State;

(a) whether the All  India  Council 
«f Sports at its  meeting held  recently 
approved of one cricket  coachirg school 
to be set up in the country;

(b) if 80. whether the venue of the school 
has been fixed;

(c) whether there is a proposal to set 
up more such schools; and

(d) if so, the details thereof?

The Deputy Minister of Education 
(Shri K. L. ShrimaU): (a) Yes, Sir.

(b) Not yet.

(c) No, Sir.

(d) Does not arise.

Ahsram Schools in Tribal Areas

1057* Shri Debendra Nath Sarma :
Will the Minister  of Home Affairs be 
pleased to state the total number of Ahsram 
Schools  established  in  Tribal  areas 
of Assam, in 1955-56  and 1956-57 ?

The Minister in the Ministry of 
Home Affairs (Shri Datar): The In
formation is being collected and will be 
laid on the Table of the House in due 
course.

Canteens

105s. Shri D. C. Sharma : Will the 
Minster of Home Affairs be  pleased 
to state:
(a) whether  on  the  recommendation 

of the Central Pay Commission canteens 
on ‘*no-profit basis’*  have been opened 
for the use of Central Government employees 
in New Delhi;

(b) if so, the number of such canteens;

(c) whether is is a fact that some profits 
are actually being made; and

(d) if so, how much and how  the 
amount accumulated  is proposed to be 

spent?
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The MinUter In the Ministry of Home 
Affairs: (Shri Datnr): (a) Yes.

(b) Twenty-one.

(c) and (d). No profit, as the term is 
ordinarily  understood,  is  being  made. 
If there is any surplus after meeting the 
running expenditure on maintenance etc. 
of the canteens, it is utilised for improving 
the existing facilities e.g„ provisions of 
better equipment, improvement in the quali
ty and reduction in the price of foodstuff.

LA.S. Emergency  Recî uitment

1059s Shri D. C. Sharmat Will the 
Minister of Home Affairs be pleased 
to state whether it is proposed to  in
crease the number of posts for the Indian 
Administrative  Service  (Emergency 
Recruitment)  beyond what has already 
been  announced ?

The Minister in the Ministry of 
Home  Affairs  (Shri Datar)t The
cxact  number  of I.A.S. Officers needed 
by the different State Governments and 
the Central Government during the next 
five years, is being ascertained and will be 
known before the appointments under the 
Special  Recruitment Scheme are made.
It is not possible to say at this stage if the 
actual requirements will exceed or  f̂all 
short  of the estimated number already 
announced.

Bonus Shares

10  ̂ ^̂'4, L- N. Mlshni: Will the 
Minister of Finance be pleased to state:

(a)  the amount collected so far by  wav 
of taxation  on Bonus Shares; and

(b)  how the taxation has  affected the 
investment on Bonus Shares?

The Minister of Revenue and Civil 
Expenditure (Shri M.  C.  Shah): (a)
The information is being collected and on 
receipt of the information  a  statement 
will be laid on the Table cf the House.

(b)  By the expression “investmert on 
Bonus Shares** the Member presumably 
means issue of bonus shares by companies 
out of accumulated profits.  If so, the 
levy of super-tax having been introduced 
for’the first time by the Finance Act, 1956 
which came into force with effect . from 
1-4-56 there is  no material as yet on the 
basis of which it can be said how such 
taxation  has  affected the issue of such 
bonus shares.

Lonavala Samiti

lôi. Babu Ramnarayan Singh: Will 
the Minister of Education be pleased 
to refer to the reply given to  Starred
Question No. 876 on the  8th  August, 
1956 and state:

(a) the names, qualifications and an
tecedents of the Research Workers engag
ed  in conducting  Research  with
respect  of  Electric  Activi.  •  • - n
in Deep Meditation at K. S. M. Y. M. 
Samiti  Lonavala,  Poona;

(b) the apparatus used and the methods 
empUyed for the purpose; and

(c) the amount of time daily or weekly 
devoted to the Research and the approxi
mate time likely to be taken to anive at a 
condusion }

The Deputy Minister of Education 
(Shri K. L Shrimali): (a) to (c). The 
information is being collected.
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LOK SABHA 

Monday, 27th August, 1956

The Lok Sabha  met at  Eleven of 
the Clock,

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

12-14 P.M.

PAPERS LAID ON THE TABLE

Statements showing action taken

BT Government on assurances etc.

The . Minister  of  Parliamentary 
Affairs (Shri Satya Narajan Sinlia): 
Sir, I beg to lay on the  Table the 
following statements  showing  the 
action taken by the Government on 
rarious  assurances,  promises and 
xmdertakings given by Ministers dur
ing the various  Sessions  showing 
against each:

(1)  First  Statement̂ Thirteenth 
Session, 1956 of Lok  Sabha.

[See Appendix DC, annexure No. 1]

(2)  Supplementary  Statement 

No.  VI—Twelfth  Session, 
1956 of Lok Sabha.

[See Appendix IX, annexure No. 2]

(3)  Supplementary  Statement 
No.  IX—Eleventh  Session.
1955 of Lok Sabha.

[See Appendix IX, annexure No. 3]

(4)  Supplementary  Statement 

No. Xni—Tenth Session, 1955 
of Lok Sabha.

[See Appendix IX, annexure No. 4]
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(5)  Supplementary  Statement 

No. XIX—Ninth Session, 1955 
of Lok Sabha.

[Sec Appendix IX, annexure No. 5]

(6) Supplementary  Statement 
No.  XXI—il̂ghth  Session, 
1954 of Lok SaWia.

[See Appendix IX, annexure No. 6]

(7)  Supplementary  Statement 
No. XXXn—Sixth  Session, 
1954 of Lok Sabha.

[See Appendix IX, annexure No. 7]

ICLECTION TO COMMITTEE 

Public Accounts Committee

Mr. Speaker:  Before I allow Shri

Gandhi to make the motion, I would 
like to know what is the hurry for 
filling up this particular seat before 
the election.  Has that hon. Member’s 
seat been filled up?  Then where is 

the need for this?

Shri V. B. Gandhi (Bombay City— 
North): No, Sir.

Mr. Speaks: A particular constitu
ency is represented by a particular 
Member.  He resigns.  He holds  a 
particular position in a  Committee. 
The Committee can go on with its 
work even in the absence of that par

ticular Member.  There is no hurry 
to fill up that vacancy before  that 
constituency  is represented  in  the 
House. (Interruptions).

Shri Kamath (Hoshangabad):  The
Election Commission and the Grovem- 
ment have however stated that such 
vacancies will  remain  unfilled  and
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that thera will not be  by-elections

before the next General Elections.

Shri V. B. Gandhi: May I make the
motion, Sir ?

Mr. Speaker: Yes.

Sliri V. B. Gandhi: Sir, I beg  to
move: -

“That the members  of  this 
House do proceed to elect in the

manner required by sub-rule (3)

, of Rule 242 of the Rules of Pro

cedure and Conduct of Business
in Lok Sabha, one member from
among their number to serve on

the Committee on Public Accounts

for the unexpired portion of the

year 1956-57 vice Dr.'Indubhai B. 
Amin resigned.”

Mr. Speaker: The question is:

“That the members  of  this
House do proceed to elect in the

manner required by sub-rule (3) 
of Rule 242 of the Rules of Pro

cedure and Conduct of Business
in Lok Sabha, one member from
among their nimiber to serve on

the Committee on Public Acounts
for the unexpired portion of the
year 1956-57 vice Dr. Indubhai B. 
Amin resigned.”

The motion was adopted.

INDIAN POST OFFICE (AMEND
MENT)** BILL

The Minister  of  Co cations
(Shri Jagjivan. Ram):  Sir, I beg to

move for leave to introduce a  Bill
further to amend  the Indian  Post
Office Act, 1898.

Mr. Speaker:  The question is:

“That leave be granted to in
troduce a Bill further  to amfend

mentary grants

(Travancore-Cochin),
' 1956-57

thfe Indian Po:;t Office Act, 1893.’* 

7he motion was adopted.

Slirf Jagjivan Ram: Sir, I *introdH- 
ce the Bill.

PtJBLIC DEBT  (AMENDMENT)**
BILL

The Minister of Revenue and Civil

Expenditure (Shri M. C. Shah): Sir,
I beg to move for leave to introduce

a Bill further . to amend the Public
Debt Act, 1944.

Mr. Speaker: The question is:

“That leave be granted to in
troduce a Bill further to amend
the Public Debt Act, 1944/'

The motion was adopted.

Shri M. C. Shah: Sir, I introduce
the Bill.

DEIvIANDSt FOR SUPPLEMENTARY
GRANTS  (TRAVANCORE-COCHIN).

1956-57

Mr. Speaker: Now- the, House will

take up the discussion  and  voting
on the Demands for  Supplementary
Grants in respect of the Travancorer

Cochin State for 1956-57.

Shri  Valayndhan  (Quilon cwn
Mavelikkara—Reserved—Sch. Castes): 
What is the time allotted, Sir?

Mr. Speaker: I think the time al
lotted is 3 hours.

Demand No,  XIX—̂ Public  Healt*

Mr, Speaker: Motion moved:

“That a  supplementary  sum
not exceeding Rs. 19,000 be gran
ted to the President out of the
Consolidated Fund of the State
of Travancore-Cochin to  defray

 ̂* ** Published  in  the  Gazette  of India Extraordinary, Part II Section 3 
dated the 27th August 1956, pp—765—772.

♦Introduced with the recommen datioij of the President.

tMoved with the recommendation of the President
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the charges which will come in 

. course of payment during  the 

year  ending  the  31st  day  of 
March, 1957, in respect of ‘Pub

lic Health’.”

Demand  No. XXV—Laboxir and 
Miscellaneous  >

Mr. Speaker: Motjpn moved:

“Tĥit a supplementary  sum 

not exceeding Rs. 11,12,000  be 
granted to the President out of 

the Consolidated Fund  of  the 

State of  Travancore-Cochin  to 
defray the charges  which  will 

rome in course of payment dur

ing the year ending the 31st day 
of March, 1957,  in  respect . of 

‘Labour and Miscellaneous’.”

Demand No. XXXVII—CAPriAL Out
lay ON Civil Works

Mr. Speaker: Motion moved:

“That a supplementary sum not 
exc2eding Rs. 100 be granted to:̂ 

the President out of the Consoli
dated Fund of the State of Tra- 
'vancore-Cochin to  defray  the 

charges  which  v/ill  come  in 
course of payment  during  the 

year  ending  the  31st  day  of 
March, 1957, in respect of ‘Capi
tal outlay on Civil Works’.”

Shri Velâ dhan: We have no As

sembly there and, therefore, at least 
four hours should be given for this 
discussion.

Mr. Speaker: Tbe House cpn decide 

it and I am prepared to  allot  as 
much  time as the  House  decides. 
Originally five hours were allotted by 
the Business Advisory Con̂ mittee for 
all the three  Demands-~Supplemen- 

tary Demands for Grants of Central 
Government, Excess  Demands  for 
Grants and Supplementary  Demands 
for Travancore-Cochin.  We have ex

hausted 3 hours  41  minutes—two 
hours and twenty-one mijiutes  on 

Supplementary Demands for  Grants 
of  Central  Government  and  one

, Shri* A. M. Thomas  (Ernakulam): 

Let the discussion pfoceed and then 

we can decide th3 time  allotment. 

Are you going to have the  discus

sion̂ Sir, on all ̂ the pemands toge

ther or separately? '

Mr. Speaker: All of 'them together, 

buf I will put tham separately.

The Minister of Revenue and Civil 
Expenditure  (Shri M. C, Shah):  I

would like to say a few words  on 

these Demands.

Mr. Speaker:  Let the hon. Minis
ter explain to the Hoyse what are 
the important items on which atten

tion maybe bestowed.

Shri M. C. Shah: By virtue of the 

proclamation issued by the President 

on-the 23rd March, 1956, under arti- 
cl3 356 of *tfie iConstitution, the po

wers of the Legislature of the State 
of Travancore-Cochin ate exercisable 

by or under the authority of the Parlia
ment, and reference' to the  Rajpra- 

mukh and the Legislature of Travan
core-Cochin un<Jer articles 202 to 207, 

read with article 238, which govern 

the procedure in financial matters, are 
to be construed as references to the 

President and the Parliament  res
pectively;  '  '

Mr., Speaker:,  The hon.  Minister 

may resume his seat for a minute.

T find of late that there is not as 
much respect of <k)urtesy shown  to 

the House or to the Chair, ex<̂pt by 
the hon. Prime Minister, who bows 

whenever he conies in and takes his 
seat and again bows to the House 
whenever ĥ rises and goes out of 

the House, tt is not respect specially 
shown to me.  We are being watched 

by vafSous people from various parts 
of Itfdia.  '̂ at is the harm if hon. 

Members when they come to occupy 
their • s>ats just bow before  sitting 

down?  The respect W for the whole
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[Mr, Speaker]

House, not for an individual.  When

ever an hon. Member begins to speak, 

they need not go on chatting with 

their backs to the Chair. They should 
gently walk out and carry on  dis

cussion not even in the lobby  heî 

but go out to the Central Hall until 
provision is made for hon. Member̂ 

to go anywhere else for this purpose. 

The Central Hall is now used for that 
purpose.  We have also put up two 

lounges so that they  might  allow 

other Members who want to read and 
study there.  They must adjust them
selves ___

Shri A. M. Thomas: Some of  the 
Ministers are worse.

Mr. Speaker: Whenever  an  hon. 

Member or an hon.  Minister speaks, 
let us hear him and ultimately  you 
reserve your judgment for yourself.

Shri Kamatb ^Hoshangabad): On a 
point of order, Sir.  I am weU aware 

that you spoke from the depth of 

your heart.  I do not think  it  is 

quite fair to most of us here for you 

to say that only the Prime Minister 
shows you raspect.  We  have  all 

been doing so, we have all been very 

respectful to the House and  it  is 
very unfair on your part to say that 
we do not respect you.  When I come 
in and whan I go out, I always bow 
to you,

Mr. Speaker: I am very happy.  T 

am not making any general remarks 
and there is nothing particular to me. 
After all we are setting an example, 
and Speakers from various  States 

come here and various members also 
come here.  We now read ofiF and on 
about the trouble that takes place in 
other Parliaments where stones  are 
thrown and even revolvers are point
ed at one another’s heads.  Let us 

not copy it.  Let us by our cTutstan- 
ding example show to the‘rest of the 
world what we have been doing.  I 
am not accusing any hon.  Meml̂er 
but I find some of them come and go 

as if this is a general platform where 
anybody may come and go.

Shri Kamath: You will appreciate. 
Sir, how your earlier remarks have 
hurt many of us who, you said are 
lacking in respect for the Chair.

Mr. Speaker: I am always aware
that Shri Kamath is very particular.

Shri  Kamath:̂ My  hon.  friend* 

here may ’also be included.

Mr. Speaker: Hon. Members will

now kindly hear what the hon. Minis
ter has to say.  Lst them listen with 
patience.

Shri M. C. Shah: Travancore-Co-
chin State's Supplementary  Grants 

for the year 1956-57 have, according

ly, to be dealt with by the Parlia
ment.

The  Travancore-Cochin  Budget 
was passed by Parliament, and now 

this is the first batch of Supplemen
tary Demands; they are very small 

ones.  If the hon. Members look into 

the book of the Supplemantary De
mands already circulated, they  will 
find that these Demands involve an 
additional expenditure  of only  Rs. 
11-58  lakhs,  comprising  Rs.  11*54 

lakhs on Revenue Account distribu
ted over three Demands,  and  Rs.
4,000 ohly on Capital Account in two 
Demands.  Of these, Rs. 23,000 in De

mand No. IX and Rs. 3,500 in  De

mand No. XXXVI represent  expen
diture,  which  is  ‘charged’ 'on ' the 

Consolidated  Fund of  Travancore- 
Cochin under articles 322 and 20TO> 
(e) of the Constitution  respectivê"- 

The main item is a Demand of P«. 
11*12 lakhs for the welfare of Sche

duled Castes and Scheduled  Tribas 
in the State.  As the State Govern
ment have yet to clear these schemes 
with the Ministry of Home Affairs, 
the voting of the Demand does  not 
imply that the Central Government 
are committed for giving assistance 
to that extent.  The other two  im

portant items are Rs, 23,000 for the 
additional requirements of the State 

Public  Service  Commission  and 
Rs. 19,000 for the opening up of the 
Primary Health Units in the State.
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The  Travancore-Coehin  Budget 

passed by Parliament in the last ses
sion provided for a gross expenditure 
of Rs. 41.82 crores and for Recover
ies Rs. 9*04 crores, that is, a net ex
penditure of Rs. 32-78 crores.  The 
additional amount of Rs. 11'58 lakhs 
now asked for does not n̂ ssarily 
mean an  excess over  the  amount 

budgeted for the year as it may be 
n‘i«re than covered by the  savings 
under other grants.

It will be seen therefore that  the 
Demands to be voted are very small 
ones.  One is for Rs. 11*12 lakhs for 
the improvement schemes in respect 

of Scheduled Castes  and Scheduled 
Tribes.  I  think  that  no 
hon. Member from  Travancore-Co- 
chin or 'from the Opposition will ob

ject to these Demands being granted.

I would also appeal to the Members 
that no policy question can be dis
cussed on the  Supplementary De
mands  because they were voted at 
the time of the passing of the Tra- 
vancore-Cochin  Budget, as is  the 
convention of the House.

The footnotes appended show very 
clearly and in details why these Sup
plementary Demands have  become 

necessary.

There is only one item which  is 
new; we have asked for a token De
mand of Rs. 100, which is for office 
buildings at three places  and resi
dential buildings there.  It is pro
posed to spend Rs. 110 lakhs during 
the year, but we have asked for a 
token grant of Rs. 100 only because 
it is expected that out of the savings, 
all these sums will be spent.  I hope 

the House will agree  with  these
Demands.

Shri A. M.  Thomas:  In the  ex
planatory  speech  that  the  hon. 
Minister  just  now  delivered. I 
am  of  opinion,  that  he  has 
not  placed  the  true  picture 

of  the  Demands  before  the
Ĥouse.  He said that only two  or 
three demands are  there and  the 

amoimt involved is not much and so 
the House should not grudge to grant 
those Demands.  But, Sir, there is a 
very major Demand.  Although  a

token Demand for Rs. 100 is made, 
it is a very major Demand.  and it
relates to  Demand No. 37.  I will
come to that later on. .  .

I approach these demands in  the 
light of the criticism made by  the 
expert. Dr. Appleby, in his report re
cently circulated to the hon. Members. 
He has said that the simplest way in 
which the Parliament can reverse its 
influence on administration from  a 
negative one to a positive one, would 
be for it to stop looking for things to 

criticise but to begin  looking  for 
things to praise.  I am going to adopt 

 ̂this approach.  I congratulate  the 

present Government of  Travancore- 
Cochin for the bold and imaginative 
step  it has  taken in  imdertaking 

the works covered by Supplementary 
Demand relating to the original De
mand—̂ No. 37.  I must say that  the 
Adviser has shown drive and initia
tive in the scheme that he has put 
forward for the construction  ̂civil 

stations in the State.  There were not 
suitable buildings to* house  public 
offices and because of expansion  in 
Government activities, proper accom
modation has been a 4ong-felt  neei 
There has been deplorable lack  of 
accommodation in the principle towns 
of the State. I have great pleasure in 
supporting this as it is a step in  the 
right direction.  There has been some 
criticism in the Press Gy certam lead
ing public men that the construction 
of these buildings is intended to squ
ander away public money.  I do not 
subscribe to that view and I think it 
is an ill-founded criticism.  From the 
reports appearing in the newspapers, 
when the foundation-stones were laid 
for the  construction of these civil 
stations, it is gathered that there are 
as many as 53 offices in Kottayam it
self; a good many of  them are in 
rented buildings.  I understand  that 
34 public offices can be accommodat
ed in the building when the construc
tion is complete.  It is also intended 
to b"'ng in all district  offices  and 
sub-divisional offices to one and the 
same building.  Seven types of 
buildings are contexnplated for resi- 
daitial puiposes tor the staff of th« 
various offices.  In Quikm, Hkert
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52 Grovemment offices scattered  all 
over the town.'  The present district 
office building, I understand,  incor
porates as many as 29 offices.  Though 

the expenditure involved is lai:ge. I 
do not think that the policy that 'has 

been adopted will be questioneĵ, by . 
this House. '
♦

There is an additional factor also 
based on which I will support this. It 

has been stated that, although there 
are several development projects all 
over the country and crores are being 
spent in various parts, as far as my 

part of the country is concerned, the  . 

expenditure is  comparatively  low. 
Because of that, the purchasing power 

of tiie people is  lessened.  There 

have been inflationary tendencies in 
other parts of the ooimtry.  But, the 
injection 6f purchasing power, as far 
as my State is concerned, has  'been 

comparatively  inadequate.  Schemes 
such as these  have  to be  started 
to solve the acute problem of general 
unemployitient.

Having said that, I  should em
phasise another aspect that, in bring
ing forward this Demand at this very 
late stage, the Government has shown 
scant courtesy  to this House.  The 
Budget foi- that State was passed on 
15-5-56—<1 think, towards the  close 
of the last session.  After having pas
sed that Budget, -where we went back 

to our constituencies, we were 'con
fronted with an  invitation by  the 
Chief Secretary to the Government of 
Travancore-Cpchin that our presence 
was required for the foundation-stone 
laying ceremony of one or other  of 

these dvll stations.  It has been an 
agreeable surprise; all the same,  it 
was a surprise.  Although only  a 
token Demand has  been moved  in 

this Housê the expenditure involved 
is as much as Rs. 110 lakhs: ̂ Accord
ing to the calculatidris" made, the ex
penditure for the  construction  of 
civil stations cohies to about Rs. 82 
lakhs, of which only Rs. 70 lalrhc -v̂rill 

be spent during the current year and 
ttie balance of Rs. 4a lakhs is for the 

constructioi;i af police quarters.  The 
total Demand grMited by this House
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on 15-5-56 on capital account for civil 
works was Rs. 293 lakhs or , near- 
about.  This Supf)lementary Demand 

comes to more than one-third of that . 
amount.  It  cannot be that  these 
schemes were thought of and sanc
tioned after the passing of the Budget 
on 15-5-56.  The  Government had 
these schemes in view.  The reports 
are that soon after the Adviser took 
charge, he ̂ aw this lack of accommo

dation and̂ he wanted his officers  to 
prepare schemes  immediately.  That 
is all very good.  Having prepared the 

schemes, before launching them—-the 
amount involved is more than one- 

third of the entire capital Budget for 
civil works—the  sanction of  the 
House ought to  have been '  taken. 
This House is nOw faced with a fait 
accompli.  I vehemently oppose  the 

manner in which this House has been 
treated in this connection.

In  the  last  paija  on  page 
9  of  the  booklet  given  to 
us,  we  find  that it  is  consi
dered as a ‘New Service’ and correct
ly so.  It is expenditure on the (Cons
truction of  great  and  important 
buildings.  It reads here:

“A sum of Rs. 6 lakhs has been 
advanced from the  Continĝ cy
Fund in  G. P. No...............dated
19-6-56.”

If this amount has been taken froiri 
the  Contingency  Fund  as  latfe  as 
19f3i June 1956, one thing is sure that 
the schemes have been sanctioned be
fore the end of the last session.  If 
it was not before the end of the“ last 
session, if the amoimt was taken on 
19-6-1956, what was the hurry? Can
not it have-waited for two or three 
weeks more? I  deprecate this ten
dency.  It is clear that this Adviser's 
rule or whatever it is, would conti
nue so far as the State of Kerala  is 
cotteemed, for some more time  and 
I hope this wiU not be repeated.

I would nôV pass on to , make cer-- 
tain other observations.  In the last 
para on page 9, it is stated:

“This amount and the further 
samoimts required immediately for,.
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implementing the scheme can be 

found by reappropriation of sav
ings and  a token vote  alone is 

now required.”

V/hat does it  indicate?  Out of 

Rs. 293 and odd lakhs which we liad 
sanctioned for capital  civil  works 
during the last session, as myich  as 
Rs. 110 lakhs will now be taken for 
this purpose.  Necessarily you  will 

have to cut down various other items 
which have been included in the items 
of civil works.  There are very im
portant urban and rual water-supply 
schemes included in this  sub-head 
81—Capital Account.  There are also 
drainage  schemes  and  important 
buildmg programmes.  So I wish  to 
express the anxiety that the Mem
bers, especially from that State, feel 
in the statement that has been made, 
that this amount will be found by re
appropriation of savings.  I am aware 
of the fact that in the  broadcast 
speech of the Adviser on the  15th 
August, 1956, he has tried to aUay the 
fears  of  the public in these  mat
ters, becau$e fears have been expres
sed, that if several lakhs are spent on 
these things what will be left for the 
other schemes which have been in
cluded in the Second Five Year Plan 
and also included in the budget for 
the current year.  He. has said that 
not a single scheme—this is what  he 
said in substance—included  in  the 
Five Year Plan, &nd for which sanc
tion has been given, will be affected 
by this step that has been taken by 
the present Goveniment. But I would 
request an assurance from the Finance 
Minister or from the Home Minister, 
when they reply to this discussion, 
that funds will not be lacking for an̂ 
scheme that has been included in the 
Second Five Year Plan and for which 
provision has been made in the bud
get.

Sir, I think it may not be difficult 
for the Government to find amounts 
although they have not been includ
ed in the budget for the current year. 
The Kerala State will come into exis
tence on the 1st of November, 1956. 
Kerala State is a new State among 
other some such States according to 
th« States Reorganisation Bill which .

we have passed.  On the coming into 

force of  the new  Act, the  budget 
that we have sanctioned on the 15th 

May will naturally lapse.  But,  ac
cording to clause 71 of the  States 
Reorganisation Bill, it is provided:

“In the case  of  every  new 
State,  the Governor, or Rajpra- 
mukh of the corresponding State 
may at any time before the ap
pointed day  authorise  such  ex
penditure from the Consolidated 
Fund of the new  State as  he 
deems necessary for any period 

not extending  beyond the 31st 
day of March, 1957:”

So it is open to the Rajpramukh 
in this particular case to  authorise 
any expenditure which has to be in
curred before the 31st day of March, 
1957, and it is also open to the  new 
person who comes to occupy the post 

of the Governor to make allotment, 
because according to the proviso to 

that clause it is provided:

“Provided ̂that the  Grovemor 
of the new State may, after the 
appointed day, authorise such fur
ther expenditure from the Con
solidated Fund of the State as he 
deems  necessary  for  the  said 
period.”

The object with which I invite the 
attention of this House to this provi
sion is this. Because of the diversion < 
of funds to this’ particular item, pro
vision has to be made in 4he burget 
that would be prepared by the pre
sent  Ĵpramukh or by the  new 
Governor for the various  schemes 
that have been drawn up for  the 
Second Five Year Plan.

The object with which these civil 
stations and residential quarters  is 
proposed to be constructed has been 
narrated in the explanatory memo
randum that has been circulated by 
the Minister.  The hon. Minister also 
referred to it in passing, while ex
plaining the object of these Grants. 
According to the explanatory memo
randum you win find that under resi
dential quarters the  programme  is 
to construct about 300 houses imder 
seven different categories to suit the
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.requirements of all grades of officers 
from the Collector down to the last 
:grade  Gk)vemment  servant.  The 
number of buildings earmarked  for 
the non-gazetted public servants  is 
about 200 out of the total number of 
300. Sir, it has been the general ex

perience—and that  has been  a sub-
jeft  matter  of complaint  in this
House—that even in the matter  of 
construction of residential  quarters 

for Central Government  employees, 
the people who really get preference 
are the gazetted  officers and high- 

salaried officers, but with regard  to 
, non-gazetted officers and  low-paid 
staff proper  attention is not given.

They have to wait for years to get
the necessary accommodation.  That 

tendency, I am afraid, is also indi
cated  in this.*  because out of 300 
houses, 100 houses will go to gazett
ed officers and for the non-gazetted 
officers, low-paid  staff,  chaprasis, 
clerks, typists and others,  only 200 
houses will be available.  That means 
only a percentage of the Government 
servants in the lower strata will get 
accommodation under this scheme.  I 

should like to emphasise that, as far 

as possible, it must be the policy of 
the Government to find accommoda

tion for the  low-paid  staff  before 
they find accommodation  even  for 
the Collector, I should say.

Another aspect I would Uke  to 
emphasise when this Demand is  be
ing discussed is, whether proper at

tention has been paid to the archi
tectural side.  We have to bear in 

niind a long range plan when  we 
spend such huge amounts for cons- 

tructicHi of these civil stations.  As 
far as I am able to gather from this 

no+4i, except with regard to one item, 
what is contemplated is to construct 

these quarters and office buildings in 
already crowded localities.  What we 
have to bear in mind is, even if it 
is a town, the growth and expansion 
of the town..  As far as possible, in 
the construction of these  civil sta
tions and other important buildings, 
what the Government has to see is

to have new townships and  have 

these constructions in the 'suburbs of 
these towns.  But what has  been 

done?  Both in Quilon and in Kot- 
tayam the scheme is  to  construct 

ttiese buildings  in already  crowded 

localities.  I am glad that a departure 

has been made in the case of the 
construction of district quarters for 

Trichur.  There it is seen that the 
idea is to have them in a village— 

Ayyanthol by name—and acquire 30 
to 40 acres of land to provide for the 

construction of tjiese buildings.  That 
is a very healthy venture, I should 

say, and I think that policy ought t« 

hava been adopted in the case of the 
civil stations both at Quilon and Kot- 
tayam.

When I emphasise  on  the aspect 

of having these constructions  in the 
suburbs and to build up new town
ships, I have tiie case, particularly, 
of the town which is situated in my 

constituency,  namely,  Ernakulam 
town.  You will find, Sir, that provi

sion has been made for the construc
tion of police quarters in Ernakulam 

also.  My information is that Us. P 

lakhs or something like that is in
tended to be spent for renovation of 

the A.R. quarters in the Ernakulam 
town.  These buildings are , situated 
by the side of  the  Shanmukham 

Road,, the principal  road  of  the 
Ernakulam town.  Tliere have been 
some temporary *  buildings put up 
there during the time of war.  On 
that very same site new  buildings 
have come up.  I had this  complaint 

against the Government of  Travan- 

5ore-Cochin.  I said that they ought 
not to renovate those buildings and 

have permanent structures put  up 
there in the place of the temporary 
sheds.  It is an elementary principle 
which we have to  bear  in  mind 
when we launch upon a new big cons
truction scheme in a'  town, that it 
should not hinder the healthy growth 
of the town. The town must be in a 
position to breathe freely.

Shri Velayndlia*: From the police 
atmosphere.
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Shri A. M. Thonuis: If thai is the 

sense that my friend can follow frotn 
what I said, espacially after his re

cent visits to several foreign  coun
tries,  I  do  not know what benefit 

he has acquired from those  visits. 
What I wish to  emphasise  is  this. 
When new constructions are sought 

to be made, we must see to the pro

per development of the  town  in 

which these new buildings- are soû t 
to be constructed.

There  is another point which  I

Avant to emphasise.  I want to know, 

in this connection, whether  proper 
attention has been given, when the 

Adviser drew up these schemes,  to 
the most congested areas of Travan- 

core-Cochin.  I am aware of th? fact 

that the  object with which  these, 
schemes  have been prepared is  to

have the buildings constructsd at the
district  headquarters.  I  wish  to
know from the Xiovernment whether 

the present Travancore-Cochin Gov
ernment has borne in mind the fnct 

•that there are certains towns where 
although  they are  not  district 
headquarters,  there  is  greater 
overcrowding than in  headquarter 
towns and which are more important 
than the headquarter towns.  I refer 
to towns  lika  Mattancherry  and 
Ernakulam.  Ernakulam is a  town 
which is more than a district head
quarter.  It is the seat of the High 

Court; it is the seat of the District 
Court.  There are  several  magis
trates’  courts and munsiffs’  courts 
also there.  Besides, there are seve
ral offices of the Central Government 

as well as offices of the State Gov

ernment in that town.  I  fail  to 
understand why a town to which top
most priority should have been given 
in  the  matter of construction  of 
«  civil  station  has  be«i • 
totally  ignored.  If  at  all 
there is any town in  Travancore- 

Cochin to which more attention  has 
to be given in the matter of building 

construction, it is  Ernakulam,  But 

that town has been ignored in the 
schemes that have been drawn up 
by the Adviser. '

I would like to say only a  few 

words with regard to the Other items 
that have been placed  before the 

House.  One  demand  which is of 
considerable importance, as has been 

pointed out by the hon. Minister, is 

the demand relating to the welfare 

of Scheduled Castes and  Scheduled 
Tribes.  I  wholeheartedly  support 

the schemes that have been broî ht 
by the Government.  But I wish to 

tell the House one important aspect 
with regard to this matter. With re
gard to the schemes for the welfare 
of Scheduled Castes, one finds that 
the Government has not been vigilant 
in the matter of spending the money 
already granted.  It is found from 
page 6 of the Explanatory  Memo
randum that a grant of Rs. 1.5 lakhs 
was also sanctioned by the Central 
Government, but that, as the scheme 
was pending finalisation, it could not 
be implemented last year and  the 
Government of India have now. been 
requested to renew the sanction for 
the grant in 1956-57.  So, although 
there was a central grant for the year
1955-56, and although it was sanction
ed late, the fact  remains that  the 
sanction was there for 1955-56; all the 
same, the Government were not able 
to spend  the sanctioned  allotment. 
What I want to emphasise is that this 
sort of implementation should not be 
repeated in the case of the  grants 
which we are now discussing.

Again, in the  distribution of the 

v£irious projects for the welfare  of 
the Scheduled Castes, the  Grovem- 
ment will have to see that the pro
jects are distributed on an equitable 
basis throughout the State.  Ctae area 

or one particular district alone should 
not be allowed to have the benefit in 
this respect.

With regard to the schemes for the 
welfare of  Scheduled  Castes and 
Scheduled Tribes, I imderstand from 
the Explanatory Memorandum  that 
the recommendations of the Mackay 
Committee which was appointed  by 
the  Travancore-Cochin  Government 
have been accepted and that the plans 
have  been  prepared  accordingly. 
It  is  found  that  these  schemes



4559 Demands for  27 AUGUST 1956

[Shri A. M. Thomas.] 

will not only benefit the tribal people 
but also the areas which are not now 
revenue-yielding, as far as the Tra- 
vancore-Cochin State is concerned, be
cause, some of the projects which are 
going to be started now are in places 

which  are  not  revenue-yielding. 
There is scope for  increasing  the 

revenue from these projects, so that 
thefe could be a double  advantage. 

The State as well as the tribal people 
will be benefited.  But one aspect 
may kindly be borne in mind and 
that has been • emphasised in the re
port of the Mackay Committee also, 
namely, the increasing necessity  of 

forest and water conservation and the 
strict suppression of timber theft and 
shifting cultivation.  These  aspects 
should be borne in mind when these 
schemes are implemented.  I under

stand that an Advisory Committee has 
also been constituted to supervise the 
working of these schemes.  The Ad

visory Committee, I believe, will bear 
in mind the recommendations of the 
Mackay Committee.

I shall now refer to the demand 
under Public Health.  I do not dis
pute the necessity of converting  the 
dispensaries into public health units. 
It is a step in the right direction. But 
I wish to emphasise one fact.  In  the 
last budget speech of the  Finance 

Minister of  the  Travancore-Cochin 
State it was stated as follows  at 
page 25:-

**The National Filariasis Control 
Programme is to be  continued 
next year, with five control units 
and two  survey units.  Only 
one control imit is now function
ing”.

 ̂ The problem of filariasis, as far as 
the Travancore-Cocl̂in State is con
cerned, is something which has got 
to receive the topmost priority  in 
any health scheme of that Govern
ment.  But I find that although some 
attention has  been paid to this as
pect by the Central Government, the . 
main responsibility vests with  the 
State Gpvemment and I am  afraid
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they have not discharged  that res
ponsibility.  There is a branch office 
of the Malaria Institute of Ind.̂ fun
ctioning in my constituency.  When , 
I visited that office when I went  to 

that place last  time, I was able to 
find hundreds of people flocking  to* 
that office daily.  A very causal sur
vey that hâ been made in the town 

and in the neighbouring places re
veals that as much as 75 to 80 per 

cent of the people in that locality are 
suffering from filariasis.  Even then, 
proper attention has not been  paid 
to this subject.

Mr. Speaker:  The  hon.  Member
has taken 30 minutes.

Shri A. M. Thomas:  I shall finish

with one more point.  In the  first 
Five Year Plan, one control unit as 
weU as two survey units were sanc
tioned.  I understand that owing  to 
the unwillingness of the State Gov
ernment to pay proper  salaries ta 
those who may be recruited, it has 
not been possible to get the necessary 
personnel for running these  units. 
There is no  use of sanctioning  the 
units if you do not find the proper 
personnel.  In the Second Five Year 
Plan, three control units have been 
sanctioned, and I understand that the 
necessary number of doctors have not 
been. recruited.  So, I will invite the 
attention of the Home Ministry  to 
this fact that as far as schemes  on 
public health are concerned, it is not 
enough if you lay down the schemes 
on paper; action has to be taken. The 
necessary personnel have to be re
cruited and proper salaries should be 
given to the doctors who are r̂ ruit- 
ed.  Then only you will be in a posi
tion to implement the schemes.

1 P.M.

With these observations, I support 
the demands placed before the House.

Mr. Speaker:  Hon.* Members may
indicate what cut motions  they are 

moving.

Sbri Pmmoose (Alleppey):  I  am
moving all of them.
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Shri Velajudhan: I have given no
tice of 3 cut motions; I am moving all 
of them.

*  Shri N. Sreekantan  Nair  (Quilon 
cum Mavelikkara):  I am moving all 
my cut motions. ^

Mr. Speaker:  All  the  eight cut
motions on the Order Paper may be 
moved.  I will call  Mr.  Punnoose 

now; I will call the hon. lady Mem

ber next.  I will give 15 minutes to 
each.

V  Shri Punnoose:  From 30 minutes, 
the limit has come down to 15 minu
tes; it is rather sudden.

Mr. Speaker:  Mr.  Thomas  has
spok̂ for  all; there  is no  party 
spirit in this..  There are three more • 
hon. Members.'

Public Health' Department in Travan- 
core-Cochin State

Shri Punnoose:  i beg to move:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 19,000 in  respect  of 
P̂ublic Health* be  reduced  by 
Rs. 100,”

4
Labour problem in Travancore- 

Cochin State

 ̂ Shri Punnoose:  I  ]̂ g to move:

“That the demand for a supple
mentary grant of a sum not ex- 

 ̂ ceeding Rs. H, 12,000 in  respect 

of "Labour and Miscellaneous* be 
reduced by Rs. 100.”

^̂ PProval of Policy regarding new 
scheme put forward by Travancore- 
Cochin Government  with  regard to 

office buildings and residential quart-
 ̂ ers.

Shri Punnoose;  I beg to move.

i .  “That the demand for a  sup

plementary grant of a suin  not 
exceeding  Rs. 100 in respect of 
Ĉapital Outlay on Civil  Works’ 
be reduced̂ to Re. ir

Functioning of, and conditions in, 

Hospitals in Travancore-Cochin   ̂

Shri Velayudhan: I beg to move.

“That the demand for a supple
mentary grant of a sum not ex
ceeding* Rs. 19,000 in respect at 
‘Public Health’ be  reduĉ  by 
Rs, 100,”

Schemes for welfare of Scheduled 
Castes and  Scheduled Tribes in 

the State.

Shri Velayudhan:  I beg to move;

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 11,12,000 in respect of 
‘Labour and Miscellanous* be re
duced by Rs. 100.”

Disapproval of Policy regarding works 
undertaken for construction of office 

buildings.

Shri Velajrudhan:  I beg to move: 

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 100 in  respect  of 
‘Capital Outlay on Civil  Works’ 
be reduced to Re. 1.’*

Inadequacy of measures suggested in 

schemes

Shri N. Sreekantan Nair: I beg to 
move:

“That the demand for a supple
mentary grant of a simi not ex

ceeding Rs. 11,12,000 in respect of 
‘Labour and  Miscellaneous’  be 
reduced by Rs. 100.”

Disapproval of Policy regarding 
schemes which involve  great 

wastage.

Shri N. Sreekantan Nair: I beg  to 
move:

That the demand for a supple
mentary grant of a sum not ex
ceeding  Rs, 100  in r̂ pect  of 
•Capital OuUay on Civil Works’ 
be reduced to Re. 1.”

Mr, Speaker: AU these cut motions 
are before the House.

Shri  Punnoose:  All the  time
Mr. Thomas was speaking,  I  was 
trying  to  see  whether  I  can 
also  take  up  the note  of

praise,  as  he  has done,  but

1956 Supplementary Grants 45̂2
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yr. Thomas himself had given up that 
tempo of praise and come down to the 
plane of criticism.  He criticised the 
way in which some  of the demands 

have been put before the House.  I 
will follow one example set by him; 
I will take the last demand first and 

after that the other demands.

1-03 P.M.

IShrimati Sushama Sen in the Choir}

Rs. 1  crore  are  going  to  be 
spent on the construction of build
ings  required  for  the  District 

-Headquarters  and  Civil  and 

Police Lines and we are asked to vote 
a token demand of Rs. 100.  This new 
service business, as it is described, has 
been brought in a very surreptitious 
manner—excuse me for  saying so— 
with the deliberate intention of not 
giving an occasion to the Parliament 
to discuss it.  This House or any House 
which can claim to represent the peo
ple has to discuss the principle and 
the policy behind it.  Here the new 
service comes; the Gk)vemmeht are al
ready committed to it and we are ask
ed to okay it.  Where can we discuss 
it?  Where is the occasion to discuss 

the whole principle?  They are going 
to build huge constructions for civil 
offices and also  residential  quarters, 
for the Government servants.  There 

is nothing wrong in it; but, to accept 
it as something very axiomatic and 
being clear in itself  is  completely 
wrong.  Mr. Thomas was asking for 

such a building in Emakulam; I wish 
his request is granted.  But, what has 
Happened today?  This has created a 
êat amount of apprehension in the 
public mind and there have been cri

ticisms from all round.

We also would like to have hand
some buildings and residential quar
ters for the Government servants, es

pecially those who are low-paid.  But, 
what n now being undertaken is the 
construction of huge buildings which, 
according to me, will be unpardonable 
lor the Government of our State to 
undertake at the present juncture.  If 

of priority and proportion is the 
tell-mark of wisdom, I  am  afraid

somebody there is suffering very much 
from the lack of it.  For a State with 
a total yearly revenue of Rs. 19 crores, 
to spend off-hand without consulting 
and getting the principle approved by 
a representative body Rs. 1 crore and 
more on buildings—it is not also in
cluded in the Five  Year  Plan—is 
something very improper,  according 

to me.  On my part, I do not like these 
big buildings; I think it would  be • 
much better if we have small beauti
ful buildings.  Mr. Rau the  present 

adviser, seems to belong to the old 

school and having been accustomed 
seeing these big buildings,  perhaps 
he wants to have a replica of them, 

what we may call, Rau’s  memorial 
and memorials of the President’s rule 

in our State where unemployment is 
 ̂rampant and all sorts  of  problems
* baffle the people and the Government.
I think this ought to have been taken 
up only after sometime after certain 
things have been done.  For instance, 
Mr.  Thomas  was  speaking  about 
health services.  There is a complaint 
from all over that there is no proper 
medicine and only a meagre quantity 
of medicine is available in any of the 

hospitals, including the General Hos
pital.  It has been published in res
ponsible papers and  referred to by 
responsible  spokesmen.  We have to 
look into that matter.  Then, we have 

got a large number of schools.  It may 
be news' to the Minister that almost 
every year during  the rains, one or 
two buildings collapse and  two  or 
three children die.  Mr. Rau, or any
body who is responsible, should look 

to those things first, before thinking 
of raising  huge  constructions.  Not 
that we should not have huge build
ings, but we shall have them  after 
sometime, after looking into more im
portant things.

Then, there is the question of build
ing new industries and putting the 
existing industries on a healthy basis. 
All these things had to be done before 
the construction of hufee buildings can 
be imdertaken.

We are against constructing house* 
for high-salaried officers. If an officer
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k paid some handsome salary, some 
private. owner, who has spent  some 
money and built a house, will get a 
reasonable rent from the officer. Why 
ahpuld big sums of money be spent 
•n building houses for Collector̂ and 
•thers?  It is entirely wrong to com
pare the conditions existing in a small 
iState like Travancore-Cochin  with 
the all-India services.  Here a  large 
number of the officers, 99 per cent of 
them, never belong to this particular 

area; they come from far-off places. 
But in our State, a huge percentage 
•f officers and others in the  lower 
 ̂services come from areas nearabout; 
they can stay in their own houses.  I 
know a large number of officers and 
Government employees residing in the 
house of somebody related to them and 
economising in that way.  Therefore, 
this expenditure on raising buildings, 
especially for high-salaried officers, is 
not justified; I totally oppose it.  The 
whole thing has to be looked into and 
discussed threadbare as to what t3rpe 
of buildings we should have, to what 
type of officers they should be allot
ted etc.  To have buildings for Gov
ernment offices scattered  here  and 
there in the town is not proper.  A 
public office means a small township 
developing around it  iautomatically.
 ̂To have all the public offices collected 
in one place means___

Mr. Chairman:  The hon. Member 
will address the Chair.

Shri Punnoose: I wanted to impress 
on the Minister.

Therefore, to have all these govern
ment offices in one place cannot be 
considered as a very urgent necessity.
I believe, the Government will take 
note of the criticisms coming from all 
sections of the  House in the matter,

I want to speak a few words about 
the other Demands briefly.  On De
mand No. IX, “General Administra
tion”, I would like to ask one question 
and I hope I will get a reply from the 
Minister.  It is almost six months now 
sincp the Government has been work
ing according to the budget which we 
passed a few months back.  I would

like to know what is fhe position to
day.  What about the money we have 
allotted?  How much have they spent? 

I am not asking this question for the 
sake of asking a question for it is a 
well-known fact that there every year 
large sums of money allotted for pub

lic expenditure lapse at the end of the 
year.  In 1952-53, according  to  the 
Audit Report, almost 15 to 18 per cent 

of the  entire  allotment  lapsed.  I 
would like to know from  the  hon.

 ̂ Minister how much of the  allotted 
money has been spent there and whe
ther the Government there, the ad
viser’s regime, is only performimg the 
formality in parliamentary practice by 
putting in these Demands,  Supple

mentary  Demands, . and.  going  on 
spending as they  choose,  I  would 
naturally expect the Minister to re
ply  whether  these  Supplementary 

Demands are really out of necessity, 
whether the amounts allotted are be
ing spent and whether at the end of 
the year, as in the past, big amoimts 
will lapse.

With regard to the “General Admi
nistration”, I know this is not the oc
casion to discuss the principle or the 
policy as such, here it is stated that 
additional staff is needed and to pay 
them amount under this Demand is 
needed.  We are told that when the 
Adviser took charge, he held a press 
conference where he stated that he 
was going to do one or two very im
portant things.  One was that he was 

going, to fight corruption and root it 
out. Secondly, he said he was gear
ing up the administration and bring 
it into par with the required stand
ards,  I would like to know how things 
stand now and how far the gearing 
up has progressed.

A number of officers have been im
ported from outside the  State.  On 
principle I do not object to the neces
sary experts being got from outside 
the State for our States are only for 
administrative convenience and India 
is one and whenever  necessary  we 
should bring them.  Mr, Bombawale 
was taken there.  Even our Ministers 

paid him a compliment by saying that 
be was one of the best in India to
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fight corruption etc.  Then they have 

got a Joint Adviser and then some 

experts have also  been  brought in. 
They were all talking of  the  anti

corruption aotivities.  I am talking of 
the gearing up for which  money  is 

k̂ed now.  They said they are go
ing to prosecute people against whohi 

corruption has been alleged.  I would 
like to know what the present situa- 
. tion is.  Articles and statements came 

in various papers with regard to the * 

large-scale corrupt practices like the 
cutting of timber from  Government 

reserve forest worth crores of rupees. 
Mr. Sivadas gave facts ^d  figures, 
data in papers and it caused a flutter 
and the Joint Adviser stated that he is 
going to take drastic steps.  Ndw we 
ê told that all this is going to end 
in a departmental  enquiry.  Every

body who knows the history of the 
departmental enquiry in that  State 
knows that a departmental  enquiry 
there means the exoneration of the 
culprit and much more additional ex
penditure for the Government  trea
sury.  I request the hon. Minister to 
take up this question of  corruption 
earnestly, look into the case and order 
a public enquiry' with regard to this 
timber busmess. .

Then it was stated that the records 
of many officers are being looked into 
and many corrupt practices have come 
to the notice of the Adviser.  People 
expected much and there was lot of 
press conferences, publicity statements 
etc.  After all this laboiu* 'the pro
verbial rat has come out.  Now what 
has happened is that a peon of the 
University Office has been  arrested. 
This is what has happened.  The Ad
viser, the Joint Adviser, the experts 
and the gearing up of the administra
tion to root out corruption has ended 
in the arrest of a peon in the Univer

sity Office.  I  am  also  told that a 
teacher somewhere—I do not exactly 
remember the details—has been sus
pended in connection with the leakage 
of question paRers.  Big things go un
noticed and only small  people  are 
caught with the result that a feeling 
is created in the people that  Rau*8
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Governîent is working with an eye 
on ̂ e coming elections.  I would like 

to know whether Government are go- / 
mg to take these things seriously and 
to find out the culprits and to bring 
them to book for so much of public 

money has been squandered  and so 

much has -been  stolen.  Government 
should take very strong steps in these 
matters.

Demand No. XIX is about  public 
health and primary health units. I 

need not repeat that the condition of 

public health services in the State is  ̂
very unsatisfactory and the establish
ment of these primary health  units 
will be very welcome.  But what hap

pens is that in areas where they are 
most required, they are not given.  As 
Mr. Thomas has stated, in the coastal 
areas of the State, people suffer from 
filaria and other diseases.  But noth
ing has been  done  in the case  of 
Emakulam and other places.  These 
imits should work  throughout  the 
State and I would only be too happy 
if larger amounts are allotted for that.

Then there is Demand  No.  XXV 

“Miscellanous Departments A. Labour 
and  Emigration  (d)  Development 
Schemes” and  Demand No. XXXVI 
“Capital Outlay on Industrial Develop- ' 

ment (c)  Miscellaneous—̂ Acquisition 
of lands to be leased out to Industrial 
Concerns” etc.  Then, in Demand No. 
XXXVI,  the  demand  is  only  for 
Rs. 3,500.  Am I to understand that 
they could not find the money from 
the  other  allotments?  They  have 
found it possible to get large amounts 
for these new services  by  making 

changes here âd .there in the original 
allotment. This sum of Rs. 3,500 could 
easily be found.

Shri A. M. Thomas: It has  been
spent from the  Contingency  Fund. 
The amount will have to be put in 
there.

Shri Pannoose: This amount of  ̂
Rs. 3,500 is to be replaced now. Tak

ing the condition of th6 industri'es and 
the labour situ&tion in the State, trt 
would have expected the Government
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to place a demand for a larger amount 
to solve some of the very important 
problems.  For examp-le, after the dis
cussion of the last Budget of the State 
a few months back, the situation has 
not improved.  On the other hand, the 
labour situation has  become  more 
acute.  Our position in regard to in

dustries has also become  more  un
satisfactory,  It is  well  known to 
everybody that' in the cashew indus

try, there is a great slump or unem
ployment.  Factories have been closed . 

and 50,0p0 workers  are now out of 
employment.  This is a big problem.
I was looking into the demands to see 
whether any amount is demanded to 
meet that situation.  Also there is the 
case of the coir industry.  That has 
been in a chronic crisis for several 
years' now.  Nothing has been done. 
Every month, the number of unem
ployed increases.  We excepted that 
a new demand would have been made 
to improve that industry.  But, it has 
not been done.  We would make this - 
an occasion to request the  Minister 

to look into all these matters imme
diately and do something that would 
give relief to the people immediately.

I have not much more to say with 
regard to these demands.  The more 
important thing is this.  There is a 
growing feeling among the people that, 
in spite of the hopes that the Adviser’s 
regime tried to raise in the beginning, 
they do not ̂stand to gain anything, 
but that under the Adviser’s regime, 

things are becoming worse and  the 
Central Government is not paying any 
attention to the big  problems  that 
confront the State.  I wish that these 
problems are attended to by the Min

istry.

1-22 P.M.

[Mr. Deputy-Speaioer in the Chair] 

There is a demand for capital out
lay.  I would request the Minister to 
look  into  the  industrial  problem. 
There are  certain  Gyvemment-ruA 

H  Industries in that State.  The condi
tion of all these industries is far from 
Batisfactory.  Most of these industrî, 
lor example, ply-wood, rubber factory, 
eeramics, have been running at a loss.

Every year, the loss  is  recurring. 
Who is  responsible  for  this?  The 
Chief Secretary and certain other Se
cretaries are running them.  Just now,
I saw a copy of a press rel̂ se given 
by Shri .M. C. Shah when he visited 
the State.  He said that some expert 
should be asked to go into these in
dustries.  My hon. friend Shri Mat- 
then would be happy that  Govern
ment industries are going to dogs be
cause he always complains, why na
tionalisation.  '

Shri Matthen  (Thiruvellah): I pro
test

Shri Piumoose:  It  would appear
,that men of his frame of mind are 
managing these industries in order to 
ridicule and condenm the very idea 
of nationalisation.

Shri Matthen: I advocated nationa

lisation of insurance for the last three 
years.

Shri Piumoose: I hope he wiU stick 

to that.  It is a good page that he is 
turning.

Mr. Deputy-Speaker:  No  promise
for continuance.

Shri A. M. Thomas: Fight between 
uncle and nephew.

Shri Pnnnoose: Yes; my Congress 
uncle.

All these industries have to be im
mediately  looked into and put on a 
sound basis. •  .

Knmari Annie Mascarene (Trivand
rum) : Mr. Deputy-Speaker, I take this 
opportunity to review the Presiden
tial rule in Travancore-Cochin State. 
It steirted five months back.  For the 

period, I am glad to admit that  the 
Presidential rule has  proved  much 
better than its predecessor  Govern-̂ 
ment though it may have many de
fects in it.  I support these  grants, 

with a few remarks.

As an administrator, the represen
tative of the President ought .to have 
looked into the fimdamental problems 
confronting the common man today. 

Ever since tlie Presidential* rule has 
begun,  the  prices  especially  rf
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ttie  food  commodities have  risen 
very  high,  almost*  to  the ceil
ing prices.  The conditions of war 
days as far as food prices are concern
ed, are returning.  I wish to ask the 
Home Minister whether his Ministry 
has taken any steps to bring  down 

prices or to enquire into the rise of 
prices in the State.  Rice has gone up 
in price.  When rice goes up in pVice, 
all other commodities go up and the 

poor man finds it a problem to live in 
fhat State.  Rice has  been  commg 

from other States.  Now  that  the 
Kerala State is taking shape, the gra
nary of Travancore-Cochin is slowly 
passing away from our hands. If now, 
before it passes, the condition is this, 
what will be the condition after three 
or four months, when the Kerala State 
takes its shape?  I feel that the rise 
in the prices of food commodities is 
not natural.  It is due to exploitation, 
perhaps, by the Government itself or, 
if I am nqt mistaken, by the Central 
Government's  policy  of  controlling 
prices.

I am glad that this Government has 
taken up a grand building scheme.  I 
am not for recommending the cons
truction  of  very  small  buildings, 

though they may be useful to the pub
lic.  Now that the Second Five Yf»ar 
Plan has come into force and we have 
had nothing in the First Five Year 
Plan, it is  better  that we start to 
build up the country on a grand scale 
slowly, but surely.  The  programme 
involves a comprehensive scheme of 
buildings for officers, especially  for 
the police.  I request the Government 
to pay attention to the buildings for 
officers* who receive a small pay.  The 
policemen, especially in the Travan
core-Cochin State, have no  housing 
accommodation.  From the very small 
salary that they receive, they have to 
house themselves in the cities.  This 
leads  them  to  corruption,  to 
persecuting  the  poor  man.  If 
they  are given  a proper  salary, 
if they are  given  housing  accom
modation, I feel that the administra
tion of the Travancore-Cochin  S+’ite 
WUI have a better and higher morale.
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I have to invite the attention of the 
Government to one or two facts which 
are rather disquieting.  I have been 
visiting the hospitals recently.  Tliere 
is an amount here for public health. 

To my great dismay I have noticed a 
certain change in the phase, not in the 
face but in the phase, of patients.  I 
walked from one end of the hospital 
to the other, especially the  hospital 
for women and children, and I noticed 

there is only one kind of stereotyped 
patients.  They are either small child
ren in the hospital or women suffer
ing uniformly from uterine  disej».se* 
and no other patients.̂ A year ago I 
had visited the hospital and noticed it 
was full and  overflowing  with  all 
kinds of diseases, patients of all kinds, 
but  now  there is only one  single 
stereotyped disease treated in the hos
pital and only children of a particular 
age and nobody else.  I ask the re
presentative of the  Home  Ministry 
whether the doctors are eating up the 
patients or the patients are going out 
to some other world.  Where are they? 
I am representing that city.  I have a 
right to ask you what is happenmg to 
the patients.  This is not a foundation 
for a lasting Government, nor a last

ing society.

With regard to nepotism  in  the 
State, I thought that when Presiden
tial rule came into existence all the 
nepotism that existed under the Con
gress Government, the corruption and 
degeneration would come to a stop. I 
must admit that the Rau Government 

started quite all right.  There was a 
scheme to fight  corruption.  It  '̂as 
working very well and the people in 
the City had told me that they were 
more satisfied with the Rau Govern
ment than with its predecessor.  But 
recently I have been listening to ap
pointments  and  promotions  being 
given without any sound principle.  I 
request the Home Ministry to look in

to the matter.  Even if you do  not 
practise it at the Centre, please see 

that it is practised  in  Travancore- 
Cochin State which is such a crowded
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and poor State where the people are 

suffering so much.

Shri Matthen:  Can the hon. lady
Member cite one or  two  instances 
of nepotism after the Rau administra
tion—concrete  cases,  not a general 

observation?

Kmnari Annie utascarene: One Mr.

Alexander’s nephew  was  holding  a 

small office, and he has  now  been 
promoted to a much higher office not 
due to him.  I ask you to go and en
quire and if you have any influence 
with your party  Government to see 

that he is removed.

Shri N. Sreekantan Nair: He is tlie 
Central Deputy Secretary’s  brother- 

in-law.

Kumari  Annie  Mascareoe:  Per
haps related by kith and kin to 5kn

Matthen himself.

Shri Matthen:  That is all-

Kumari  Annie  Mascarene:  I  air.

here to speak.  The hon.  Member is 

not to dictate.

Mr. Deputy-Speaker: The hon. Mem

ber wanted one instance and that ha- 

been given.

'Kumavl  Annie  Mascarene:  That 

one instance is deijenerating to  the 

Member himself.

Shri Matthen;  1 protest.

Mr. Deputy-Spcaker: The hon. Mem

ber shall not go into personal refer

ences.  The hon. Member only waited 
an instance.  He doubted  whether 

any nepotism had taken place.  When 
she had made that point, she ought 

to have been content with that, toat 
she has scored a point, and not go into 

personal matters-

Kumavi Annie Mascarene:  1 submit

to your ruling, but >he hon. Member 
has no business to provoke me more 
by probing into another instance.  He 
is in Travancore himself; he can go 

and enquire.

Mr.  Depnty-Speaker:  The  Chair 

has answered that point.  Why should 
tile lady Member get provoked  over 

a trifle?

Komari Annie  Mascarene:  1  wa&

speaking about the corruption  Inere.
It was not quite so bad as it was in the 

Congress Government’s days.  It  had 
much improved, but  recently  some 

interested Members of Parliament have 
been going and influencing the present 

Admi'nistrator, and when you go twice, 

thrice and four times, of course  the 

Administrator is forced to concede anJ 
that is how now corruption is gettin?? 
into that Government

Shri M. C. Shah:  May I point out 
that this is not the general discussion 

of the budget because there are only 

three  Supplementary  Demands and 
they are being debated  here.  So,  I 
would very humbly draw your atten- • 

tion to this fact.

Mr. Deputy-Speaker: The hon. lady 

Member and also the other Members 
who are  called subsequently  will / 
kindly bear that in mind.

Komari Annie Mascarene:  I have

not taken so much time as my prede
cessor.  Yet, as there is no legislature 

in Travancore-Cochin State and  we 
are the only accredited representatives 

of that State, if we canrot speak  ou* 
what the State wants to the Central 
Government,  I  wonder  how  we

can..........

Mr.  Deputy-Speaker:  Order,  oider 

That is all right that the State has no 
legislature of its own, but we will dis

cuss as the things come to us.  We 
cannot be irrelevent simply  because 

there is no legislature.  What we have 
got today thai we might discuss thin 
day.  When we get the rext  iten*. 

then we can discuss that.  Therefore, 
hon. Members have to be relevent.

Kumari Annie  Masearene:  I sud

. mit to the Chair.

Then I wish to invite the attention 
of the Government to the unemploy

ment problem.  It is good that  they 

have started buildings.

Shri M. C. Shall:  On  a  point of 
order.  No quc3tion of policy can be 
discussed on  these  Supplementary 

Demands.
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Komaci Annie Mascaiene:  I  was

just saying with regard to the building 
schemes and the un̂ nployment prob

lem.  I wonder how the Minister can 
interfere in my placing before..........

Mr.  Depaty-Speaker: We  should

confine ourselves to the itemr that we 

have got before us.

Knmari Annie Mascarene: There is 

a Demand for buildings.

Mr. Depaty-Speaker; The Demand 

for buildings is there and the  addi
tional Demand can be questioned as to 
why it has arisen, but not the ooli*-y 
or the question of making grants be
cause the grants  have already  been 
made during the  original  Budget. 
Therefore,  the  present  discussion 

should be confined to that additional 
sum, and why it has become necessary 
now to ask for supplementary sums, 

imless there is a new Demand or  a 

new item.

Kumari Annie . .Mascarene: I am

not going  to any new Demand nor am 
I going outside the sphere.  I am just 

repeating what my predecessors bavt 
spokei- with regard to buildings

Mr. Deputy-Speaker:  I am sorry,

if there had been a lapse on my part, 

that should not be repeated-

Shri Pnnnoose: There was no lapse, 

because this is a new Demand.  It  is 

said there.

Mr. D̂juty-Speaker: But the  lady

Member is giving the argument that 
she is dealing with a  subject which 
has been dealt with by others.  She 

should say this is relevent so fi>r as 
this item is concerned.

Knmari Annie Bfascarene: Also as 
far as this new. policy is concerned, I 

was going to say that it was a solu
tion for the unemployment  problem, 
and the Minister will not allow me to 

say it.

Shri Pnnnoose; Because he  knows 

?t is not a fact.

Knmari Annie Mascarene:  It miay

be.  That is the truth about it.
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With regard to the  unemployment 
problem I repeat that the Government 
today  is  confronted  with  50,000 
labourers without work in the cashew- 
nut industry.  Hitherto no step has 

been taken.  Perhaps Grovemment is 
considering to take some serious step. 

The fault is not due to the Govern

ment itself.  It is due to the lack 
nuts.  We  were  getting  nuts from 
abroad.  Now we are not getting nuts 

from abroad.  The Government would 
do well to start encouraging the growtv 
of cashew-nut trees in our own State. 

There are already big cashew-nut es

tates. but they have not got prooer en
couragement.  If we can  oay  some 

attention to them and make them self
sufficient, that would be a good thing. 
If Government can have a scheme for 

encouraging the cashew-nut industry, 

that will be very much welcomv̂. for, 
in that case, the unemplojTnent prob

lem will not be so grievous in the State 
as it is today.

On the whole, I must admit that the 

present administration,—subject to the 

few remarks that I have  offered—is 
much better than what was there pre

viously, under the  previous Govern
ment.  But if Government can  re
medy these grievances, bring  down 
the prices, and also put through  the 
building schemes which have already 
been taken on hand,  they  can  do 
much better service to the people.

Mr.  Depnly-Speakcr:  Now,  ShH

Matthen.

Shri Vclayndjhan:  The main Supple
mentary Demand for Grant relates to 
the welfare of the Scheduled Castes, 
as was  stated  by  the Minister him

self..............

Mr. Depaty-Speaker:  But the  hon- 

Member remained outside the House.

Sa«i Yelayndhan:  No, I was here.

Mr. Depaty-Speaker:  I could  not
see the hon- Member in his seat.

Shri Ydayndhan:  I was here.

Mr.  Depnty-̂peaker:  I  can

that he was not here.  Now, I hav#* 
called  Shri  Matthen.  Perhaps, the
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hon. Member will now have t > 
much longer than he feared.

Shri MaUhen: I am sorry the hon.
lady member made  some  personal 
remarks.  The other day the Speaker 
remarked that Members of the Trea

sury Benches  should  be  d.ignified in 

their remarks.

Mr. Deputy-Speaker: I must point 

out that that objection was taken by 
the Chair itself.  Now, that  should 

not be referred to.

Shri Matthen: I have only to say 
that I have nothing to do with that 
person, nor have I got any relation
ship with him.  This is the first time 

that I am hearing about it.

The hon. lady Member compliained 

that after the Adviser’s regime,  the 

prices of foodgrains have been going 

up.  But that is not a special feature 

of  Travancore-Cochin  only.  The 

prices of foodgrains have been going 
up in other places as well.

So far as the development  of the 
cashew-nut industry is concerned, that 
is really a genuine thing which must 
.be taken up without delay. I under

stand that the Second Five Year Plan 

has got a scheme for the development 
of the cashew-nut industry and cash

ew-nut  plantations  not  only  in 
Travancore-Cochin,  but  all  over 

India, so that we may be independent 
•f the foreign nuts.

Shri N. Sreekaataa Nair: In  the 
next generation.

Shri Matthen; My communist cousin, 

on the other side, 'was in Travancore- 

Cochin for nearly two months recent
ly, and I am really surprised at  the 

incorrect  statements  that  he  has 
made here, in spite of that.

In the first place, he said that there 
was an increasing feeling of dissatis

faction among the people  over  the 

Adviser’s regime.  Only yesterday,  I 
was reading a leading article in one 

of the most important  daily  news
papers of Madras, namely The  Mail, 

to the effect that there is widespread 

•atlsfaction among  the  people over

wait  the President’s rule  in  Travancore- 
Cochin.

Some Hon.  Afembers:
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In Madras.

Sbri Matthen: I can tell you this, 

that I was in my State during  June 

and the major part  of  July,  and 

every person whom I  came  across, 

from top to bottom, was asking me, 
‘Mathen! can you extend this rule by- 

fiv̂ years?’.

Shri Pnnnoose: That was in order 

to avoid the Congress.

Mr. Deputy-Speaker; There can  be 
an honest difference of  opinion  in 

judgments about the same thing.

Shri Matthen: Then, my hon. iriend 

wâ saying that corruption was still 
rampant.  If there is one thing  on 

which we have been  complimenting 

the Advisory’s regime it is this, game

ly that the  corruption  which  was 

rampant in that State for years and 
years, in almost  every  department, 
from the lowest to the highest,  the 

Dewan, has  been  considerably  re

duced.  It is not merely the fear of 

conviction, but the fear of God that 

has gone into  the  mind  of  every 
Government servant, and I know from 

several people in my constituency and 
also outside, that corruption has been 

reduced considerably,  I am sure that 

my hon. cousin must  have known 
about it.

Mr. Depaty-Speaker: Here, all  are 
cousins and all should be called hon. 

friends or hon. Members.  No special 
relationship is to be mentioned here.

Shri N, Sieekantan Nair:

thicker than water.  <
Blood 18

Shn Matthen: As  for  lapse of 

funds,  it  is  true that there were 
plenty of lapses in the previous admi

nistration.  But  it  is too premature 

to say that there are lapses in the pre
sent administration.  It is not that I 
hold any brief for the Adviser’s  re- 

gln̂e, but I  honestly feel that more 
things have been done in my  State 

during the last five months than even 
during the last five years.  At any
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rate, if we write to them» we get  a 

quick reply, and things are acknow
ledged. immediately.  To give you just 

one instance, I had written to  them 
about the acquiring of some land for 

the major workshop in  Thiruvellah, 
which is my constituency. That acqui
sition was being delayed for a long 
time. But within five  days  of  my 

writing the letter, I got a reply that it 
bad been taken up and done.

Under Demand No. IX, it has been 
stated: „

“Applications numbering  about

46,000  have been received in the 

Office of the Public Service Com
mission  for  admission  to  the 

selective  tests  for  clerks ana 
' copyists and for recruitment  as 

Conductors and Drivers  in  the 
State Transport Department.”

I am drawing your attention to this, 
just to point out that the unemploy

ment problem is so acute in my State 

that just for a few posts of  clerks 

and copyists, about 46,000 applications 

have ciome in.  After all, the area of 

my State is hardly 7,000 square miles 

or so.  In fact, even the area claimed 
by Bengal from Bihar is perhax>s big

ger than this.  I am saying thla Just 
to give you an idea of the smallness of 
my State.

This acute imemployment protiem 
has been aggravated  now  by  the 
return of several hundreds of evacuees 
from Ceylon.  They have been com
pelled to come back  from  Ceylon. 
They are bon̂ fide evacuees.  I would, 
therefore, request the Minister to see 
that  some  rehabilitation  arrange
ments are made for these poor people. 
It is no fault of theirs that they had 
to retu’*n.  If evacuees from Pakistan 
can get some relief, I believe, bona 
fide people who went out  of their 
State to eke out a living, merely on 
account of the large over-population 
in my State, but who have now been 
compelled to return for no, fault  of 
theirs, should surely be given  some

attention.  I would request the Min
ister to see that rehabilitation meas
ures are undertaken immediately for 
settling these people, because, other
wise, the problem will become worse.

I am sorry to tell you in this con
nection that our neighbouring  State, 
where lots of our people have gone 
and settled down, on account of the 
grei"  over-population in my  State, 
has now b̂an tagged on to the West
ern Zone.  That has created a lot of 
anti-Malayalee  feeling  there.  My 
submission is that my hon. friend who 
comes from the State must try to see 
that some of these poor people  get 
some land and settled down  there, 
lest this great danger which we  are 
facing may become a danger to  the 
neighbouring State as well.

I am glad that some grant has been 
asked for for the construction of hos
tels for Scheduled Caste students.  I 
would be happier if more attention is 
paid to the welfare of the Scheduled 
Castes and Scheduled Tribes.  In fact, 
they are a typical example of the sins 

of people like myself.  Therefore, it 
is our duty to help them in  every 
possible way, by making larger allot
ments.  But I have to  submit  one 
thing in this cc«inection, and that is 
that if a  Scheduled  Caste  person 
changes his religion, immediately he 
ceases to be a Scheduled Caste, and 
the amenities and concessions extend
ed to the Scheduled Castes are denied 
to him; he is not even allowed to live 
in the hostel meant for the Scheduled 
Caste students,  if he changes  his 
religion.

My information is that the Congress 
Ministry, whiie it was in office there, 
had recommended to the Central Gov
ernment that these people also, whose 
condition was in no way better than 
that of the Scheduled Castes, except 
that they had changed their religion, 
should be given the same facilities as 
were  extended  to  the  Scheduled 
Castes.  If my information is correct 
that such a recommendation has been
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made, then, I would request the Min
ister to pay particular atention to that 

proposal.

Now, I come to the condition  of 
part-time teachers, who are  getting 
just Rs. 25 a month for no fault  of 
theirs.  Even a peon is getting double 
that amount.  There was a question on 
this subject this morning.  I do  not 
want to go further into this subject, I 
am glad that the hon. Minister also 
told me that the  matter  deserved 
immediate attention.  I am sure  he 

will look into it.

I support the Demands.

Shri Achntban (Crangannur):  Mr.
Deputy-Speaker, Sir, in fact, I do not 
agree with the  statement  of  Shri 
Punnoose that after the regime of the 
President in our State, things  have 
gone from bad to worse.  Both  the 
officers who are there are independent 
officers who come far away from that 
place.  They have got vast experience 
of administration in different parts of 
the country, and they are doing their 
best

Shri Pmmoose:  is the 10 members
aware of the statement made by the 
Congress chief that the Adviser’s re
gime is only another name for Con
gress Government?

'  Shri Achaihaii: Of course, the Cen
tral Government is run by the Con
gress Party.  But that apart, they are 
trying to do their best  within  the 
short time at their disposal.  They are 
trying to get acquainted with the state 
of affairs there and not a minute is 
wasted by not looking into the affairs 
of the State.  They are going from 
place to place and doing their best.

Coming to the Demands,  the  one 
which has attracted most attention is 
the new service under  the heading 
Office buildings.  Jn fact, we cannot 
object to the construction of buildings 
for accommodating offices as well  as 
government servants.  It cannot  be 
questioned by any stretch of imagina
tion, but, as  was  expressed,  why 

should the Adviser’s regime take this 
up as the  most  important question?

We are going to  have  the  Kerala 
State within a few months and there 
will be reorganisation of districts and 
taluks and then you  have  to  see 
where offices have to be located.  So, 
necessarily, it was not within the pro
vince of the Adviser to take this up 
first.  I do not say that buildings are 
not necessary;:  They' are  necessary
and essential.  But the  Adviser  is 
there as a caretaker.  Let the repre

sentatives be there and let them decide 
that these are the district offices which 
should be there and  so  on.  Now 
Malabar is also going to join Travan- 
core-Cochin.  So there was not much 
hurry for proceeding with this work. 
More urgent matters ought to have 
been looked into.

I would have advised that instead 
of spending Rs. 100 lakhs for these 
offices, let a school be established in 
every taluk, a small building being 

built, where training could be given 
on technical subjects to a  hundred 
students.  We have got 30 or 35 taluks. 
Let him do it.  Nobody will object. 
If a huhdred students in every taluk 
are trained on technical subjects, that 
will be a monument to Rau, as  was 
remarked by Shri Punnoose.  If this 
is done, these boys after training  in 
these schools will, within two or three 
years, go and spread out to the length 
and breadth of this vast country.

I am not finding  fault  with  the 
buildings  as  such.  Buildings  are 
necessary.  I find that in my district, 
Trichur, the offices are located in many 
parts.  It is difficult also to function 
in this way.  But this has been going 
on for the last so many years.  So 

how does it become an urgent matter 
now to spend Rs. 100 lakhs on this 
subject?  Not only  that.  There  is 
scarcity of cement and iron and steel. 
Then what about our irrigation works? 
If the amount devoted  to  buildings 
waŝadevoted to the development  of 
minor irrigation  works,  within  six 
months we could see in each village 
or under each panchayat much prog
ress.  This is due to the people first. 
So first things should come first. Tliis 
should have been attended to by the



4583 Demands for  27 AUGUST1056  Supplementary Grants
(Trarancore-Cochin),

19S6-57

4584

[Shri Achuthan]

Adviser first.  This is most needed in 
our part of the country now,

I am not enamoured of these  big 

buildings.  We are not up to that. We 
must build froip the bottom.  That is 

our culture.  That was the  advice 
that the Father of the Nation gave us. 
In Travancore, t it is almost  a  city 
throughout the bountry.  You go any

where.  You find a himdred  houses 
clustered  together. . Then  there  is 

educated unemployment without any 
facilities available to the people.  So 
all these things should  have  been 
looked into.  Of course, I am not, in 
any way, attacking the demand for 

the time being.

As regards construction of  build

ings,  take,  for example, Trichur.  I 
have personal experience in Trichur. 
Now they are  going  to  build  at 
Ayantholl, two or three miles away. 
It will have  its  own  bus  service 
extending to the city in all directions. 
I agree.  But as it is, as the office 
buildings are now situated, it is not 
at all a crowded area. Cities can have 
their own vertical expansion. Also, tiiis 
is not like Calcutta or Bombay, where 
many of the buildings are  three-or 
five-storeyed,  we do not have even 
two storeys in  that area.'  I  know 
Trichur for a quarter of a  century. 
Shri. C. R. lyyunni also comes from, 
that place.

So I say that the offices are there 
which can accommodate officers. This 
can go on for some time.  Do  not 
pitch upon that as the most important 
thing that is needed.

Secondly,  I  would  say  that  the 
buildings which are there be given to 
the low-paid officers.  Take Trichur. 
We have small types of buildings,  a 
good number of them, throughout that 
town.  I know that.  Now rich  men 
have started construction, of buildings 
instead of investing their money on 
other things.  It is an advantage  for 
them to spend money on construction 
of small buildings fetching rent  of 
Rs. 15 or Rs. 20 or Rs. 25 a mouth. 
With regard to the low-paid officers, 

clerks or policemen or other ofB-

cers, it is difficult for them  to get 
accommodation.  So  these  can be 
given to them on rent.  There is  a 
programme for five years within which 
district headquarters will have their 
own buildings  for  their  low-paid 

officers.

Moreover, development need jiot be 
in one place.  Development should be 
spread all over, east, west, north and 
south.  Each area will* have its own 

township.  It  will have the facility 
of bus service and other communica
tions.  So there cannot be a particular 
place where officers’ residential quart
ers are clustered.  Of course, when he 
had been to Trichur, he consulted me, 
and I told him about it.  But  that 
apart, hereafter on the question  of 
construction of buildings, if  at  all 
irrigation projects are going to suffer 
lor want of cement  and • iron ' and 
steel, it will be a serious thing.  That 
is my point with regard to the con
struction of buildings.
Coming to public health matters, I 

have even now got a number of letters 
from ppople there.  There are some 
dispensaries  which  have been con

verted into public health units.  I do 
not know if there is anything personal 
between them, but there is no  co
ordination of work between medical 
and Public health departments. From 
Narakal in Vypeer, I have got letters 
from ex-MLAs and 6ther public men, 
T‘anchayat Presidents and others.  A 

dispensary was converted into a public 
health unit.  Previously, there were 

three doctors in attendance.  Now two 
of them have been transferred from 
there.  For the last  two  or  three 

months,  there  is  only  one  doctor 
where there is a daily attendance of 
500 outpatients, and the number  of 
inpatients is more than 60. This is the 
position.

In the Cranganjjur hospital—̂I re
present that area—for  the  last  so 
many months one doctor  has  been 
taken away for training under  the
employe€̂s  insurance  scheme.  My 
point  is  that if at all  Government
want  to transfer persons  from  one
place  to another or send persons  for
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training, they must make alternative 
arrangements for attending  to  the 
work l̂ at is done by them.  Other

wise, thefe will be lots of complaint 
within a few months and all the good 
work done by Government in  two 
years or one year will be lost.

We all appreciate the fact tiiat dis
pensaries are being  converted  into 
health centres.  But my point is that 

adequate staff must be provided at 
these centres to attend to the patients. 
That ought to be the policy.  So this 
has to be looked into.

Coming to the question of the wel
fare of’ the  Scheduled  Castes  and 
Scheduled Tribes, I am proud to say 
that Travancore and  Cochin  stand 
first in India.  Shri Velayudhan may 
not agree with me.  But I have been 
in the Cochin Assembly for more than 
12 years.  Shri C. R. lyyunni was one 
of the Ministers there.  We know how 
during the last so many years  the 
conditions of the  Scheduled  Castes 
have  been  improved  Shri  Velay
udhan comes from Cochin Stat&.  He 
knows how much interest was taken 
by the Ministers and the Maharaja to 
see that the lot of the people  was 
improved.  Here I find a number of 
schemes which are proposed to  be 
started.  For  example  Government 
propose to start about forty indus
trial centres.  But when Government 
wants to start these industrial centres, 
it must see that these  centres  are 
started in such places where the Sche
duled Caste members are in a majo
rity.  There was some time back an 

attempt at colonisation of the Sche
duled Castes according to which  the 
Scheduled Castes who were  spread 
out in all the villages were taken to 
be settled in one place.  The difficulty 
in such cases is that they have  no 
job; there is no employment for them.
In the mornings they have to walk 
about six or seven miles to their place 
of work, and do the same distance in 
the evening to  return  home.  That 
attempt was not successful  and we 
had dropped it.  I would suggest that 
where  the  Scheduled  Castes  are 
in a majority they should be given all

facilities for training, so that they may 
be  absorbed  in  some  employment 
after their period of training. Special 
care should be taken to see that the 
Scheduled Castes and  their brethren 
are given such training.

2 P.M.

We must at the same time see that 
the cosmopolitan nature of these train

ing. centres  are  maintained.  These 
centres should not  be confined  to 
Scheduled Castes alone; there should 
be members of other backward classes. 
The selection should be made in such 
a way that  among  the  candidates 
there must be a feeling that they are 
not an inferior section of the people, 
that they were bom inferior, or live 
inferior.  This feeling will come only 
by closer contact among themselves, 
liiere is also a committee which is in 
charge of this work.  That committee 
should see that the centres are started 
in places where the Scheduled Castes 
are in a majority.  By their  being 
given the training the feeling of sepa
rateness that exists among them will 
gradually vanish.

In regard to Scheduled Tribes,  an
* exhaustive report has been made by 

a committee which went into  their 

conditions.  In my  constituency  at 
Parambikulam there are some tribal 
people.  The one difficulty I find about 
them is that even though they are  a 
very active and painstaking people, 
because of the exploitation  of  the 
middlemen, they are in a very poor 
condition.  Their main job is to collect 
the hill produce; they also carry onT 
agricultural operations in a small v/ay. 
But the middlemen get the maximum 
benefit out of their labours, and  the 

tribals themselves  get  very  little. 
Government must see that  this  is 
checked and also see that for  whai 
little work they do they are properly 
paid; their labours must be properly 
remunerated; their articles  must be 

purchased.  The contractors concerned 
must be given directions to see that 
these poor people are not hit hard. 
They have no hospitals, no schools. 
They live a life  of  almost solitary 
confinement.  In Parambikulam there
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is vast scope for cultivati(m; for set
tlement also.  A number  of  other 

families of different commimities, if 
they are willing to go there should 
be taken there.  There should be in
termingling between different people, 
so that that settlement may become 
a model one.  This particular aspect 
should be kept in view while starting 
institutions for Scheduled Tribes  or 
other backward classes.

I now come to Demand No. 9 relat
ing to the Service Commission.  We 

find that 46,000 people applied for 
clerk’s and conductor’s jobs.  In fact, 

when I was in my constituency last 
Junet-July,  I issued  a number  of 

certificates to school final and failed 

intermediate  candidates.  My point 
is that when the selection for con
ductors is made, care must be taken- 
to see that candidates are not select
ed from one particular area, but from 
all places and that regional repre
sentation is given  adequately.  The 

office of the Conmiission is in Tri
vandrum and  the  candidates  ase 
usually  called  there.  But  when 

selection is made it should be seen 

that representation  is given  to  all 
regions.  Not  only  that,  Govern

ment must also see that well quah- 
fied applicants like inteimediates are 
not given the posts of conductors in 
buses, because they can have other 
avenues, while failed school finals, or 
persons who have passed only fourth 
form or fifth form cannot have other 
avenues of employment.  So,  some 
preference should be given to these 
less qualified candidates for the post 
of conductors.

It is high time that Government 
took some measures  to tackle  the 
problem of educated unemployment in 
Travancore-Cochin.  Already a com
mittee has reported on this.  So some 
schemes must be worked out to see 
that the educated men are not left in 
the lurch.  This is a serious problem 
so far as our State is concerned, and 

should engage the attention  of the 
Advisrr more than any other prob
lem  Nobody going there can shut
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his eyes to this serious problem which 
has got its political,  economic  and 
social aspects.

The Adviser who is in charge of the 
administration of our State was pre
viously in PEPSU.  So, you may  be 

interested in hearing what he is doing 
in our State.  Then  there  is  the 

question of industrial concerns. Some 
compensation has been given for lands 
purchased by Government for indus
trial concerns.  I have no objection 
to that.  The Adviser is a man with 

wide experience in Madhya Pradesh. 
He must use his personal influence to 
see that rich  people,  businessmen, 
from Bombay and Calcutta and other 
places are attracted to our State. This 

is the best opportunity; there is  no 
party clique  there.  If  during  the 
Adviser’s regime of six  months  or 

twelve months adequate facilities are 
given to industrialists and they are 
attracted to our State to start indus
tries, that will be a good thing. These 

things must get into the imagination 
of the Adviser.  That is the one thing 
that is wanted there.  Unless Travan- 

core-Cochin is industrialised, whether 
by small scale industries,  by hand- 
loom, khadi and other village indus
tries, there is no salvation for that 
State.  This is the one thing that must 
be uppermost in the mind of  the 
Adviser.

Both the Adviser and  the  Joint 

Adviser are experienced and capable 
administrators and I would appeal to 
them to look into this matter and see 
that industries are started within  a 
short period of time.  Even if a few 

big industries are set up, we shall be 
proud that  during  the  President’s 
regime  our  State  became  better 
economically.

Shri N. Sreefcantan Nair: Mr. De-
puty-Speaker, Sir, I am sorry I can
not agree with some of the opinions 
expressed by my hon.  friend  Shri 
Achuthan  regarding  the  Adviser’s 
regime.  Sir, I had several occasions 
to meet him and discuss matters with 
him, but I should say that no concrete 
step has been taken to solve the 

portant questions concerning the State.
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(Travancorê Cochin),

1S06-S7

4590

He goes about with a flag in this 

car; he rushes into the High Court, 
impairing the sanctity of the  High 
Court; he goes into dlass-rooms.  All 
sorts of show are made, but nothing 
serious  is done.  We  have got  a 
dictator in the Adviser.  He is a 
chota Hitler or Mussolini, in a, nut

shell.  He feels that he can do any
thing.

Before the news of his first Press 
Conference came in the papers, some 
pressmen told me that he was going 
to initiate a huge building programme 
for the district offices.  I told them 
it could not be; it has not been includ
ed in the Second Five  Year  Plan; 
Parliament has not approved  of it. 
They told me that he could initiate 
it, he has got the whole Secretariat in 
his hands.  That is exactly what hap
pened.  He started sp«iding  money. 
As has been pointed out by Mr. Thomas 
he started inaugurating and  laying 
foundations without taking sanctions. 
What exactly is the whole  scheme? 
What does it boil down to?  It is very 
funny.  In Quilon we have got the 
district headquarters buildings, very 
solidly and  very  effectively  built 
with bricks and wood by no less a 

person than Dewan Velu Thampi of 
whom most of us have heard.  He 
was the first man to start a rebellion 
against British Raj in the State.  He 
built it; it is one of the most impos
ing buildings there.  As an accused 
in criminal cases during the freedom 
movement and even  after  that  in 
trade union matters I have had several 
occasions to go there.  We have got 

a very  wide  compound  with shady 
trees almost 100 years old standing 
there.  We used to ait there and wait 
for the convenience of the great judi
cial £>r the magisterial officers to call 

our cases.  Then we used to have rest 
under these trees.  These trees have 
been chopped off to put  up  heavy 
buildings.  Even parts of  the  old 
building  have  been demolished  in 
order to have a three-storeyed build
ing there.  It is a sheer  waste  of 
money.  It is the fate of the historic 
building,  majestic building built by 
the first revolutionary in India,  the

first man who fought against Britisiv 
Raj and whose body, even after he 
died was taken to the gallows.  It it̂ 

a very huge two-storeyed building------

Shri A. M. Thomas:  0o you meai» 
to say that it will not  continue  to. 
remain there?

Shri N. Sreefcantan Nair: It  has:
been demolished; part of it has  al
ready been demolished.  You can go
to Quilon and "see that.  I represent 
Quilon and I am spet̂king about it. 
This is being done by the hasty con
struction of buildings for the District 
Officers, the D.S.P. and other officerŝ 
it would seem as if they  are  now 
sleeping under  trees.  In  a  State 
where in every square mile of inhab

ited area we have got more  than 
1500 people, in a State where the vast 
majority of the people live in hmts 

and hovels, huge  palaces toe  being, 
built—100 palaces are being buUt—̂for 
the district officers.  Even now they 

get dam cheap houses,  very  grand 
houses, built up by certain landlords 
who take it a pleasure or a point of 
Honour to house these great bosses on 
nominal rents.  It is the poor man, 
the under-dog, who does not get any

thing.  If a scheme to build houses 
for constables, for housing the pedns 
and the lower division clerks is there, 
it is all right.  But this scheme is not 
intended for them.  It is intended to 
spend Rs. 110 lakhs and  a nominal 

demand of Rs. 100 is made so  that 
money allotted  for  other  building 
construction work may be  diverted. 
Why all this?  Because he has already 
declared without consulting this House 
that he will initiate this scheme; he 
has alrê y spent money.  This is the 
work of the great bureaucrat who haa 
been for years in the Central Grovem- 
ment service, an I.C.S. officer.  We are 
asked to tow the line, to accept it 
a fait accompli.  That is certainly an 
insult to this House.

With regard to the contention that 
it is a scheme for solving unemploy
ment, if it is intended to be a scheme 
for  relieving  unemployment,  then, 
naturally,  unemployment  in  the 
cashew nut industry ought  to have 
received much better attention.  If it
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is a question of  Scheduled  Castes, 
then again, the cashew industry has 

.50 per cent, of its workers from the 
Scheduled Castes, and another forty 
per cent, are backward classes.  But, 

that industry is allowed to go to the 
<logs.  This great administrator con

vened a tripartite conference; but no
thing was done.  The employers said, 

they can’t do anything;  the  Stale 
said, they can’t do anything.  They 
ây it is the concern of the industry 
and they can’t do anything.  I do not 
Icnow  what  sort  of  relief will be 

5iven.  This building scheme  is not 
going to bring any solution for imem- 
plo3nnent because  unemployment  is 

there not only in district centres but 

it is everywhere.

With regard to hostels, I have to say 
this much.  You may know that as 
early as 1935, my State threw open 
the temples to the Harijans.  So tiie 
.question of segregation or  differen

tiation is not there so much as  the 
<luestion of real economic backward- 
mess.  Here and there in out of the 
way places, there may be  untouch- 

iibility still.  But there is the  lavy 
making it a penal offence.  Let  the 
oifenders be prosecuted.  If 4 persons 
are prosecuted  then  nobody  would 
dare say that so and so is untouch
able.  As a matter of fact,  in  my 
State, in many areas  it  does  not 
exist.  It is for the police  to  take 

effective steps.

As for the hostels, we have really 
got cosmopolitan hostels.  The grants 
should not be given to the hostels as 
such but should only be given to the 
large number  of  Scheduled  Caste 
•candidates living there.  What is the 
fun of getting a grant of Rs. 10,000 as 
ânt and having only 5 or 6 Sched
uled Caste people?  Except  Univer
sity hostels, hostels are run by private 
individuals for the sake of profit.  It 
must be made very clear that allow
ances would be given only for  the 
Scheduled Caste students and not the 

hostels as such.

I only want to add  one* or  two 
words about the Health units.  As in

the case of education, our State  is 
very much advanced in so far as we 

have got hospitals everywhere.  It is 

only question of medicine that has to 

be mentioned as has been pointed out 
alreacly.  Invariably people take re
course to private practitioners  even 

though they have to pay much more. 
In our hospitals we have got not only 

a uniform kind of patients as Kuman 
Mascarene pointed out, but a tmiform 
medicine also is given.  They give the 
medicine, aqua.  They give it in a 
bottle as mixture, aqtui mixed with 
some salt.  I do not know the techni
cal term for salt.  But salt water is 
the usual medicine for all diseases. It 
is a sovereign talisman.

Shri K, K. Basu  (Diamond  Har
bour):  You have an abundance  of 
salt water.

Shri N. Sreekantan Nah*:  We have
got salt, water and salt  water,  all 
three in abundance.  That is the only
• medicine that is given in these Health 
Units.  Hospitals are being converted 
into Health Units.  It is to be remem
bered that by doing so 3 doctors have 
dwindled into one.  The Health De
partment  is, perhaps,  the most  un
cared for department and the  most 
ineffective department in our  State. 
The Medical  Department,  whatever 
effectiveness it may or may not have, 
has at least a presentable apnearance. 
But this Health Department is known 
to exist only when you  see  some 
lantern exhibitions or some car with 
the name painted on it going along. 
We have never seen anything of that 
department, except, of course, in the 
filarial business, where there is one 
unit.  Filaria is so common in  the 

State.  You may not even understand 
all this.  The human body swells with
out muscles because it is all  water 
inside and all sorts of extra growths 
come so much so the man looks very 
horrible.  That is the situation in most 
parts of the Stqte. So, a very thorough 
and scientifip investigation has got to 
be made and the general health has 
to be improved much more.
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SM Vdajmdhan:  Mr.  Deputy
Speaker, Sir, I would submit to  you 
at  the  outset  that  whenever  the 
Budget or a grant or even anything 

about  Travancore-Cochin  State 
comes in this House, my heart feels 
hurt.  I get a severe wounded feeling 

because it hurts not only my prestige 
as a Member of this House or a citi

zen  of that  small but  great State 
Travancore-Cochin—Kerala—but  it 
gives ‘me great pain because this has 

b3c?n  done deliberately  by a party 

which wanted to perpetuate the dic
tator’s rule in my State.

Here we are discussing a small sup
plementary grant, and the hon. 'Min
ister in charge of Finance said that it 
is  a small  grant dealing  with the 
problems of  Scheduled Castes  and 
Scheduled Tribes—a minor thing—and 
something about some other subjects 
too.  We have got a general picture 
about  the  welfare  work  amongst 
Harijans or  Scheduled Castes  and* 
Scheduled Tribes in our State, but I 
was surprised to find why this grant 
was not utilised in the previous years 
when the people’s regime or a res

ponsible government was in vogue in 
our State.  It is stated here in  the 
Memorandum that this money comes 
under the category of removal of un- 

touchability.  Under the name of  re
moval of untouchability, not only  in 
my State but all over India, under 
the  regime of  the Congress,  huge 
amounts are spent in the name of the 
poor people, but this money has gone 
not  to the poor  people, but  to the 
vested interests; it has gone to Caste 
Hindus, to people who supported the 
Congress, I mean, the Congress Min
isters and Congress stooges.  I chal
lenge the hon. Home Minister or any
body in this House about this parti
cular question because I have got not 
only complaints from my own State 
but from several other States too that 
money  was mis-spent  and misused 
under the name of removal of un
touchability.  This fund, I should say, 
was utilised as a part of the Congress 

propaganda fundi and not as the re
moval of uiitouchability fund.
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Mr.  Depnty-Speaker:  Congress
propaganda includes also removal of 
untouchability.

Shri Velayudhaii:  Amongst them
selves.  They want money for cosmo

politan hostels.  Of couirse, my col
league,  Shri Sreekantan Nair,  said 
that this money sanctioned W  cosmo
politan hostels should be granted to 
the students  direct and not  to the 
hostel.  I know how many of the cos

mopolitan hostels are functioning in 
our State, how much bad treatment 
Harijans and Scheduled Castes  and 
Scheduled Tribes are gettin'g from the 
hostel authorities.  Who are running 
these cosmopolitan hostels?  Some of 
their authorities, perhaps representa
tives of the Back ward  Classes Com
missioner’s Department or sometimes 
by the College itself, and even private 
individuals too are running these hos
tels.  Now the money is being given 
as a grant to these particular persons, 
individuals or institutions.  It is  a 
very dangerous thing, because under 
the name of cosmopolitan hostels, you 
are now going to perpetuate a kind of 
suppression on the young element that 
is coming up  in the country among 
the Scheduled Castes and Scheduled 
Tribes.  There is suppression now; no 
oroper food is given, and even in the 
hostels there is. in fact, preferential 
treatment or discriminatory treatment 
given—that is the report that I have 
got from my State and I am not exag
gerating.  I do not want to see any 
publicity  about  this matter.  I am 
only stating here a fact. Three or four 
years ago there were so many hostels 
run by  Harijans themselves;  there 

were district hostels and there  were 
even hostels  run in taluk  areas by 
institutions and individuals, mostly by 
the Harijan organisations.  But what 
happened when  the Congress  came 
mto power?  What they did was to 
abolish many of the hostels riin by 
Harijans and they gave the hostels to 
their own people.

This  is another  way of  misusing 
the money, because they gave it  to 

their own men who wanted to exploit 
the money in the name of Harijans.
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What about the colony about which 
the scheme  is given?  Government 
have not given a precise idea as  to 
what  kinds of  industries they are 
Moing to have.  The only, general idea 

given is about bee-keeping and some
thing like poultry.  There are  very 

many occupations and trades in which 
Harijans  are  traditionally  engaged. 

Take, for example, the bamboo indus- 
txv, match making, rattan work, car
pentry work etc.  Like these, there 
are so many traditional occupations 
which they have got.  Instead,  our 
Government have gone to train them 
in bee-keeping.  They have their own 
txained men, who will ti'ain the Hari
jans.  That is a  very clever  trick 
played there.  The trained people are 
from the other castes and they  are 
given a hand in the bee-keeping in
dustry.  Such people will immediate
ly start a bee-keeping centre and get 
the grant.  The Harijans are taken 
there, those that stay in those places. 
The grant goes to this particular indi
vidual and it will not go to the Hari
jans themselves or towards the re
moval of their disabilities or difficul
ties.  In the same way I know that in 
some places there are some industrial 
centres started, not by Harijans ihem- 
selves, but by some of theCongress 
people.  Take, for  instance, sewmg 
machine.  They purchase five or ten 
machines with the Government grant 

and a small trade is there vmder the 
name of Harijans, and they are get
ting very huge grants for these insti
tutions rmder the name of Harijans 
but the money is not really going to 
Harijans.  In every case the money 
sanctioned for Harijans is not given 
to them.  I know why Government 
closed the Harijan hostels; they never 
liked the Harijans  of our State be
cause  the  moment  the  Harijans 
became very courageous to stand  on 
their own legs and speak freely their 

own mind and heart, they were dubbed 
as communists.  All the Harijans now 
studying  in the  Harijan Hostels or 
Colleges  are dubbed as communists 
and their grants are taken away; even 
their stipends for clothes and books 
are taken away.  That is the history
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why the Harijan hostels were closed. 
Now they are going to start a cos- 
mopoUtan  hostel  in  the  name of 
Harijan uplift.

The Scheduled Tribes in our State 

are perhaps the most backward peo
ple in India today.  Nothing has been 
done for them by the Government. 
Even in the last Budget presented in 
this House by the Finance Minister, 
the  money  allotted  for  Scheduled 
Tribes had lapsed.

Shri A. IML Hiomas:  How can it
lapse?

Shri Velayadhaii:  Ask your  own
people who  were rulers  there and 

who ruined our State.

Mr. Deputy-Speaker:  It is better
that the hon. Member is not disturbed.

Shri Velayudhan:  The money al

lotted for Scheduled Tribes’ welfare 
iiad lapsed and Shri Thomas knows it
* too well.  The Mackay Committee was 
appointed; Mackay was a European 
planter and was appointed as Chair
man of the Committee to look into 
the problems of the Scheduled Tribes. 
Was not the Harijans Sevak  Sangh 

workLig there who can do this?  We 
were  all  products  of  the Harijan 
Sevak Sangh, which was functioning 
there very well.  Why was the Chair
manship  given to  a European?  Of 
course, there is a history behind all 
this.  If  anything  happens  in  the 
Travancore-Cochin State through the 
Congress regime, it is due to bribery 
and personal interest or selfish inter
est based on corruption and misuse of 
power.  Aiiyhow, this Committee was 
appointed and  they want  to spend 
Rs. 2,00,000 or  Rs. 4,00,000 for  the 
Scheduled Tribes.  I should tell you 
that this money is not going to Sche
duled Tribes but it wlil go to some 
vested interests in the party,  some 
Congress people.  Of course,  this is 
perhaps the  last chance  to pocket 
something from  the funds  of that 
State—I do not blame anyone.

Regarding hospitals also,  I should 
say that the Harijan hospitals in our 
State are just slaughter houses  and
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people are killed  in the hospitals; 

they are not treated or cured in  thi» 
hospitals  but  they  are  practically 
killed.  Even for getting a bed, one 
has to bribe the doctor, not only the 
doctor but  the other  subordinates 
also.  I know a case in Emakulam. It . 
happened that a Harijan woman, î o 
was pregnant, was brought there and 
admitted into the hospital. The doctor 
said that she could wait for ten  or 
fifteen days.  When she  went back 
^d  got into  a ferry,  even while 
crossing a channel, she gave birth to 

a baby.  It happened like that.  In 
the same way, I can tell stories after 
stories about the atrocities that  are 
committed there.

Mr. Deputy-Speaker:  . The  House 
wants facts and not stories.

Shri Velayudhan: It has become  a 
story  now  in  Travancore-Cochin. 
Nobody is interested in this.  People 

who are perpetrating this crime are 
encouraged by promotions and other 
things.

About the houses built by Shri Rau 
as his monument or memorial, I wish 
to say a few words.  Are not the 

Harijans  worse  affected  in  this 
regard?  Are not the lower class of 
people, peons and otherŝ the worst 
affected?  Is the launching on a big 
programme to build houses for these 
people?  There have sprung up very 
beautiful  houses  in  Travancore- 
Cochin.  The former Chief Minister, 
Shri Menon, has built a very palatial 
house and I think an enquiry is still 
going on in that connection,  I think 
Shri Datar will enlighten us about it. 
Shri Rau is now copying the example 
of Shri Govinda Menon.  He is build
ing big houses for Collectors, Deputy 
Secretaries, etc. and not for the people 
who  have no  houses in  the State 

headquarters or district headquarters.
It is a huge amount.

To whom are these tenders given? 
They are given either to Congressmen 
themselves or people who have lean
ings towards them.  A lot of atroci
ties is done and so much money has 
been misused. There is one Shri Mani.

a contractor and  another Mehta, a 
contractor.  There was another Mani 
who is dead and gone and there was 
a lot of storieŝ being told about him 
and the Chief Minister and the Cong
ress General Secretary.  So, when the 

Grovemment  brings  forward  such 
Demands,  it  must  scrutinise  how 
things are going on.  They say that 
they are toning up but I know that it 
will not last long and the people's 
regime will come soon.

Shri  Mathew  (Kottayam):  Mr.

Deputy-Speaker,  Sir.  At  this  late 
hour, I shall refer briefly only to one 
or two points.

Mr. Deputy-Speaker: It would 
appreciated if he is brief.

be

Shri Mathew: I have always  been 
so. Sir.  I have  never delivered  a 
lengthy speech in this House.

With regard to hospitals, it is neces
sary that a few should be of the first 
grade and therefore, the State and the 
Government have to concentrate on a 
few.  But, at the same time, while 
only a few district hospitals could be 
of the first grade standard, a nimiber 
of other hospitals should be raised, 
shall I say,  to the second  grade at 
least.  I have in mind hospitals like 
the  one  near  my  own  place,  at 
Kozhancherry—a  place  sufficiently 
well-known  in  Travancore-Cochin. 
Nearly sixty years ago in my child
hood, I used to go to that Hospital for 
one thing or another.  I do not say 
that it has not undergone any deve
lopment, but, still, it is substantially 

in the same condition as it was at thal 
time.  Perhaps I say this with a little 
exaggeration.  If one wants to go  to 
a fairly well-equipped hospital, one 
in those parts must travel about thirty 
miles.  Well-to-do people can perhaps 
afford to do that, but not poor people. 
It is having such p̂oplo in my mind 
that I say that, leaving aside the dis
trict  hospitals  whose  upgrading 1 
warmly advocate, a number of other 
hospitals should be developed, if not 
to the first grade, at least to the level 
of the second grade.  While there  is
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some advantage in concentrating on 
some cities and district headquarters 

—I do not grudge that—̂the needs of 
the others should not be altogether 
neglected; they too should be borne 
in mind.  I mentioned this particular 
hospital more as an example; there 
are  many  such  others.  There  is 
another matter which I want to touch. 
It is of such great importance that I 
was  wondering  whether  I  should 
touch it at all within the limited time 
I have, but anyhow, I think I should 
refer to it.  I would preface my re
marks with the observation that  the 
last Ministry which fell in Travan- 

core-Cochin had made certain recom
mendations on this matter not merely 
on behalf of the Congress Party but 
on behalf of aU parties and blocks in 
the Legislature.  That relates to  the 
scope of beneficiaries of the several 
types  of assistance  meant for  the 
Scheduled  Castes.  I make  bold to 
make the observation that I am mak
ing now, because it does not come as 
the demand of any one community or 
party only.

There are a considerable number of 

people in our State who were once 
members of the Scheduled Castes but 
became Christians in the last gene
ration or the generation before the 
last.  They are economically in  the 
same  situation  as  the  Scheduled 
Castes.  That because they are Chris
tians, having changed their outlook on 
life or their religion or whatever  it 

may be, the benefits and concessions 
should not be extended to them—to 
say so— is taking a purely legalistic 
attitude.  Substantially, these people 
are in the same situation as others 
who  have  not  become  Christians 
economically and socially.

Some people may ask: “How are we 
to investigate who amongst Christians 
are  the  converts  from  Scheduled 
Castes?”  I am afraid that it is not a 
bona fide or genuine objection.  If 
these people in our State cease to be 
Christians, they get all the advantages 
of the S<̂ieduled Castes.  Take A, B, 
C, D or E, any individual; if be be

longs to the Scheduled Caste, he gets 
all concessions but if he becomes  a 

Christian, he ceases to get these con
cessions, except a very meagre educa
tional  concession.  Tomorrow, if  he 

changes the  religion and  becomes a 
Hindu,  then he gets  the same  old 
greater concessions. 1 can give figures 
but for want of time, i am refraining 

from doing so.  I was the principal of 
a college and I know that my students 

from the Scheduled Castes got very 
decent allowances.  I dp not of course 
grudge that in the least.  I say that it 
should  be  enhanced  further.  But 
even now  they cover  their hostel 
charges, fees, books etc.  What 1 say 
is thî.  Students who originally be

longed to this same community but 
who are now Christians, having  the 
same economic statils, get only a very 

meagre concession  in sad  contract. 
Again, in colleges and high schools, 
there is a rule that if a pupil fails in 
one class, he would not get even this 
meagre  concession  and  that  often 
happens.  As a citizen of this secular 
State, I do not mind whether a stu
dent belongs to this religion or  that 

religion,  Islam,  Christianity,  or 
Hinduism or something opposed to all 
these religions.  That is no considera
tion of mine.  The substantial justice 
of my plea has been recognised not 
only by  the Congress Party  in my 
State, "but  by the  commimists and 
other  parties also.  It is perhaps  a 

delightful instance where the Cong
ressmen have felt that even the Com
munists are in agreement with them. 
So, the late Ministry made a recom
mendation to that effect.  To me, it is 
only a question of seeing that justice 
and fairness are ensured.  It is not my 
business to ŝe whether they continue 
Christians or go back to Hinduism. It 
is a question of justice and fairness 
and equity. Especially when the Min
istry  had  made  a  recommenda
tion  with  the  solid  backing  of 
all the parties in the legislature, cer
tainly it is something to which the 

greatest weight ought to be attached. 
Only because  the Ministry  fell, it 
could not be prodeeded with.  I would 
commend that point, which involves
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a matter of principle, to the special 
consideration of the Government

1 am not taking the Uberty to touch 
on several other points that I wanted 

to mention, for want of time.

Mr. Deputy-Spcaker: Shri C. R. ly- 

yunni.

An Hon. Member: There is no time.

Mr.  Deputy-Speaker: The  hon.

Member is the  only Member  from 
Travancore-Cochin  left, so  I wanted 

to give him sonie time.

Shri Nettur P. Damodaran (Telli- 

cherry); Sir, I would request you to 

give me also some time.

Mr. Deputy-Speaker: The  hon.
Member  is  not  from  Travancore-

Cochin.

Shri Nettur ?. Damodaran: We are

going to Kerala State.

Shri C. R. lyyunni (Trichur): Mr. 
Deputy-Speaker, Sir, I do not want 

to take much of your time.  What I 
want to say is  this.  I  am  one  of 
those people who said even from the 
very beginning that for Travancore- 
Cochin the President’s Rule at least 
for some time will be very advanta
geous.  After the  President’s repre
sentative came there, there is a feel
ing practically throughout  the  State 
that the rule has become very good. 
There are people who even say that 
the  rule may be  continued  for  a 
much longer period.  Now it is only 
for six months and, probably, it may 
be extended for another six months. 
There are people who say that the 
President’s  Rule  may be  continued 

for another three years.

The reason is very simple.  Before 
the  President’s representative  came 
there, I know as a matter of fact, that 
many applications had to be submit
ted  to  the  Secretariat  even  after 

which no reply was forthcoming for 
months and for years.  That was the 
position.  Now  the  conditions  have 
considerably changed.  Not only that 
Till a few months ago  the officers 
were shirking their  responsibilities. 

There was  no  decentralisation  of 
work.
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Mr. Deputy-Speaker: The extension, 

of ths President’s  rule  might  be 
considered at some other time. Now 
we are considering whether we should 
vote these Supplementary Grants or 

not.

Shri C. R. lyyuimi: What I say iŝ 
after tĥ President’s  representative 

:ame there, the position has changed. 

W'hat he has done is, he has giveik 

definite instructions that the officers 
concerned should give final  ordars 

and the cases should only go to the 
Adviser on appeal.  He has instruc

ted the officers to see that their part 
of the work is done and they pass, 
final orders to a cartain limited ex
tent.  Before he came that was not 
the case.  The final orders were ta 

be passed by the Ministers or by the 
Sscretaries.  In their places now it is 

the Adviser.  What he has done is. ke 

has decentralised the work.  Ther̂ is; 
a Collector in each district and he is 

the man who attends to things taking 

place in his district.  It is only, shall 
W3 say, appeal cases that go up to 
the Adviser or Joint Adviser.  Due 
to this change in the rules and regu

lations. a person can now easily get 
an order passed—whether in favour 
or against is a different matter—on 
his case.  The work of the Secreta
riat is now practically being conduc
ted very smoothly and very well.

Secondly, who is this Adviser?  He 

has absolutely nothing to  do  with 
Travancore-Cochin,  He  has  been 

Adviser in PEPSU and many other 
places.  He is a very  exi>erienced 

man.  He has got no local interest; 
absolutely nothing of the kind. What 
he does is perfectly all  right  and 

their is no trouble about that  Shri 
Velayudhan was saying that contracts 
are given to men of the  Congress 
Party.  Supposing there is a  work 

to be given on contract to somebody, 
as a matter of fact, tenders are in
vited and  looking into the list  of 
approved contractors and so on, the 

contract is awarded.  He may be a 

man -of the Congress Party, but that 
does not prevent him from actually 
taking up a contract with the Govern
ment.  The  general  considerations
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for aw£irdin£ a contract are: which is 

ihe lowest tender, whether the name 

the lowest tenderer is on the ap

proved list and whether he will  be 
in a iwstion to carry out the work 

if entrusted to him.  They are  the 
•only consideraions.  Why should Shri 

Velayudhan come and say that all the 

works are given to people of  the 

Congress Party?  Can he point out 
to m3 a few instances of that kind? 

It is not possible.

Shri  Velayndhan:  What  about

Itfanis and Mehtas?

Shri C. R. lyynimi: If the works 

,tire  awarded after proper  call,  of 
tenders, there is no  use your making 
-such complaints.  There is absolutely 
no use making such wild allegations 

about the Congress Party.  It is not 

proper to do so.

Then he was saying that the hospi

tals are only slaughter-houses.  I do 
not know he can say  that.  As  a 
matters of fact, there are a  number 
of hospitals. It may be that in one or 
two cases the doctors might not hava 

given proper  advice.  That is  far 
r̂om saying that the hospitals are all 

•slaughter-houses.  I can  understand 

it. if 99 out of 100 people who go to 
the hospitals die.  People usually go 
to hospitals to get some relief from 

the disease they suffer.  Most of the 

people do’ get relief from the hospi
tals,  It may be that in one or two 
•cases the doctors might  not  have 
acted properly due to lack of space 
•or  some  other  inconvenience.  But 

1 want to point out one thing. Dur
ing the past few years—so far  as 
-Cochin State before integration  is 
concerned, I can say with a certain 

amount of authority—̂ we ware  hav
ing plenty of medicines.  After inte

gration it so happens that it has be
come very difficult to get medicines 
and the medicine that we generally 
get is in the form of aqua.

Shri Chattopadhyaya (Vijayawada): 
Then they are not  slaughter-houses 

tout water4iouses.

(Travancore-Cochin),

1956-57

Shri C. R. lyyunni: What I sal is 
true.  In many cases it may be like 

that. (Interruption).

Mr. Deputy-Speaker: Order, order. 

He is agreeing with you.

Shri C. R. lyyunni: There is  no 

stock of plenty of good medicines in 
the hospital  Whenever you  go  to 

a hospital, what you find is that in 
many cases you are given a prescrip

tion and you are asked to go and find 
the medicine.  If you take the medi
cine to the hospital, you will be give*, 

the proper injection or  something 

else will be done.  I do not know how 
such things are allowed to  happen. 

But that is a fact and nobody can 
deny that.  I know of many instances 

where these things have been done.

Mr.  Deputy-Speaker:  The  hon.

Member should conclude now.

Shri C. R. lyyunni: I will conclude 

in two minutes, Sir.  What I want 

to say next is with regard to  the 
buildings.  It is true that there are 
a number of.offices which are located 

in rented houses.  It is also necessary 

that to maintain the prestige of the 
Government and so on, the Govern

ment must have a good number of its 
own buildings.  I have nothing  to 

complain in that respect.  What  I 
want to urge is that, after all. it is 

a care-taker Government, and wh6n 
you look at it from that angle there 

is nobody, to be ĉonsulted.  There

fore, if there was anybody to be con
sulted with regard to these matters, 

it was the Members of Parliament 
repressnting the various constituen

cies.  They have not been consulted 

and that is not proper.  The Mem
bers of Parliament should have been 
consulted and” some agreement  rea
ched before these things were done.

With regard ta the inoney that is 
going to be spent on big buildings, 

what I would say is— as has already 
been pointed out by many Members 
here—that a larger amount should be 

spent for housing the inferior officer? 
like chaprasis and others, than  on 
big  palatial,  magnificent  buildings
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for housing the Collector, the Divisio

nal Officers and other >igh  officers. 

That matter also must be taken into 

consideration. •

Then there is one complaint with 

regard to-----

Mr. Depnty-Speaker: Let that com

plaint be taken up soma other time.

Shri C. R. lyyunni: All right, Sir,

Shri M. C. Shah: These supplemen

tary demands are rather very simple 
ones and I thought that according to 
the convention, which is accepted by 
the House, the questions of  policy 
will not be discussed except in cases 
of ‘new service’. So far as buildings 
are concerned, a token  demand  of 
Rs. 100 was asked for, and that was 
a new service. I could well  under
stand the question of policy  being 
discussed on that item. However, as 
these are matters of concern to  the 
Members  from  the  Travancore- 
Cochin State, they took advantage of 
these supplementary demands to voice 
their feelings. We will send the pro
ceedings of this debate to the Admin
istrator to look into the  suggestions 

ŵhich have been made  during  the 
debate.

I would like to reply to  two  or 
three points. The points relating  to 
public health unit, etc., will be repli
ed to by my colleague, the  Deputy 
Minister of Health. Regarding labour, 

the points made will be replied to 
by Shri Abid Ali and the points re
lating to administration will be dealt 
with by my  colleague  Shri  Datar. 
(Laughter):

The Minister in the  Ministry  of 

Home Affairs  (Shri Datar): Why
should there be laughter?

Mr. Deputy-Speaker: The  laughter 
arises from the fear that the Minister 
of Finance has  apportioned  evorj"- 
thing to the other Ministers and  has 
not taken anything for his reply.

ShH  C. Shah:  So far as  the
Finance Minister is  concerned,  the 
THnance Minister has presented these 

supplementary demands  for  grants 
for the vote of the House, and there
fore, the questions relating to the pre

sentation* of the demands will have 

to be answered by me.
My friend Shri A. M. Thomas rais

ed a very important point. He asked 
why this token demand of Rs.  100 
should have been  brought  forward 

now, and said that provision should 

have been made in the budget when 

it was presented before the House in 
March-April last, when the House dis

cussed the TravancoBe-Cochin budg
et and passed the demands for grants 
for the Travancore-Cpchin State. He 
is right in complaining  about  this 
matter, but then, there are circums
tances which must #e taken into con
sideration. Perhaps my hon.  friend 

may be aware of the fact that  the 
budget  of  the  Travancore-Cochin 
State was first presented to the Tra- 

vancore-Cochin  legislature.  There

after, immediately, ?eame the  procla
mation  by  the  President,  and 
therefore,  when  the  budget was 
presented  here,  there  was no time 
left for the Administrator to go into 
all the details and into all the needs 
that had to be provided for in  the 
budget.  Really speaking, the Finance 
Ministry had gone into  the  budget 
proposals that were first placed  be
fore the Travancore-Cochin legislature 
which were then placed in the  same 
form before this House. We were in
clined to take the view that the Tra- 
vancore-Cochin budget proposals were 
far in excess of those schemes which 
were to be taken up during the. second 
Five Year Plan and for execution in 
the first year of the second Five Year 
Plan. Therefore, there was a case for 
reduction in so many items. But there 
was no time  for a  review of  the 
whole matter by the  Administrator 

and we had to present the demands as 
they were presented before the Tra- 
vancore-Cochin legislature.
Thus, there was no time to look into 

the urgent needs of certain measures 

to be sponsored by the adnlinistration 
there.  After the Administrator  took 
over, he found that there was a very 
urgent need for constructing the office- 
buildings and residential accommoda
tion at three places.  Therefore,  he 
proposed an expenditure of Rs.  110 
laldis.  At the same time, the expen-
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diture can be met out of the savings 

in the budget that was passed.

Slvi A. M. Thomas: May I enquire 
when the Administrator  made  the 
proposal  for  an  additional expendi

ture of Rs. 110 lakhs?

Shri M. C. Shah: After the budg
et was passed by the Parliament, the 
proposal was made.  Therefore, there 
was this token  demand of Rs.  100 
made in the budget.  I am sure that 
the hon. Membl» does not object to 
the construction of office accommoda
tion and residential  accommodation. 
Strictly speaking, that such a const
ruction programme has been  taken 
on hand by the Administrator has to 
be welcomed, because all the Members 
coming from the  Travancore-Cochin 
State may fully realise the fact that 
when the offices are scattered far and 
wide in rented buildings which are in 
a dilapidated condition, efficiency must 
suffer.  Therefore, in order to achieve 
tiie highest efficiency possible  from 
the servants of the State, there should 
be very good accommodation for the 
office and, at the same time,  there 
should be good residential acconmio- 
dation also.  This is a step to achieve 
the maximum  efficiency  from  the 
servants of the State and, therefore, I 
do not think any Memb-̂r with a sense 
of responsibility should object to the 
construction of these buildings.

I next come to the points made by 
Shri  Velayudhan.  I  was  rather 

amazed to find him opposing the wel
fare schemes for the Scheduled Castes 
and Scheduled Tribes.  I think  the 
people in Travancore-Cochin  should 
make a note of the speech made by my 
friend Shri Velayudhan who  seemed 

to be opposed to these welfare schemes 
meant for the uplift of the Scheduled 
Castes and Scheduled Tribes.

Shri Velayndhan: I sympathise with 
Ifce hon. Minister. *

Shri M. C. Shah: I am sure that I 
do not require any sympathy from the 
hon. Member. But, really  speaking,

the people of the Travancore-Cochin 

State, particularly,  those  who  are 
voters, must take note of the attitude 
taken by the hon. Member from the 
Travancore-Cochin State.

If the hon. Member had  cared to 

study all the schemes,  perhaps  he 
would have thought best to be silent 
on the point, rather than to oppose tl̂e 
measures.  Here are  the  schemes 
which arc meant to improve the con
ditions and to benefit nearly  23,371 
families.  The following are the acti
vities that are to be undertaken: for
mation of an industrial cum agricul
tural co-operative society;—I do not 
know whether he is in favour of that 
or not; perhaps he may not  be—de
monstration  centres  for  poultry- 
farming and bee-keeping;  industrial 
training  centres  and  co-operative 
farming. Then, there are going to be 
hostels for the Scheduled Castes and 
Scheduled Tribes.  Loans  are going 
to be given to the extent of Rs. 750 
each to construct houses.  There are 
going to be 12 tube-wells with  an 

expenditure of Rs.  10,000 on  each 
tube-well.  Then, 125  families  are 
going to be trained—this is  among 
the Scheduled Castes and Scheduled 
Tribes—in the improved  methods of 
agriculture by the supply of  seeds» 
implements, manure, etc., at a cost of 
Rs. 200 per family.  Then there  are 
several pilot  schemes  which  will 
benefit 'many backward classes,  be
sides members of the Scheduled Castes 
and Scheduled Tribes.  I particularly 

repeat that I was amazed at the re
marks of my friend Shri Velayudhan 
who always tries to show that  the 
Congress rule has done  nothing. I 
understand that he came through the 
Congress  ticket  and  later on  ĥ 
ch£inged the colour.  However,  the 
fact remains that all the money tiiat 
is now asked for is  meant for  the 
development of the country.#

Mr. Depaty-Speaker: So far as I
could follow, the hon. Member’s ob
jection was that the money intended 
for a particular purpose is not wholly 
spent for that particular purpose.
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Shri Vriayndlian: The hon. Minis
ter has not get  the  imderstanding 

capacity.

Shri M.  Shah: How does he know 
t3iat a particular allotment has  not 
been spent for the purpose for which 
it was meant?  Only after the monies 
are spent and the audited  accounts 
are drawn up, one can see whether a 
particular amount has been spent for 
a particular purpose for which it was 
meant,  or  not.  These  amounts 
are  meant  for  the  welfare 

of the  Scheduled  Castes  and  the 
Scheduled Tribes.  I can imderstand 
if the complaint is that the provision 
is not liberal ôugh ̂ d there ought 
to have been more, as the T. C. Gov
ernment have requested the Central 
Government to raise the amount from 
Rs. 13 lakhs to Rs. 25 lakhs.  I can 

understand that, because there may be 
some corruption here and there. There 
may be some wastage here and there; 

I do not deny it. In public administra
tion, there is bound to be some cor
ruption and some waste___

S  P.M.

Shri PunnoGse; rose—

Mr. Depaty-Speaker: About  the

extent, you may differ.

Shri M. C. Shah;..........but the fact
remains that all these amounts  are 
spent for the welfare of the Schedul
ed Castes and Scheduled Tribes. I still 
maintain that it was a very amazing 
speech from Mr. Velayudhan. •

Shri  Chattopadhyaya:  Collections
usually become recollections!

Shri ML C. Shah:  About  public
health units also, there  have  been 
several criticisms.  Here  also  the 
policy has been already accepted by 
the House; when the T. C. budget was 
placed before this House, the schemes 
were there.  The schemes are for the 
prevention and cure of the state  of 
health in Travancore-Cochin.  20 dis

pensaries were transferred to  these 
public health units.  If you want to 
have the maximum benefit out of these 
dispensaries being transferred to the 
public health units, you must also have 
ttie. necessary staff.  The supplemen
tary demand now made is  for  the

staff to be attached to these 20  dis
pensaries, which were transferred on 
the 1st April. 1956.  At that time it 
was not possible to know how much 
staff would be  required.  Therefore, 
this supplementary demand has been 

presented to the House.  I feel  that 
all members  from the T, C.  State 
should rather welcome such schemes 
being undertaken in the Travancore- 

Cochin State.

These are the main points which I 
wanted to explain.  One question was 
raised by Mr. Punnoose as to whether 
there were savings or not. How  can 
we say it now?  The budget has been 
pa.ssed by the Parliament in May, 1956. 
Now the expenditure is being under
taken and there are so many schemes. 
We  cannot say  definitely  whether 
there will be savings or not.  That 
can be seen only at the end or per
haps * when we place the revised esti
mates before this House or before the 
legislature of that State, if that is in 
existence then.  Today, when we are 
placing the supplementary  demands 

before the House, we have taken into 
ac c'*unt the probable savings. That is 
why with regard to the buildings, we 
have provided for a token demand of 
Rs. 100.  We hope that we can meet 

the expenditure of Rs. 110 lakhs  out 
of the savings.  Then, in  respect of 
public Health also, we have only asked 
for Rs. 19,000, wĥ eas the expendi
ture is going  to be Rs. 1,71,600, be
cause the Adviser has gone into the 
whole matter and he has found that 
the expenditure can be met out of the 
savings or by appropriation. Wherever 
there can be savings or re-appropria- 
tj1)n, we have taken it into account 
So, the question posed by Mr.  Pun
noose cannot be answered  definitely 
today.  It can be answered in Jamiary, 
when the revised estimates can  be 
formed.

I think the House will agree  to 
accept the  supplementary  demands 
after my collagues have replied to the 
points concerning their Ministries,

The Deputy Minister of  Labour 
(Shri Abid AU):  I wUl confine my
remarks to one point, namely,  the 
observations regarding the casnewnut
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industry-  In this connection, I may 
submit that in the Quilon arê there 
are about 150 factories, of which 105 
factories are worked by owners and 
the rest either worked by  hirers or 
remain idle.  All the factories  have 
never worked all round the year for 

all the 12 months, nor do they pro
vide continuous employment to all the 
workers.  There are two reasons for 

this. The first is that while the roast
ing capacity of all the factories is 2 
lakh tons df raw nuts per year.  The 
indigenous production is about 60,000 
tons and an equal quantity is imported 
from outside.  This can meet only 60 
per cent, of the aggregate capacity of 
these  factories.  Consequently, as  a 
rule, most of the cashewnut factories 
work for about nine months in a year 
and for the rest of the period,  the 
factories are not working.  This re- 

‘ suits in a large number of  workers 
being  unemployed  during the period 
when the factories are not  working. 
Some of them take  up  agriculture 

and other vocations.

Sometime back there was a strike 

by all the  clerical  and  the  like 
workers in this industry  under  the 
INTUC Union and a  demand  was 
made that the workers in this industry 
should be declared non-seasonal. They 
sent representations to the  Central 
Government also.  The State Govem- 

'  ment have since proclaimed this in- 

d̂ustry as non-seasonal.

About the scarcity of material, hon. 
Members are aware that the require
ments of this industry also have been 
taken care of by the Second Plan and 
I am sure the situation would imprqye 
in course of time.

Shri N.  Sreekantan Nalr: May
I ask whether he is aware of the fact 
that during the previous years the 
factories remained closed for not more 
than one or tv/o months, but this year 

it is going to be six months?
Shri Abid Ali: Generally, most of 

these factories are closed for  three 

months in the year.

The  Deimty Minister of Haaltli 
(ShFimati Chandrasekhar): The hon.
Ĵember, Mr. Thomas, brought to the
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notice of the House the filarial control 
in T. C. State,  I would like to tell 
the House that two survey units and 

-M0U31  aq;  uioĵ  B̂Bp loâ uoD-ajd 
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ledge we have, the work is in  pro

gress; but, it has not achieved  the 
scheduled tareet, because the neces
sary equipment and insecticides and 

other drugs that were to be supplied 
by the T. C. M.  were d̂ l̂ayed. Due 
to that and also due to lack of trained 
personnel, the programme could not 
progress according to schedule.  To 
deal with lack of trained personnel, 
there is a training course held in the 
Malaria.  Institute of India and the 

T. C. State have sent some inspectors 
and medical officers. In 1955-56, 5 ins
pectors and 2 medical officers  were 
trained; in  1956-57, two  inspectors 

were trained. *
Of the two survey units, one is now 

working in the Trivandrum area and 
the second unit will start functioning 
soon in the Quilon area.  One control ̂ 
unit is now working in Trivandrum 
city,  Emakulam and  Mattancherry 
area.  In 1956-57, there is- a proposal 
to allot two more control umtj.  A 
survey of the area  between  Erna- 
kulam and Shertalai was carried out 
by the Malaria Institute o{ India at 
the request of the State Government, 

As regards the Demand for which 
we have asked Rs. 19,0001- that is for 

the tratisference of twenty dispensar

ies from the Medical Department to 
the Public Health Department. I think 
there is need for additional staff if the 

converted dispensaries are  going  to 
function prox>erly  as  public health 

units and for that Rs. 71,600/- is ask

ed for.  Most of these  dispensaries 
are riot accommodated properly and, 

therefore, major repairs will have to 
be undertaken for which  Rs. 1 lakh 
hflis been asked for making a total of 
Rs. 1,71,600, But there was a saving 
of Rs. 1,52,600 from the original grant 
and - deducting that, the Supplement

ary Demand asked for is Rs. 19,0001-. . 
I think it is not more and I hope the 
House will accept it.
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Shri Achuthan:  What will be the

additional facilities that will be pro

vided in the health centres which are 
not provided in the dispensaries?

S*brimati  Chandrasekhar:  They

will take curative  and  preventive
steps.  I think maternity and  child 

welfare work will also be carried on 

by these primary health units.

Shri Datar:  As pointed out by my 

colleague Shri Shah, advantage  was 
taken by hon.  Members from  Tra- 

vancore-Cochin of offering comments 

regarding the administration of  the 
President’s rule in  Travancore-Co- 
chin.

Shri N. Sfeekantan Nair: Why did 

you impose President’s rule?
Shri Datar:  l do not like this way 

of interruption even at this stage.

Shri N. Sreekantan Nair:  it start

ed from there. '

Mr. Deputy-Speaker: Order̂  order,

Shri Velayudhan: The hon. Minister 
has  stated  that  advantage  was 

taken-----;
Shri Datar:  Advantage  has  >een 

taken.
Mr. Deputy-Speaker: Order, order.

Shri Datar:  As I have stated, this 
was an occasion only for the consi- 

 ̂ deration of four or five Supplementary 
Demands—one of them constituted a 

new service and the others were in 

resi>ect of items that had already been 
sanctioned.  Under these  circumstan
ces, according to the convention, no 
general policy question could be dis

cussed except to the extent that  it 
was necessary so far as the how ser
vice was concerned. But, Sir, as you are 

aware, a  number of hon.  Members 
criticised not only  the  President's 
administration but also the previous 
administrations. However, I am  not 

going into the question as to how the 

previous administrations were carried 

on because it would simply be irrele- 
 ̂ vant for this purpose.

So far as the President’s rule is con

cerned, I ̂ m happy to note 'that there 
were a number of hon. Members  in 
this  House  who  have  appreciated
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the very good work that the Adviser 

has been doing in that State and we 

are anxious that when the  popular 
Government is restored  in Travan- 
core-Cochin, we should hand over to 
them an administration which is quite 

efficient and which is mostly free from 

the defects that may have crept there. 
That is the objective that we have in 

view and with  that  objective  the 
Adviser is carrying on his rule

Now, So far as the present discus

sion is concerned, three or four points 
have been raised. One point is that 
scheduled castes’ interests have  not 

been properly taken into account.  I 
am sorry for the manner in which my 

hon. friend, Shri Velayudhan, indul
ges in criticism which  is far from 
restrained and which  is  needlessly 

vehement.

Shri Velayudhan:  Needlessly?
Shri Datar:  Needlessly vehement.

Now it is perfectly open to him to 

make criticism.  But  while  offering 
critism he ought to have taken care 
of the very fact that  thereby he is 
doing ill-service to the very  object 
that he has in view.

Shri Velayudhan:  No, no.

Shri Datar:  Take, for example, the 

scheduled castes and scheduled tribes. 

Now, the Government are  anxious— 

not only who  Central  Government, 

but all the State Groyemments  are 
anxious—to improve the lot. the ecor 

nomic and the cultural lot. of aU these 
persons and that is the reason why 
large amounts are being speiSt for the 
betterment of the lot of these poor 
people a«d my hon. friend says that 

all these amounts are being  wasted 

and he went further, very  unfortu

nately, and contended  that  every* 
where, not only in Travancore-Cochin 

but  in  the  whole of India, these 

amounts are being wasted.  It is  a 
statement which is far from truth.  I 
would point out to the hon. . Mem
ber..........

Shn N. Sreekantan Nair:  it is  a
matter for investigation.

Shri Datar;  We are taking care to 
see that the great disease of untouch-



the objection that is bsing  taken? 
This running commentary  certainly 

does not add to the dignity of  the 

proceedings that we conduct here.

Shrt Datar: I was, therefore, point

ing out to the House.... (laughter).

Mr. Deputy-Speaker: It is not  a 

matter for laughter.

Shri Datar: So far as this  large 

amount is concerned, that amount is 

being spent either direcUy by  the 
State  Governments  themselves  or 
through recognised agencies who are 

responsible to the State Governments 

for submitting proper accounts  be

cause these accounts have also to be 
properly audited and then, secondly, 
we  have  also  recogn̂ ed  certain 

all  India  institutions  and  all 

these  institutions  are  carrying 

on  this  task  very  well  in 
spite  of  all  handicaps  and,  there

fore, I would appeal to my hon. friend 
not to minimise, much less to depre

cate, what is being done so far as the 
removal of disabilities against ' Hari- 
jans and so far as the rehabilitation 

of the tribal communitiss are  con

cerned.  These are very great tasks to 
which the Government are attaching 
the greatest importance because these 

communities put  together  number 
about seven crores, one-fifth of  the 

population̂ and they have  to  be 
brought together to the same level 
of enlightenment as the other com
munities because, if that is not done, 

democracy will not succeed.

Then I would pass on to the other 
question of buildings.  Now, so far 

as buildings are concerned, they are 

of a two-fold character.  One is buil
dings at headquarters for our officers 

and, naturally, there are residential 
quarters.  It was a surprise to me 

that in three districts, there were  no 
good buildings at all. There are  two 
points to be noted in this connection 
very clearly. Our district officers are 
housed  in  Government  buildings 

which are not sufficient  so far as 
accommodation  is  concerned  and 
which are in some cases, not  fit for 
use as office accommodation. Secondly, 
the numbers of offices  is increasing
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ability is removed as early as possible 
and the hon. Member ought also to 

understand that the government  set 
apart in the First Five Year Plan a 
crore of rupees fQr carrying on propa

ganda work amongst those who were 

working under the bad influence  of 

untouchability and that  propaganda 

has to be carried on not only among 
the Harijans but among  others  as 
well,  especially  the  caste-ridden 

Hindus and for that purpose that pro
paganda has been carried on well and 

I would assure my hon. friend  that 
we are having very good and demonst

rable results so far as this disability 

is concerned.  This  disability  has 

almost disapi>eared so far as  urban 

areas are concerned.  But in the rural 

area it is still there and that is the 

reason why in the Second Five Year 

Plan we have allotted a sum for the 
purpose of removal of untouchability 

and the hon. Member will also under

stand that this large amount is not 

wasted at all, nor is it handed  over 
for expenditure to irresponsible agen
cies; let him understand it very  clearly 

that out of this we make grants  to 

the State Governments and the State 

Governments carry on the work them
selves or they carry on  the  work 

through recognized  agencies  in  all 

these cases; let the hon. Member un

derstand this very clearly and let him 

not talk in the manner he has done 
because, after all, he is* causing dis

service to the great cause. Wherever 

there are these recognized  agencies, 
the work is done in all the.se cases 
thrpugh them.

Shri Velayudhait: rose—

Shri N.  Sreekantan  Nair:  On  a
point of order.  The hon.  Minister 
should address the Chair and  not 
the member.  Then, is this the way 
to refer to a member?

Shri yelayUdhaii; What is this tam- 
asha?

Mr. Deiraty-Speaker: If any Minis
ter remarks that  he  (a  Member) 
should not talk in the way that he 
has done, there ought not to be any
thing objectionable in  that.  What is
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very much consequent on the pro
posed implementation of the  Second 
Five Year Plan and our requirements 
are growing. All along, it would not 
be proper to have our offices housed 
only  in  rented  buildings.  Rented 
buildings have a handicap and we do 

not get what we require  so far as 
accommodation necessary for carrying 

on  district  administration  is  con
cerned. We are aware that Emakulam 
is a great city. But, the requirements 
of Emakulam are not so great as the 
requirements  of the  three  district 
towns.  So  this  scheme  has  been 
undertaken.  It would be  wrong to 
suppose that the offices are only for 
the government servants.  The offices 
are for the public.  The public have 

numerous occasions to go to the offi
ces and deal with the officers. These 
offices are not  going to  be palatial 
buildings at all.  Let hon. Members 
xinderstcind it clearly  that they are 
offices which  are  reasonably good, 
and which  are neither  fashionable 
nor extremely ricketty.

An Hon. Member: What is wrong
in being fashionable?

An Hon. Member: Nothing wrong.

Mr. DepQty-Speaker: Why should
he say that they are fashionable if 
they are not fashionable?

Shri Daiar: I may  point  out
that we want offices which are more 
ûseful than  beautiful.  Incidentally, 
we shall pay attention to the artistic 
side also if necessary.  But, the prin
cipal question is one of utilisation as 
useful offices, not for ;the officers, but 
for the public at large. This point has 
to be taken into  accoimt.  What is 
being proposed is not merely offices, 
but a number of buildings of differ
ent types—there are  as many as 9 
types of buildings—̂ which are being 
constructed.  The House will kindly 
understand that the  amount to  be 
spent for the districts in respect of 
each department is  not very much. 
We are taldj||g into account the resi
dential nê Jr of the  officers at all 
levels including the lowest level na
mely class IV.  This is a much ne«ded

reform. In fact, these offices are being 
constructed.  By sparing moneys from 
other departments, the  Adviser has 
undertaken this very  ambitious but 
necessary plan.  I  desire  that this 
House will understand  this subject. 
I would point out to my hon. friend 
Shri Punnoose that there is nothing 
suspicious or surreptitious  about it. 
All is  being done to  improve the 
tone of the administration.  The first 
requirement for an efficient adminis
tration is naturally a good building. 
For these reasons, this is a reason

able demand.

I shall say a word lastly about the 
accommodation for the police.  This 
is a problem with which .we are con
cerned not only here, but in all' the 
States.  In Delhi State, for example, 
as also in other  States, there is no 
sufficient accommodation at all. Only 
this year, we have started giving at
tention to  this problem.  The  hon. 
House is  aware that we  have set 
apart a sum of Rs. 3 crores for the 
purpose of giving loans to the various 
State Governments  for  building or 
constructing residential  accommoda
tion for the officers of the lower levels 
and for the constabulary.  This is an 
important point to be taken into ac
count.  The housing of the constables 
and head constables as also the Sub
Inspector and the Inspector is of the 
. greatest importance  so far  as law 
and order is concerned.  That is the 
reason why  the Travancore-Cochin 
Government  has led  the way  and 

they are anxious to supply the defi
ciencies in this respect so far as the 
police administration is concerned by 
having a very ambitious plan costing 
about Rs. 40 lakhs.  This item is also 
of great public importanije.  It is not . 
a question of merely providing houses 
for a few officers.  Therefore I would 
imagine that this House would also 
welcome this new venture that has 
been undertaken to see that all our 
police officers especially in the lower 
levels, constables and head constables 
are housed properly.  It is one of the 
primary needs and it is our duty to 
supply that not only in the interests 
ot̂ Pie officers and government ser*
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vants, but  in the  interests of  the 
Government administration itself.

Shri PuimcM>se: May I seek a clari
fication?

Mr.  Deputy-Speaker:  Sufficient

clarification has been given,

Shri Puimoose: Has the hon. Minis
ter information with him  to show 
. what percentage of the money is go
ing to be  spent on housing  of the 
lower grades of officers?

Shri Datar:  I have got a long list.
I do  not like to tire the  House by 
givinig all that.  I shall mention to 
the hon. Member..........

Mr.  Depaty-Speaker:  All  those

items need not be given:  What share 
or percentage of the money  is going 
to be spent for class IV officers?

Shri Datar: More than half of  the 
amount is being spent—I am giving it 
generally so far as constables, head 
constables and others are concerned.

Mr. Depnty-Speaker:  I think  no
hon. Member ha:» any objection to ajl 
these cut motions being put togel>ioT*.
I shall now put all the cut motions 
to the vote of the House.

All the cut motions were negatived.

Mr. Depaty-Speak̂:  The  ques

tion is:

“That the separate supplemen
tary  sums  not  exceeding  the 
amounts  shown  in  the  third 
colurim of the Order  Paper be 
granted to the President out of 
the  Consolidated  Fimd of  the 
State of  Travancore-Cochin  to 
defray the  charges which  will 
come in course of payment during 
the year ending the 31st day of 
March, 1957,  in respect  of the 
following  Demands entered  in 
the second column thereof:

Demands  Nos.  XIX,  XXV  and 

X3PCVn.”

The motion was adopted.  ^

[The motions for Demands for i’up- 
plementary  Grants  which  were 
adopted by the Lok Sabha are re

produced below.—Ed.]

Demand No. XIX—Pubuc Health^

‘That a supplementary sum not 
exceeding Rs.  19,000 be granted 
to the President out of the Con
solidated  Fund of the  State of 
Travancore-Cochin to defray the 
charges  which  will  come  in 
course  of payment  during  the 
year  ending  the 31st  day  of 
March, 1957, in respect of ‘pub

lic Health’.”

Demand No.  XXV—Labour and- 
Miscellaneous

‘That a supplementary sum not 
exceeding Rs. 11,12,000 be grant
ed to  the President out  of the 
Consolidated Fund of the State of 
Travancore-Cochin to defray the 

charges  which  will  come  in 
course of  payment  during the 
year  ending  the 31st  day  of 

March,  1957, in respect of 
bour and Miscellaneous’.”

Demand No. XXXVII—Capital out
lay on Civil Works

“That a supplementary sum not 
exceeding Rs. 100 be granted ta 

•  the President out* of the Consoli
dated Fund of the State of Tra
vancore-Cochin  to  defray  the 
charges  which  will  come  in 
CQUise  of payment  during  the 
year  ending  the 31st  day  of 
March, 1957, in respect of ‘Capi
tal outlay on Civil Works’.”

STANDARDS  OF WEIGHTS  AND 
MEASURES BILL 

The Mnister of Consumer  Indus
tries  (Shri Kaimngo):  Sir, the mo
tion for referring the  to estab
lish standards of weigh®̂ ând mea
sures based on the metî system ta 
a Joint Committee consisting of Mem
bers of both the Houses was moved
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formally and I have the privilege of 
commending the motion to the House

I believe the matter has been dis
cussed on various occasions and I dp 
not have much to say on it.  As ear
ly as 1955, this House accepted a Re
solution moved by Shri Achuthan to 
the effect that “this House is of opi- ' 
nion that  the  Government  should 
take necessary steps to introduce uni
form weights and measures through
out the country based on- the metric 
system.”  In obedience to the Reso
lution which has  been accepted by 
the House, Government  have taken 
certain steps which I  will mention. 
One of the  most  important steps 
which is  necessary is to  lay down 
standards on the metric system. Par
liament, according to the Consi itution, 

has the right to lay down the stand
ards.  Their application and supervi
sion  will be in  the hando of  the; 
States.  But I  beg to  submit that 
until and unless the standard is laid 
down by legislation, it is difiicult for 
other steps to be taken.  To that ex
tent  I need not  detain the  House 
much longer in submitting arguments 

which are already in the records of 
the debates of the  House.  I would 
merely submit  that the  placing of 
this particular  Bill in . the statute- 
book is only  the beginning  of the 
work which Parliament has directed . 

the Government to undertake.

I see that  there are  motions for 
referring the Bill for circulation to 
elicit public opinion.  I very humbly 
submit that there is no necessity for 
it as such.  The matter has been dis

cussed, of course fitfully, for almost 
one hundred years.  As a matter of 
fact, in 1870 legislation incorporating 
the metric system as the standard of 
weights and measures in this country 
was passed and was on the statute- 
book till it was repealed in 1939 or 
so, but lately the  matter has been 
discussed very widely  in the press 
and in otlî related spheres and th? 
Planning (̂ mmission have given am
ple thought to it.  A  memorandum 
recording aU the  ̂steps and discus

sions on the subject has been circu
lated to the Members of this House 
and the other House as well.  There
fore, I  do not  want to  cover  the 
ground which has  been covered al

ready.

I merely mention that we envisage 
a transition period  which certainly 
is going to be a difficult period be
cause any change in the status quo 
is certainly not pleasant.  The period 
of changeover is expected to be bet
ween ten and fifteen years, and it ̂ v:ll 
be a phased  programme.  The pro
gramme when it is to be undertaken 
will be placed before the House as 
and when necessary to ask for legis
lative powers or funds.  Suffice it to 
say at the  moment that  there is & 
special administrative committee ap
pointed by the Government of India 
to work out' the different steps that 
are necessary.

I may mention in this connection 
that all the State Governments and 
all the commercial bodies have been 
consulted and without exception their 
views have been in support  of the 
programme, that is, the decision of 
the Government that  the standards 
of weights and measures should be 
based upon ê metric system.  Apart 
from providing the standards which 
should be obtained from internation
al organisations  and  duplicated in 
the mints, ample )̂rovision has got to 
be made for the  supply of the re
quired weights and measures as and 
when the  programme  gathers mo
mentum.

In Connection with the Bill which 
the House has passed regarding coi
nage and currency, this matter has 
also been debated and as it was men
tioned during the debate in connec
tion with the resolution of Shri Achu
than,  the  first  step,  that  is  the 
changeover to the decimal system in 
currency and coinage has  been al
ready approved and will  come into 
operation within a teyr months.  To 
bring it into line it is certainly neces
sary that the weights and measures 
should also follow suit ^
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It is a fact that today we have 
multiplicity of weights and me'̂sures. 
Competent authorities like  the Na
tional Sample Survey have recorded 
as many as 143 different systems of 
measurements and  weights,  150 of 

volume and 160 of land areas. None 
of the existing systems, is possible of 
adoption  as  sUch throughout  the 
country apart from the fact that none 
of them is reasonably scientific, it is 

also an established fact that the met
ric system is the only scientific sys
tem and has been adopted by almost 
all the countries of the world, and it 
is  particularly  necessary that  we 
should adopt it as quickly as possible 
so that we can avoid those conditions 
under which one of the major coun
tries, that  is the  United Kingdom, 
finds it difficult to  change over.  It 
will be interesting to  know, and it 
has-been  mentioned in  this House 
also, that commissions in the United 
Kingdom have  suggested the adop
tion of the  metric system,  but the 
very fact that they did not take the 
step early enough is a handicap to 
them, because a large amount of in- 

diistrial  equipment and  machinery 
has got to be.changed over, bv’.t the 
fact remains that competent commis
sions in the United  Kingdom have 
suggested the changeover.  Therefore 
it is specially necessary that when we 
are embarking upon  the first phase 
of industrialisation in  our country, 
we should have the changeover soon 
enough so that we may not face the 
handicap which is  certainly  likely 
when we have to change over from 
one to the other.  Apart from it, when 
the standards,  that is  weights and 
measures of volume,  lineal, square, 

liquid  and all  the rest  of it,  are 
streamlined on one system and with 
the adopted system of . decimals in 
oiir country, calculations  would be
come much easier.  Personally I am 
attracted to  the idea  inasmuch as 
arithmetic for the  younger genera
tion will be much more simplified.  ‘

Sometimes it has been said that in 
a vast country like this any change 
will be difficult and will be resisted 
because  the so-«alled illiterate  ar-d

backward people will find themselves 
in difficulty.  I  beg to  submit tot 
the people who are said to be illi
terate, backward and so or. ar̂ far 
from that condition.  They are the 

most intelligent people you can come 
across.  It is within the knowledge of 

the Members of the" House that for 
land  measurements,  the  acre-cent. 

system has now become an accepted 

standard in  our country,  and this 
changeover took place  without any 
conscious programme for  its accep
tance.  So, I have not the least doubt 
that provided it is explained properly, 
'and the programme is phased, sc tb;jt 
there will  be the  least dislocation, 
the new standards  will be adopted 
much earlier than we can imagine.

The Bill, as presented to the House, 
merely lays down the standards and 
also the provisions for the transition
al period, besides some enabling pro
visions which are necessary for mak
ing the changeover.

In this connection, I  might men
tion that after very careful considera
tion, the committee which has been 
constituted by Government has come 
to the conclusion that the nomencla
ture should be the international no
menclature.  It has got the approval 
of competent  organisations like the 
Board of Terminology of the Educa
tion Ministry, and also a special sub
committee of the committee.

To say' that any  of the existing 
terms should  be adopted  and new 
values given to them will create more 
confusion.  In any  case,  the inter
national terminology is very simple, 
and easy to pronounce.  Just as the 
acre has become a current  term in 

our country, I hope, the new nomen
clature also will become current, for 
it is easy to understand, easy to re
member, and easy to separate.

Therefore, I submit  that the mo
tion which I have moved may be ac
cepted.  In any case, the Joint Com
mittee which consists of 30 Members 
from  this House  and 15 from  the 
other House wiirhave an opportimity 
of vetting it, and I hope  that after 
passmg the Joint  Committee stage,
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the Bill will be improved when and 

where it is necessary.

Mr. Deputy-Speaker: Motion  mo

ved:
f

“That the Bill  to  t̂ablish 

standards of weights and  mea
sures based on the metric sy?tem 

be referred to a Joint Committee 

of the Houses consisting of  45 
Members; 30 from  this  House, 

namely. Shri R. D. Misra,  Shri 
P. T. Thanu Pillai, Shri Bhagwat 
Jha ‘Azad’, Shrimati Ammu Swa- 
minadhan, Shri M.  Muthukrish- 

nan, Shri U. R. Bogawat,  Shri 
Akbar Chavda, Shri ,'M; B. Vaish- 

ya, Shri Ganpati Ram, Shri Sun

der Lall, Shri A. R. Sewal, Shri 
Khub Chand 'Sodhia, Shri S. R. 

Telkikar, Shri Bhagu Nandu Mal- 
via,  Shri Balwant Sinha Mehta, 

Sardar T- S. Akarpuri, Shri C. R. 
Dasappa, Shri L. J. Singh, Shri 
K.  T.  Achuthan,  Shri Kamal 
Krishna Das,  Shri Birendran̂th 

Katham,  Shri  Bhawani  Singh, 

Shri N. R. M. Swamy, Shri Bad- 
dam. Yella Reddy, Shri H. N. Mu- 
kerjee, Shri M. S. Gurupadaswa- . 

my, Shri R. N. Singh, Shri Nand 
I.al Sharma, Shri Kailash  Pati 

Sinha and Shri Nityanand Kan- 

ungo  •

and 15 members from Rajya Sabha;

that in order to constitute a sitting 

of the Joint Committee the quorum 

shall be one-third of the total num
ber of members of the Joint Com

mittee;

that the Committee shall make a 

report to this House  by  the  20th 

November, 1956; .

that in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees will apply 

with such variations and  modifica
tions as the Speaker may make; and

that this House  recommends  to 
Bajya  Sabha that Rajya Sabha do 
join the said Joint Committee  ând 

ĉommunicate to this House the names

of members to  be  appointed  by 

Rajya Sabha to the Joint Committea/*

There are some amendments to this 
motion.  One of' them is in the name 

of Shri K. C. Sodhia.  Does the hon. 

Member intsnd to move it?

Shri K. C. Sodhia (Sagar): Yes.

Shri K. K. Basu (Diamond  Har

bour): He is a Member of the Joint 
Committee, How can he move it?

Shri Ramachandra Reddy (Nellore):
I have also given notice of a similar 

amendment.

Mr. Deinity-Speaker: Does the hon. 
Member intend to move his amend

ment?

Shri Ramachandra Reddi: Yes.

Mr.  Depaty-Speaker: But  dates«

have not been specified in both the 
amendments.  By what time do  the 

hon. Members  want  that  opinion 

should be elicited?

Shri K. K. Basu: Not in this Par
liament.

Shri Kamath (Hoshangabad): That 
may be stated,,when the hon. Mem
ber moves his motion.

Mr. Deputy-Speaker: I want*  to 

know  the dates, so that the House 

might have a discussion on the ori
ginal motion as well as the amend
ments thereto.

Now, the tirAe allotted tor this is 
3 hours___

Shri K. C. Sodhia: I would like to 
suggest 31st December, 1956 as  the 
date.

Some Hon. Members: Too long. 

Shri Kamath: On a point of order. 

Is it open to a Member of a  Joint 
Committee or a Select Committee to 
ask for circulation of a BUI, after he 
has accepted a seat on the Joint Com

mittee or the Select Committee  on 
that Bill?  Is that in order?

Mr. Deputy-Speaker: Let the hon. 

Member make the motion and then 
I shall see .
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Shri Ramachandra Reddi: I am not

in the Joint Committee, at any rate. 

Tha date I would  suggest  is  1st 

January 1957.

Shri Kamath: That is New Year’s 

day.  Anyhow, not before this Par

liament.

Mr. Depuitŷ Speaker:  Shri K.  C.

Sodhia has accepted his inclusion in 

the Joint Committee.  Therefore, he 

cannot make his motion now.

ĥri K. C. Sodhia: I would like to 

move my amendment rather than sit 

on the Joint Committee.

Mr. Depaty-Speaker: That is not a 

choice that is left to me to put to 
the hon. Member.  When the  hon. 
Member’s name was read out in the 
original motion, some days ago, he 

»ought to have objected to it.  But 
he has accepted the inclusion.  If he 

wants to resign now, that is a diffe

rent matter.

Anyhow, Shri Ramachandra Reddi’s 

amendment does stand, and  is  in 

orte*.

Sl»i K. C. Sodhia: I am not against 
the principle of the Bill, and there

fore, I think I need not resign from 

the Joint Committee.  But I can press 
my motion for circulation for eliciting 
public opinion.

Pandit Thakur Da> Bharfirava (Gur- 

gaon): May I submit that there is no 

inconsistency in pressing the motion 
for  circulation  and  accepting  the 
membership of the Joint Committee? 

After all, a person who accepts the 
inclusion of his name as a Member 

may only be said to have been com
mitted to the principle of the  Bill. 

But a person who gives notice of a 
motion for  circulation  may  or may 
not be committed or he may accept 
the commitment, so far as the prin- 
pl 3 of the Bill is concerned.  But he 
, is not barred from giving that motion. 
I can understand that in the case of 
a Member who is a Member of a Se

lect Committee, there may be a bar 
against his speaking, by  convention. 

But so far as this matter is concerned

also, the Chair has been pleased to 

waive it many a time.

Therefore, my submission is  that 

the mere fact  that a Member  has 

given a motion for circulation does 
not debar him from being a Mem

ber of the Select Committee or the 
Joint Committee.  I do  not  know 

whether the hon. Member Shri K. C. 

Sodhia had accepted the  member
ship of the Joint Committee,  before 

his name was read out, because  we 

find that usually, Government put in 
the names without  consulting  the 
Members.  The hon. Member is even 

prepared to forego the right of  his 
being a Member on the Joint Com
mittee, and he wants to give his rea
sons why this Bill should be circulat
ed.  The mere fact that his name has 

been given by Government or  the 

Government whip does not mean that 
he has been consulted  an̂  he has 
accepted the membership.  When the 
hon. Mamber himself says that he did 
not accept it, there is no reason  to 
think that he was asked.

Shri Kanung'o: He has not said so.

Sardar A. S. Saigal (Bilaspur): He 
has already expressed his view.  ^

Mr. Deputy-Speaker: Pandit Thakur 
Das  Bhargava  has  said  that  that 

matter is a different one, namely that 
when a Member is put on the  Select 
Committee, he is  not  allowed  to 
Speak.

I  also observe that that is quite dis
tinct from the present  position.  A 

Member is included in the  Joint Com
mittee. That is one Motion. Then there 

is a Motion for circulation for elicit
ing public opinion. That is quite a dis
tinct one.  He can choose one, not 
both.  When his name was included 
in the Joint Committee, he ought to 

have objected.  He has that  choice 
even now.  He may withdraw from 
the Joint Committee and move  his 
Motion for circulation for  eliciting 
public opinion.  But when he accepts * 
to work on the Committee, he should 
not have the option to move a diffe
rent Motion also at the same time. 

Therefore, unless he withdraws from
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the Joint Committee and  expresses 
his intention to move his Motion,  I 

cannot allow him to move his Motion. 
He cannot have both.  He  should 
<iioose one.  If he withdraws from 
the Committee, I can allow him  to 

move his Motion.  Otherwise, he  is 
at perfect liberty to speak'when Shri 
Ramachandra  Reddi’s  Motion  is 
moved.  If he wants to speak only, 

he will have that choice of speaking.

Patidit  Thakur  Das  Bhargava:
May I respectfully point out  that the 
Mover of a Bill, in ordinary  cases, 

first of all moves a Motion in this 
House that the Bill be circulated for 
eliciting public opinion?  Afterwards, 
he himself may make a motion  for 
reference to a Select Committee. Then 
afterwards, he himself may  move 
that the* Bill be taken into considera
tion.  So these two motions,  refe
rence to a Joint Committee and cir
culation for eliciting public opinion, 
are not inconsistent with each other. 
As a matter of fact, the same Mem
ber who moves one Motion may also 

move the other Motion.

My submission is that even if he 

moves this Motion, he ought not to 
b̂ debarred from being a Member of 

the Committee, because after all, in 
both cases, the person may be com
mitted to the principle of the Bill.  I 
may accept the principle and yet  I 
may want that public opinion may be 
elicited.  There is  nothing  wrong 
about it.  ^

Mr.  Deputy-Speaker:  These  are
two different things so far as I can 
see.  If the same Member moves  a 
Motion for eliciting public  opinion 
and subsequently for reference  to 

Select  Committee,  there are ̂two 
different  stages  at  different 
times.  Now, ‘  at  one  and  the 

same  time, he cannot have  both. 
He has to choose one.  I have said 
that already.  I differ from  Pandit 
Thakur Das  Bhargava in this res-, 
pect. ‘

So may I know whether Shri K. C. 
Sodhia elects to move his Motion by

withdrawing from the Joint 

mittee?—I find he does not.

46 3 0

Com-

Th«n there was a reference  made 
by Pandit Thukar Das Bhargava that 
when the hon. Minister moved that 

Motion, it was not to be presumed 
that every Member had  'given his 
consent.  That is exactly  what  I 

mean to say. It is presumed' that he 
has given his consent.  When his 

name was read out, he ought to have 
vgot up and said that his consent had 
not been taken-  So when a Motion 
is moved, it is presumed that every 

Member has given  his  consent. Jf 
the hon. Minister moves that Motion 
on that assumption, certainly we haye 
to accept it,  unless the  Member 
whose name is included, declares his 
intention not to join the Committee. 
Therefore, that assumption  also  is 
there.  In view of the fact that Shri 
K. C. Sodhia has not expressed  his 
intention to withdraw from the Com
mittee, his Motion cannot be moved.

Now Shri B, Ramachandra  Reddi 

may move his Moticm and then dis
cussion will proceed both on the rai- 
ginal Motion and on his Motion.

Shri Ramachandra Reddi:
to move:

beg

“That the Bill be circulated for 
the purpose of eliciting  public 
opinion  thereon by the 1st of 
January 1957”.

This is a measure which seems to 
be fraught with many dangers rather 
tiian be of help at the present junc
ture.  The House expected that  the 

hon.  Minister who has moved  this 
Motion would have been able to give 
us a clearer conception of the future 

difficulties in implementing this Act, 
also the time within which it could 
be adopted not only  by the  Central 
CJovemment but also by the Stetes.  I 
could see that there are several diffi
culties  in  implementing  this  Act. 
'nie Government must have envisag
ed these difficulties not from  tiie 
Central Government  ‘point of view 
alone but also from the State Gov
ernments’ point of view.
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We have been told by the Minister 

that the States hav& been consulted 
in this matter and that they  have 

given a favourable opinion.  If that 
was so, the House could have  been 

furnished with the opinions that have 
been gjven by  the  States, and the 

way in which Ihey had looked at the 
prdblem and the way they wanted to 
solve the problem, once the Act was 

passed.  Nothing of that sort has been 
done.

It has also been mentioned that the 

trades have been consulted and their 
reactions also are favourable.  But 
my information is that the  trades 
have not been very favourable to this 
measure, and they have  registered 
their  difference of  opinion on this 
subject—I only wish to be corrected 
if I am wrong.  As I understand, the 
trades have not been very happy over 
this change-over so  suddenly  and 
with so many difficulties  seen  by 
them.

Taking first the viewpoint of  the 
States,  I  wish to  enquire  what 
amount of money each State woidd 
have to spend to implement this Act 
within a particular period.  As it is, 

with regard to the record of rights 
of landed property, we have the links 
and acres and so on.  When  these 
measurements  are  converted  into 
metres and so many other  things 
mentioned in the Bill, what would be 
the amount of effort that should be 
put forth by the Government in edu
cating all the people in the villages 
to see that the record of rights  is 
correct up to the standards specified? 
This will create a lot of difficulty for 
village officers to keep records in good 

condition, according to the measures 
envisaged in this Bill.  This  would 
necessitate  training  and  refresher 

courses for all these village  officers. 
Otherwise, it wiU  not  effectively 
work and the result will be  chaos ' 
created in that sector which is  the 
main source of rev«iue in the States. 

S.57 P.ML

[Shri Barman in the Chair'] 

School children  are  now  taught 
arithmetic with reference to rupees.

annas and pies, pounds and shillings 
and lbs. and ounces.  The  whole 
thing has now to be changed over. 

The children must be  taught from' 
now onwards how to adopt the  new 
weights and measures.  Not only this. 

The existing students in the upper 

classes have to be equipped with this 
knowledge.  Further,  the  teachers 
themselves have to be trained in this 
particular matter.  Otherwise, what
ever they are now teaching wiU  be 
continued and whatever is  ' taught 

will not be useful after a few years 
imder this Act

It  is,  therefore,  very  doubtful 
whether the time-limit that has been 
placed in clause 1 is really sufficient 
or not  This shall come into force 
on such date, not being later than 

ten years from the  passing of this 
Act.  This is a very short time  and 
it will be very difficult to develop 
everything by that time.  Even today 
in rural parts, though rupees, annas 
and pies and lbs. and ounces are in 
vogue, there are certain areas which 
wiU not recognise the necessity for 
the tables that are now in existence 
all over the world.  That is the back
wardness of education in the country, 

and when these are the  difficulties 
in the early adoption of these mea
sures, it will be very imwise to fix 
the time-limit as not  later than 10 
years.  It will be very  difficult  to 

undertake the preparatory work  and 
see that it is done withî ten years. 
The new system cannot Be sucessful- 
ly worked without the co-operation 
of the people; and imposition is not 
the best way of obtaining such co
operation.  It is difficult,  therefore, 
at this stage, to forecast the  period 
thâ will be necessary for the smooth 
chamgeover and I therefore urge that 
the stipulated period rfiight be relax
ed considerably.

4 P.M. .

Then, I am not very sure whether 
the State  Governments  took  this 
matter very seriously for the simple 

reason that if they had looked  at the 
matter seriously and sincerely  they 
must have found a number of diffi
culties in implementing this.  They
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probably thought that this is one of 
those ideals which the Central Gov
ernment aims at and as such  they 
need not worry themselves just at 

tiiis time with the question of imple- 
mentatin as expeditiously as the Cen

tral Government requires.

All works are being done accord
ing to the existing  schedules.  We 
have got the inches, feet, yards, miles 
and so on.  We are going to convert 

all these things  into  metres  and 
several other things.  All our works 

are being executed based upon  the 
existing measurements  and  calcula
tions and if the new measurements 
are going to be adopted it wiU take 
a very long time for the P. W. D. or 

any other Depzirtment to equip them
selves with the knowledge and  the 
correct method of calculation accord

ing to the new system and make the 
work perfect.  I doubt very  much 
whether this system will work  as 
expeditiously as it is expected in the 
matter of development of our  own 

resources, the  development of our 
building constructions and the execu
tion of our projects and so on and so 
forth.  That is  another  sector 
where  the  difficulty  will  cer
tainly be felt.

Whether within these 10 years imi- 
formity can be achieved in the mat
ter of adoption of these new weights 
and measures is  doubtful and how 
many years it is likely to take,  we 
cannot easily say at this stage.  Our 
entire equipment is in terms of the 
present  measures and if the entire 
enquipment has to be utilised correct
ly and also msinufactured correctly, it 
will take a very long time for us to 

change the specifications and adopt 
new specifications and turn out work 
in the best way.  Therefore, it  is 
very  necessary  that the  mntter 

should be once again taken over  to 
the State Governments and the trad
es and their reactions taken so tliat 
êre might be no difficulty in  the 

p̂lementation of this Act, whether 
it is within 10 years or even 20 years.

Recently you  know that a sub- 
conmiittee on nomenclatures has been
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set up and I am told there is a con
siderable  difference  of  opinion, 
whether the ̂ international  termino

logy should  be adopted  in toto  or 
whether  equivalents  should  be 
used.  It has been a matter of great 
discussion there.  I am told that non

official opinion  was  in  favour  of 
adopting Hindi names. Whether we 
are going to  change  tiiese  foreign 

names into Hindi names  and what 

time it is likely to take is  another 
matter which requires deeper atten

tion and consideration.

I, therefore, suggest without going 

" into the merits of the Bill itself that 
the matter be postponed until  the 
State Governments give their opini- 

‘ ons about the utility of a mê ure 
like this and about the time within 
which they WiU be able to imple
ment.  It is not merely a question of 

passing this Bill and not realising the 
effect of it tiirough the State Govern
ments which-have really to workout 

this.

These two institutions, namely, the 
State Governments and the trades in 
general would have to be consulted/ 
more deeply  and  their  reactiô 
taken.  And, naturally, it will take
3 to 4 months to obtain them.  It will 
also be necessary for the  Central 
Government to invite the representa

tives of the State Governments and 
discuss with them the various aspects 

of this Bill and find out their actual 
reaction before  they proceed  with 
this Bill.  After all, 4 months’ time is 
not a very long time and there is a 
period of 10 years given here for the 
final implementation, or  rather  for
the completion of the implementation 

of the Act. Nothing is going to be lost 
within these 4 months.  I therefore 
urge upon  the Gk)vemment—rather 
request  the  Government—̂to  avoid 
future difficulties and troubles and to 
have a closer consultation with  the
State  Grovemments  and  also  the
trades and then  only  bring  in a 
measure like this for the  acceptance 
of this House.

I, therefore, request that the House 
do concede that this Bill might  be
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circulated for eliciting public opinion  ' 

before the 1st January;' 1̂57.

Mr. Chairman:  Amendment  mov

ed:

‘That the Bill be circulated for 

the purpose of eliciting  public 

opinion  thereon  the 1st  of 

January, 1957.”
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Shri N. B.  Chowdhury  (Ghatal): 
Sir, when the non-official Resolution 

on the introduction of metric system 
was brought before this House  by 
Shri Achuthan, I supported it subject 
to the amendment that the  system 

should be introduced by a  phased 
programme.  The hon. Minister stat
ed that the Government accepted the 
spirit of that amendment and that 
they would certainly have a phased 
programme.  After that, when  the 
decimal coinage Bill came before the 
House, that was also supported  by 
us.  So, we certainly wish this Bill 
complete success.  Why should there 
be hesitancy and opposition in cer
tain quarters, opposition by Shri Sod- 
hia and Shri Reddi?  As far back as 
1940,  the commercial sub-committee 
of the National Planning Committee 
recommended the  introduction  of 
metric system in India.  If we look 
into the history of this matter, we find 
that the Royal Commission and vari
ous other committees also recommen
ded the same. The Minister had al
ready referred to 1870 Act which be
. came a dead letter because it could 
not be enforced throughout India. So, 
this is not new or something alien to 
India.  The scale of arithmetical no
tation which is imiveîly  adopted 
hy civilised nati<ms is something in

vented in India.  The  bewildenng 
variety of  weights and  measures 
which  we  find  in  India  to
day certainly make it rather impera

tive to adopt this system.  We  are 
launching upon a programme of ra

pid industrialisation and so we should 
adopt this scientific and internation
ally recognised  system.  I  do not 

understand the hesitancy and oppo
sition.

It is not so much  because  what 
the Prime Minister lias stated  in the 
forward to the Memorandum on  ihe 
Introduction  of  Metric  System  in 
India by Pitamhar Pant wherein  he 
says: .

*‘We are, on the whole, a eon- 
seivative  coimtry and it is not 
very easy to  change  old-estab
lished customs.*

Shri Kamath:  Sir,  When  the

Prime Minister is here, we must have 
a quorum.

Mr. Chairman:  The bell is  being 
rung—̂now there is quorum.

Shri N. a Cbowdhnry:  It is diffi
cult not so much because what  the 
Prime Minister has said, but because 
there is no universal education in the 

country.  Had the Government taken 
article 45 of the  Constitution very 
seriously  and  provided  adequate 
organisation and finances, this diffi
culty would not have arisen and to
day, we would not have been faced 
with the opposition of Shri Reddy or 
Shri Sodhia.  It is because of the illi
teracy and the lack of education faci
lities in the country that we are he- 
sit̂iting to  introduce this  system. 
Otherwise, this is a system which has 
been  accepted by  moref̂ an  two- 
thirds of humanity.  In tibe  State
ment of Objects and Reasons,  it is 
stated that more than seventy coun
tries have adopted it.  The important 
countries that have not yet introduc
ed this system in all spheres of their 
activities are the U.S.A., U.K.  and 
countries  in  the  Commonwealth. 
Even there, this system  has  been 
adopted partly so far as scientific cal-
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aUy recognised scientific system  in 
this country.  There is no difference 
of opinion so far as the question of 

standardisation is concerned.  Every
body agrees that weights aad mea

sures should be  standardised.  The 
only question is whether we should 
adopt this metric system, thi.s scienti
fic system,  this  internationally re
cognised system, or the pound  and 
foot system which we have accepted, 
or any other indigenous system. That 
is the only point to be  considered 
here.

So far as the indigenous .system is 
concerned, I have already mentioned 
how tiiere is a bewildering variety. 
Even if you want to have a standard 
in relation to certain indigenous sys
tems, the people of one  part'cular 
area will not find it at all in any way 
easier than the metric system.  It is 
because you get so much difference 
from the system in terms of which 
you  want to attain  standardisation. 
Therefore, the metric system should' 
be adopted as the most acceptable in 
the situation obtaining at present.
Certain remarks have been  made 

that the present time is not the best 
time for the introduction of this sys
tem because, it has been urged  by 
Shri Sodhia, we are launch’ing upon 
the Second Five Year Plan, machi
nery has been ordered, steel plants 
are going to be built up and so on, I 
would say it is just the opposite.  It 
is because we are going to  launch 

upon a programme, it is because we 
are going to spend  some  Rs.  500 
crores or so for industrialisation dur
ing the Second Five Year Plan  and 
are also making  plans  for  further 

industrialisation during the next Five 
Year Plan period, that it is the op- 
portime time for the introduction of 
this system.  Unless you do it now, 
the diflftculty which they are facing 
in the United Kingdom will have to 
be faced by us.

It  has  been  said that it will 
involve an expenditure for conver
sion into the new system.  But will 

not the expenditure be much more 
if you defer it till some future time? 
Therefore, this is the proper time for 
the ihtroduction of this system.

[Shri N. B. Chowdhury] 

culations are concerned.  So,  there is 
no reason why we should not main* 

a serious attempt to introduce  the 
metric system.

What is the present position in the 
coimtry today?  There was a sample 
survey in about 1100 villages and the 
survey indicated that there were 143 

different  varieties  of  weights  and ' 
measurements prevailing.  So far as 
maund is concerned, the name is the 
same but it indicated different mea
sures.  Again, the name with regard 
to seer is the same but it has been 
found that in sixty per cent of the 
villages it was eighty tolas; in thirty 
per cent: of the villages it was  24 
 ̂tolas; it was forty tolas in seven *per 

cent of the villages and in the rest it 
was 20, 50, 96 or 105 tolas.  It is a 
bewildering variety.

So far as linear or square measure 
is concerned, in my  district  itself 
there are four or five  varieties  of 
measuring land.  All call the unit a 
bigha.  In some places three bighas 
make an acre; at some other places 
two bighas go to make an acre; it is 
2-5 bighas at some places.

If you consider the measurements 
of volumes, they fare no better. They 
too differ very much from place  to 
place and sometimes they differ in 
the same district also.  The result |s 
that the poorer section of the people 
suffer very much.  The  reports of 
the agricultural  marketing  officers 
would indicate that the poor cultiva
tors suffer much.  They show that in 
many places they are forced to offer 
certain extra quantity.  For instance.
In Bihar they have to give as much 
as six seers  extra for a  maimd. 

They  calculate  maxmd  by pasuris 
and 8 pasuris make  a  maund.  A 
pasuri iŝ bout 12 chattcdcs more than 
5 seers.  ^ the net result is, when a 
cultivator sells a maund of a parti
cular thing, he actually gives not 40 
seers but much more than 40 seers.
In such cases he give 6 seers more. 
This is the position in which we find 
ourselves today.

In order to evolve an order out of 
this chaos, it is very necessary  that 
we should .adopt some  intemation-



4̂45 Standards oj 27 AUGUST 1856 Weights and

Measures Bill
4646

As regards the cost some calcula
tions have been made by the expert 
who was given the responsibility to 
study the matter in details, and  he 
has shown that in fact, it is not  as 
much as it is generally belieyed  to 
be.  Sometimes there is an exagger
ated notion prevailing regarding  the 
cost of conversion.  It may be Rs. 1 
crores -annually or something  about 
that spread over a number of years. 
But, in view of the facilities that  it 
will give, it will be worth spending 
that amount, because it will put us 

in line with the rest of the world so 
far as the adoption of this scientific 
system of weights and measures  is 
concerned and facilitate our  method 
•f calculation.

Then  there  is  another  point. 
Sometimes it is said that because we 
are carrying on our trade and com
merce with such countries as  the 

United States of America and United 
Kingdom who have not yet adopted 
this system, it may create some diffi
culties for us so far as trade with 
those countries is concerned.  But it 
has been very clearly pointed out by 
Mr. Pant in his notes—̂he took into 
consideration all the relevant  facts 
which we can verify with reference 
to our import and export  figures, 
world trade  figures etc.—that  two- 
thirds of the trade of these countries, 
United Kingdom and U.S.A., is with 
countries which do not have  their 
own systems and which follow only 
the metric system.  So it is proved 
through experience that there would 
be no difficulty so far as trade  anji 
commerce with countries not adopt
ing metric system is concerned. More
over, even those countries are  now 
thinking in terms of adopting  thin 
system.

If we look a little back, we shall 
find that the conference of Interna
tional Chambers of Commerce held 
in Paris before the second  World 
War had an item on agenda regarding 
important subject of  unification  of 
weights and measures throughout the 
world.  A special study group was 
created to investigate and report on

the means of obtaining such a uni
formity in international trade. They 
made certain recommendations. Their 
conclusion is as follows:

“From all points of view whe
ther commercial, historical, did
actic or scientific, it is  evident 
that the whole world  candidly 

desires a imiformity of weî ts 
and measures.  Only one of  the 
three above systems can  bring 

that uniformity.”

They have referred to the different 
systems.  Then they say what is that 
system.  This report further says: 

*The International Chamber odE 
Commerce; Statihg that the deci
mal metric system has been adop
ted in course  of the  post-war 
years by a large number of coun
tries;

Observing that there exist, especi
ally in the Anglo-Saxon  coun
tries,  other  systems of weights 
and measures which, if continued 
to be used, would obstruct for a 
long time to come the interna
tional imification;”

They have taken all these thin̂ 
into accoimt.  The report says:

'̂ Considering that practical ex
perience  gained by  countries 
which  have  adopted  the 
metric  system  shows  clearly 
the  happy  results  obtained 
by  its  adoption  in  the 
field <£f trade and industry, by 
activising national economy and 
simplifying  international  rela
tions.

Appeals:

to the national  conmiittees  of 
different countries not employing 
the metric  system to draw the 
attention of their respective gov
ernments to consider favourably 
the question of progressive adop
tion of this system;

to the national  committees of 
countries where the metric sys
tem has been officially adopted, 
to kindly attract the  attention 
of their respective  government, 
if necessary,  to take  necessary
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[Slu-i N. B. Chowdhury]

measures for making its use obli
gatory to the  exclusion  of all
measures of length or mass;”

They have also expressed an  opi
nion which  is favourable  for the 
adoption of this system  universally. 

So, these arguments do  not in any 
way stand in our way.

Then, with regard to the question 

of standardisation,  while supporting 
this Bill I would like to point out to 

the Government that this work  of 
staiidardisation is not going on in the 
manner in which it should be done. 
I know of a sub-divisional town in 
my coîtituency, GhataL There what 
I find is,  the  Agricultural  Mar
keting Officers are adopting some sort 
of standards for  existing  weights 
like seers, pavs etc. What happ«is is 
this.  While the poor vegetable ven

dors and other poor people are some
times find and pimished for  ngmg 

certain  under-weights—I  do  not 
want to encourage that in any way— 
at the same place  there are  big 

merchants who are not being punish
ed for not selling goods by  correct 
measures.  They generally  use the 
higher multiples; it may be mmiTiHiy 
ten seers, five seers etc.  They  are 

not checked by these officers. When
ever these officers go to the markets, 
it is the vegetable vendor or some 
other poor man that they catch and 
the big culprits are not caught. There
fore. the complaint  remains.  The 

administration  must  standardise  its 
attitude so far as  the question of 
standardisation  is concerned.  There 
should not be double standards  or 

different standards for different sorts 
of people.  So my point is that this 
attitude shoiUd also be standardised.

In connection with  the introduc
tion of this system, as I said at the 
time when a resolution in this regard 
was brought up, I would repeat that 
it is not  a question of a  phased 

programme alone.  As it is, they have 
provided for a period of  ten years 
for  the  complete  change-over.  I 
say that there should not only be a 
Idiased programme but adequate pro

paganda  and education in  this re
gard.  This is very  essential, espe
cially in a coimtry where the people 
have not attained a standard of edu
cation and where  imiversal literacy 

is yet to be attained.

The Government  themselves have 
said  that they will  adopt  certain 
measures to  educate the  people on 
the  new system.  They  have  said 
that they will have recourse to  the 
press, the  radio and the  films and 
that  they will issue pamphlets  and 
hold popular exhibitions,  so on and 
so forth.  But the main thing is to 
give intensive education  and make 
intensive propaĝ da  including tea
ching in the elementary schools and 
also in the technical and engineering 

schools.  Further, the schools should 
keep  samples  of all the  standard 
metric weights and measures

In this connection, I would like to 
offer a suggestion to the Government. 
So far as the question of providing 
samples of weights and measures is 
concerned, the  Government  should 
not leave it to the education̂il insti
tutions.  The  young  boys  who  are 
studying in the  elementary schools 
and secondary schools and other tech
nical institutions should be giver, an 
opportunity to  see these  things in 
their  schools  and  understand  the 
change.  For this  purpose, I would 
urge upon the Government to place 
orders with suitable firms  for  the 

manufacture of samples  and distri
bute them aM over the  country,  I 
know that the Government is supp- 
l3ring certain equipments like clocks,, 
maps, etc,, to  certain categories  at 
schools.  I would  even suggest that 
the Government  themselves  should 
manufacture the samples  and send 
them to all the schools and otner ins
titutions 80 that in tihe course of a 
month, full knowledge of the change
over etyaUi be spread out  through
out tK* country and enable crores  of 
students to come to know of the met
ric sysem.  Wide publicity should be 
undertaken  in this regard, and the 
panchayats  and local  bodî  also 
should be  supplied with the  sam
ples.
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There are certain provisions in the 
Bill which  that the Government 
would, on  their own,  manufacture 
certain standard weights  and mea
sures and that they would distribute 
them to the States.  It is proposed to 
keep the weights and  measures, as 
standardised  samples,  at  suitable 
places so that the people can come 
and verify the measures with those 
kept in tiiose places.  But this will 
not do.  We are speaking of the ex
tension of the public sector.  I have 
urged previously also that so far as 
the weights and measures are con
cerned, the Government should manu
facture all the weights and measures 
in a factory of their own.  It should 

not be left to the private sector.  As 
it is, one has to go to the marketing 
officer and ask him to go to the mar
ket and examine and check up whe
ther a particular measure or weît 
is correct or not.  We have to ask 
him to see whether it is below the 
standard prescribed, what is the ex
tent of variation etc.  After all, the 
poor people are  innocent.  The poor 
vendors do not deliberately use the 
wrong weights or measures, for they 
just purchase them from a big dealer, 
who has got  something to do with 
the manufacture.  So, so far as the 
manufacture of weights and measures . 
is concerned,—̂ whether it is a multi
ple or a sub-multiple—̂it should be 
entirely in the public sector.  I feel 
very strongly about it.  If the public 
sector takes up the manufacture, the 
difficulty  in  procuring  standard 
weights and measures will be elimi
nated and further, there will not be 
so many counterfeit measures in the 
market

Then there is  another  important 
point to which I should like to draw 
the attention of  the House.  While 
you specify certain multiples or sub
multiples of a particular weight or 
measure,—whether it is a metre, or 
a  gramme,—̂you  should  naturally 
think of such multiples as are nearly 
equivalent to the current yards and 
seers, etc.  That will facilitate mat
ters. 1 admit there are certain diffi
culties becauise of the lack of educa

tion.  But then there are certain con
ditions which are favourable to the 
country.  Our present yard  is very 
nearly a naetre, for, a metre is 1.09363 
yards.  So, with the introduction of 
the system of  metric weights  and 
measures, if you ask for a yard of 
cloth and if the trader measures it in 
metres, the customer is not going to 
lose.  In fact, neither the trader nor 
the customer are going to lose any-' 
thing at all.  Our current measures 
are very nearly equal to the metric 
system.  If you take a kilogramme,
♦ it is very nearly a seer—2.24 pounds. 
A seer is widely current in the coun
try.  So, with these facilities, we can 
adopt the scientific system which is 
the only system that is suited to the 
intelligent civilised community.

With all these c(»nments, I would 
support the Bill, and shall once again 
urge upon the Government to start 
right now a wide publicity and pro
paganda.  The proper kind of educa
tive propaganda  should  be under
taken and samples should be manu
factured and  distributed throughout 
the cormtry.  In that way, the Gov
ernment can proceed.

As I have said earlier, I shall con
clude by saying that the spread and 
advance of education is an inq>ort- 
ant aspect which  should be looked 
into.  It cannot be viewed in isola
tion from all other problons.  That 
fact should also be  borne  in  mind- 
If more money is allocated for the 
advancement  of education  and  to 
achieve the target laid down accord
ing to article 45 of the Constituticm,
I do not find any ipreat difficulty in 
going ahead with this scientific S3̂- 
tem which all parts of the world will 
have to adopt sooner or later

^ fTOw (*Piw) :  jff
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»T̂   ̂  <̂3T X̂ #vfffv

^Hc! ̂ «r̂ ̂ TT WT TT^

vTT̂TT ̂tVT ^

t J

A 5Pf5TdT ̂ «ft  flfto -ihsfO

 ̂  ̂  55n̂  I

f̂*RT cTT̂ %   ̂ 3vT9T ̂

 ̂*fil̂  d̂ VRTHT

 ̂ A ̂TORT ̂ f% ̂  5,<}fd
T̂R  ̂  ̂9T  f̂f»̂ T̂RT

r̂f̂ IA ̂ *t»̂̂if f% ̂nr  ■*M*îi

t̂îl *T̂ R̂TTTT ^

2fft  *TR fr*T ̂  n̂f̂ 1 ?rr̂
Î'lĴT r«fc*i ̂  TT   ̂1%

(trgfnfwvrfoff)  ^ 

3̂ ̂ ̂  ̂ vtr % iRHHt 3ptw 

 ̂ t I A
j f% fHR ’RT'T   ̂ T̂fsp ̂IT̂ 

 ̂ ̂  ciOi %" v*RT ̂ «frm  ?it
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^ ?TTftr
^ ̂  ̂  ̂  tr̂   ̂tl̂F ̂

^1" ̂rf̂ ̂   fRT̂ ̂Tf t ftr
TTiJff ̂ I I

 ̂  ?T̂ ifr t
f% «T̂  W  try

# ?m  ^
(51K ?jY?: ^)  ^

r̂q̂T̂rr f̂ RT̂

fv <TfwiTR¥q'

 ̂̂  ̂rk #  ^

?f|7; ̂  TT̂HHd̂ 
 ̂̂»T̂ ̂gRf  ^ ^ ̂

T  ̂̂ Tf̂ %   ̂«rrr ?r?
T̂d  3̂R% <Rf̂

 ̂ nt»dHr ̂ iwnr ̂ftr: r<44>d apr ̂rnpTT 

VT5TT qf̂rr 5ftr wr frrrT  «trt 

f̂  ̂tf 4̂i«f f r*itî %  ^T^

■̂R  ?nr# TT  ?Rf pTT ̂

 ̂ ivrr 5T %ttK wr  «i?t ̂jrt” 

irmtft ̂  <n:  gm |

r̂fw ̂»T# ̂  ^   ̂%rm

Hm#  ̂  T̂i5 T ^  i fr 

 ̂ ̂TFT  tr̂   ̂ T̂n: t grrft

*̂T5T  ̂ VhRT '̂IW'i
t̂̂fV Mif̂i* I  fPTT  vhr?r t̂t'H 

 ̂  ?̂TOT T# ?ft JT| 3Tt <nwMf»i*j;H 

’̂TH ̂  ̂  f  T̂̂’TT
 ̂̂ 4̂)1 vff̂ qptf ̂  ̂TT̂̂ft 

ĤTT ̂   try ^ 5FN?T

 ̂̂  vJ’̂ <ŝÔ*i ̂  »n|t
I

iraFTrt I ̂  V
 ̂   ̂ ITRift ̂  VPTT ̂  ̂ TvTIT ̂

VT̂TT *p  r̂rar   ̂ inrfr

I,  ̂   ̂  S'»W K ̂  ̂ ifknc 

^ «rT5fV T̂rnrrr ̂   f,  ̂ ̂  v 

VHR 7T̂ w’TRrnt *rT?ft f* i

Weights and
Measures Bill

465̂

iTfirfxŝ 4 «Tmr «rpr  ̂ 

^ ?ftT fNH ̂  ̂ r<̂IHi -m̂dT f 

% ^  ̂  ̂  sJTTTTft  ̂ I, ?̂RT 

 ̂  % fP ̂  qr ĤTKT T̂̂TTT 

 ̂  ̂̂1<  +<.d ̂  
^  f̂ RRt  ̂  TRT   ̂ f>ft |- 

3̂cHT ̂  qr ̂?if?TT  f̂[̂TT   ̂?ftT 

^̂TVT Hdl >*11   ̂fV ̂ ̂ftrr 5MM*fl

 ̂  ̂?T3̂
5̂̂ ̂  feff  v

HIW>in ^ '»ilnr

t I ̂t?TT   ̂  ̂̂  ̂  J+in<K

f  eft ̂  3f7̂ 1̂’ vfW #  f̂<TT ̂  

^ ̂  ft̂ t ̂  ̂  
Ĥf̂nrr f, >ĵ‘m ̂r<TnT ̂>tt ̂trtt ̂

 ̂̂ftnf
 ̂|» ^ ̂  rraiFT  V
rdwnfi ̂  w  ̂ F̂TT t  «rrqr 

t f̂ nmr  !iinrfT f̂-w+i f̂F

4 FTRRT fTTcTT  rR]̂ ̂ ̂  ̂ ̂

 ̂  ̂ q̂w I f̂ mv fw

V5?T

T̂VIT I ITTT# WRT  T# ̂

 ̂̂   ̂  ̂̂ «M*J;l
^ cfrr ?TT̂ ̂   ̂̂

qr =iiw
«ftr̂ntVTf»r I

if ̂  m4\̂ $ T̂ «rr
?TT̂ t̂̂TT r̂rf̂,  ?R̂ % >1̂

3T̂ JfTT qf̂ JH” ̂  WRf ̂

I

5 P.M.

 ̂  *l»|!# f  5ft ̂TTT V  f 

»TTT ?ft?f f, in̂ ^   ̂ sf»T

liWhlT WX W  ^  $̂ Rf  ̂ Mg*«<i

I A .̂nTĤIT ̂ fv  ^ ̂TTT T

 ̂ ̂ itrnr tfvft v   ̂*ftr 

T̂#sr ̂ »TN ̂ 5  ̂  ̂'4f<S Itr 
w  ^ 'iif’̂friNr I  iiĵr % ?ip?r ift
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^  t \  TT?r

t  ?rrT

r̂MTEKd: ̂ ̂  q|=5f?T ft ̂  11 ^

•HIW  ITT ̂  *FPT srtihCT

qtôlRTT̂') f, ;j?T ̂  «rnT

 ̂̂rrj f  ̂ 3PT̂ qr ̂ttt

^ ̂  ̂fWt ̂  n<îiry

 ̂  JTf 3rJTT5fr 5|p-  ^

5̂FT̂ qr   ̂̂  I

tot ^ T̂'B A T̂TT  ^ 

gvŝf̂rvTRT'TT̂ ^̂i fw  <rnr ̂iSV 

TPIT tii4>lX  ̂’TTT̂tIt?!Wt̂ TTW 

 ̂  ̂  BTf   ̂ vVt 

rft̂  ?TW#  ̂fm |̂*WT<k

f I  ̂   ̂ ̂

TT  t̂?tt I  9mR

V f̂TJT aif̂  ̂ ̂  ̂ TTT ̂TTT f*F ̂  ̂TTT

I ̂  V flrv ihd" cmhT  I fv 
WITTV ̂  V f%   ̂  ^ f̂FTT ̂ -

^̂rir qr <?wrt  ^

qr ITT «n̂ ̂ ĵlx TT ̂  

V̂imRVTF̂rsnŴ hTT’̂Tf̂ i«ttt̂ 

f̂Tf̂ ̂   ̂iftT ̂ ITT

TT5?T ̂ <̂lO ̂  «ftr ̂ ̂    ̂5T̂

VT̂T̂ vrvTf̂ nmrT«T̂ ^ŵ VT? 1

iTT̂HhT ’ET̂FTt Vt ̂  ̂  

TR «ft ftr W M m  ̂  *Tf55TV

w   ̂ ̂ ̂rr«r 4

 ̂̂ +̂ 1 vrffv,  ?TW»  ̂

g". ̂  ̂TPTWr ̂  V tiHn ITT̂

 ̂̂ n*̂*i ̂   I ̂rtr ̂  qr   ̂

3̂btt̂   >fy gf ̂   ̂ vwfbrt

isft  ̂ «fN: wrriT

(̂ rfWff) (3Tf̂r#̂)

 ̂ ̂  i| I ̂TPT ̂    ̂ >d̂*t   ̂fV

W   ̂ f̂TPT f*TP>

1T̂ ?ITf ̂ ̂    ̂I

4 W   ̂  TT̂T

5RT̂  ̂  WT. <iIVh '

 ̂Tifl' ̂  J, >s»i4ri ̂ffT  ÎHTT «TT? I

T̂52flf ̂  A  f?Q?y ̂
HMia ‘?»<al ̂ %tV̂  «R!̂ ̂

5fr ̂fsiTt t ̂  ̂  fiTT̂ ̂Tii\̂̂ Jf̂ 
STT5T A m i ̂  w  M»r+ A ̂ hftŵr

f̂¥T

Shri Kamath: In putting this mea

sure throutfl in this House-----

Shri T. B. Vltlal Bao (Khammam); 
On a point of  order.  There  is no 
quorum.

Mr. Chairman: The  bell  is  being: 
rung.

Shri Kanango: When Mr.  Kamath 
starts spiking the quorum will  be 
there

Shri Kamath: I hope so.

Bilr. Chidrman: Now there is  quo- 
nun.

Shri Kamath: In putting this mea
sure through in this House for ac
ceptance in  the coimtry  outside, I 
would earnestly request the hon. Mi
nister and the Government to mea
sure the weight of criticism with re
gard to this Weights and Measures. 
Bill.

The genesis of this Bill seems to 
be that it is a corollary—it is comple
mentary—̂to  the  earlier  measure 
which the House adopted last year, 
namely, the  Decimal  Coinage Bill. 
Here I have got̂a very neat brochure 
published by the Publications Divi
sion «f tht Government and there is.
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reference to this measure on page 6 
 ̂ ttiis brochure.  Here it is stated:

'There is another reason why 
introduction of  decimal coinage 
at this time is particularly op
portune.  In order  to  be fully 
■effective, decimal  coinage must 
be linked with the introduction 
of the metric system of weights 
and measures.  It has been pro
posed  that  the  latter  reform 
should be spread over a period 

of ten years.”

That is, the introduction of the new 
•weights  and  measures  should  be 
jspread over a period  of ten years. 
‘The decimal coinage is to oe intro- 
rduced next year from April 1, 1957; 
.that has already been announced.

“Thus decimal  coinage, which 
wiU be introduced next year, will 
be the precursor  to the bigger 
reform of standardising weights, 
weights and measures, of which 
there is at present an enormous 

multiplicity-----*’

Mark the words “enormous multi- 

j>licity”.

“___and variety all  over the
country, leading to a greats deal 

of confusion.”

That is the present state of affairs.

**Neither the metric system of 
weights and  measures  nor the 
decimalisation of the coinage has, 
therefore, come too soon.”

How this inference that has been 
drawn in the last sentence  is  not 
very clear.  It is admitted by Gov
ernment that at present there is enor
mous  multiplicity  and  variety  of 
weights and  measures all  over the 
•country leading  to a great  deal- of 
confusion.  Therefore, to one of ordi
nary intelligence it might have ap
peared that the first reform that was 
needed was a correct system of mea
sures, not the decimal or the metric 
system; a correct and uniform sye- 
tem of measures all over the country 
from Kashmir to Kanya Kumari and 
Irom Kutch to Kohima.  We would 
Aave thoû t that  there is a more

urgent necessity for that and not for 

this metric system.

I am not opposed to this in prin
ciple, but I am considering priorities. 
I would have thought, considering all 
these things—̂it is not my own;—it 
is the Government’s statement that 
there is multiplicity and variety of 
weights and measures in this coun
try which leads to a great deal of 
confusion—to avert this confusion, to 
put  an end to  this confusion,  the 
Government would have taken steps 
to have a correct system of weights 
and measures throughout the- coun
try and an efficient  inspectorate to 
chfeck up the weights and  measures 
all over the country.  It is common 
experience—you are also  very well 
aware and I  need not  remind the 
House—that there are in bazaars and 
markets different weights and mea
sures in different States and in dif
ferent  towns in  the same  State— 
under-weighing and all  these mal
practices.  Even stones  and pebbles 
are sometimes used for weighing all 
kinds of conmiodities which common 
people are in need of.  I thought that 
the Gk)vemment  which  speaks for 
the  conmion  man,  lor a  welfare 
state, would have come forward with 
a Bill to have a correct and imiform 
system of weights and measures all 
over the country, and for an efficient 
inspectorate to see that that it is en
forced.  But, I am afraid that even 
if  this  Bill is  sought to  be  put 
through in  stages, say,  with effect 
from next year, there is bound to be 
an immediate impact on the Second 
Five Year Plan.  The Plan is before 
the country.  The facts  and figures 
which have been compiled will have 
to be recast in terms of metres, kilo
grammes, etc.  I am sure this can be 
avoided.  I find there is a provision 
in clause 1 sub-clause 3 that it shall 
come into  force on such  date, not
being later tĥ  10 years  from the
passing of this Act.  In the brochure 
on the decimal coinage system, it has 
been proposed that the latter reform 
should be  spread  over a period of
ten years.  Here it  is said  that it
shall come into force,  I do not know 
what it means.  The whole clause, if
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you read it, means that it may come 
into force within 10 years either in 
whole or in part.  The  language is 

not clear.

Mr. Chairman: The meaning is that 

it  be in full force but the phra

seology is not quite happy.

gfhri Kamath: It may be made ha]̂ 
py in the Joint Committee.  I would 
suggest to the Joint Committee that 
this should be made clear as to what 

is meant by this clause.

Shall I invite your attention and 
the attention  of the House  to an
other observation  in this  brochure 
which is in the foreword or preface 
by  our hon.  Minister  Shri A.  C. 
Guha?  He has recognised, this bro
chure tells us, that even though, with 
regard to the decimal  coinage sys
tem, the first Act was passed as long 
back as 1871,—̂roundabout  80 years 
ago—̂for a  variety of  reasons, the 
Act remained inoperative.  The rea
son for this, as set forth in the pre
face, is  apparently  “peoples”  co
operation  was  not  forthcoming”. 
The Minister has also  laid a very 
great burden on the educated com
munity in our  country to see that 
this measure on decimal coinage is 
made a success and it is implemented 
properly in  the country.  I  do not 
wish to  cast any reflection  on our 
educated community.  All of us here 
in this House are educated and I do 
not wish to cast any reflection.  I do 
hope that the hope expressed by the 
hon. Minister  will be fulfilled.  But 
it is the common experience of most 
of us that in dealing with uneducat
ed people, the illiterate folk in the 
villages, the educated community or 
the sophisticated section of the com
munity tends to be not ^ways hon
est so far  as money,  weights and 
measures, and very mundane affairs 
are concerned.  I  would  therefore 
ask the  Minister whether  it is too 
late in the day even today to ascer
tain the  opinion of State  Govern
ments and  organisations  of labour,

agriculture and other organised par
ties or groups in the country, busi
ness, trade and commerce, and thus- 
prepare the groimd for this measure. 
I understand there is a big brochure* 
by Shri Pitambar Pant about decim̂: 
coinage.  Those of  us who  are in. 
touch with our  constituencies knoŵ 

what the people think.  Though some- 
of them know that the decimal coin
age is coming, I do not think many 
of them have heard that this metric* 
system of weights and measures was- 
in the offing.  That is  the impres
sion that I have gained in my asso
ciation with the people outside. Thiŝ 
will come to them, not as a bolt from* 
the blue, but certainly as a great sur
prise and perhaps an unpleasant sur
prise.  May I ask in all humility how 
many of our friends either inside or* 
outside, who have not got a scientific- 

backgroimd,  who  have  not  had- 
science as one of the subjects at, the- 
University, have really grasped what 
is contained in the Schedule and the- 
various terms used in  the clauses: 
candela, luminosity,  solidification of 
platinimi, etc.  All  these terms are- 
highly scientific and technical terms.
I do not think that apart from tech
nical people,  even the  House has* 
been well educated or well informed- 
about the various terms and techni
cal phrases that have  been used in. 
this Bill.

I would like to point out that thiŝ 
metric system  is not  obligatory in. 
every country in the world even to
day.  It may have its own fascina
tion for certain people, but I wouldl 
Hke to stress this aspect of the mat
ter that it is  not obligatory.  It is 
permissive in  many countries.  The- 
Prime Minister in one of his speeches- 
on the other Bill on decimal coinage* 
in this  House said that  we do not 
consult the people about the theory 
of relativity.  Of course, we do not 
consult the people on the theory  of 
relativity.  But, you cannot put the- 
theory of  relativity on a  par with 
weights and measures which you havê 
to use every hour> every minute in. 
every nook and comer of the coun
try,  I am sure  the Prime Minister 
will not put these two things on the-
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same  footing.  Therefore,  I  think 
more cautjon and more time should 
have been taken by the Government 
before bringing this measure before 
the House.  I was  referring to the 
point that this system is not obliga
tory but  permissive.  Here  I have 
the Encyclopaedia  Brittanica, which 
is  my authority for  making  this 
statement.  This is  volume 15, the 
latest Edition of 1953.  Here it says:

“The metric  system is either 
■obligatory or permissive in every 
civilised country.”

It means that it is not compulsory 
*«verywhere.  To cite an example, in 
China, which is comparable with our 
own country in point of size, what is 
[happening?  This is a  country with 
which we are having very good rela
tions and intimate contacts.  I think 
we should take a leaf from the ex- 
:perience of China.  It is said:

“In China  the  situation was 
very complicated.”

This is the latest edition—

“Units diflPered in value from 
place to place,”—

Almost indenjtical with what ob
tains in this country—

and in the same locality, peo
ple connected with different tra
des had conflicting units.—

Almost  our  own  experience  in 
:Bengal,  Madras,  Madhya  Pradesh 
;and other parts of our own country.

An attempt was  made—mark 
the words—an attempt was made 
to bring order out of this choas— 
a very apt and expressive phra- 
sê by the gradual  adoption of 
the metric system in a series of 
carefully planned  steps  sched
uled to cover “the period 1930
1935 inclusive.”

They thought that they could do it 
in five years.  Our Government has 
iaid down a Schedule of 10 years.

But then, what happened there?
It says: “It is doubtful___” that
is in 1953, not in 1935.

Mr. Chainnaii: It may be a historical 
affair.

Shri Kamath: 1935 is our own age,
not historical.

Mr. ChairmanrYes, in that sense, 

Shri Kamath: It concludes like this:

“It is doubtful If the programme 
could have resulted in a complete 

change in the units of  measure
ment in China because of  condi
tions.”

Mr. Chairman: Political  conditions 
also.

Shri Kamath: But I think the revo
lutionary Government which has come 
to power in China. 1949, like cur own 
Government might have even hastened 
hi this direction in  a  revolutionary 
manner, but it  appears up to  1953 
there was not much  change in the 
system of weights and measures and 
they were not successful in China.

This system originated In France in 
the eighteenth century.  The French 
National Assembly adopted a resolû 
tion in this respect in  1791.  Then, 
what happened?  Mark these  words.

“It took many  years  for  the 
metric system to be adopted as an 

obligatory system even in France.” 

And then it goes on to say:

"The progress in  most  other 
countries has been also very slow, 
but its desirability as an interna

tional system was recognised  by 
geodesists and others.”

Not by everybody.  I do not know 
the meaning of the word “geodesists”. 
“Geodesy”  comes  from  ‘earth*,  I 
suppose, and “geodesists”  are earth- 
measurers I believe.  But even after 
these 150 years it is not obligatory on 
every civilised country.  But what do 

we propose to do here? Clause 14 of 
the Bill empowers the Central Gov

ernment by notification to permit the 
use of other weights  and  measures
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already extant for a period of three 
years.

Pandit Thaknr Das BharsaTa:  Not
exceeding three years.

Shsi Kamath: It means up to three 
years you can use the other weights. 
We think that we will be much more 

:able, much more competent to put this 
“through  than  almost  every other 
<!Ountry In the  world.  The  system 

which had its genesis in 1791 is not in 
-vogue today as an obligatory  or  a 

compulsory system Jn all  countries, 
l3ut we, after ten plus three years, that 
is simple  arithmetic—ten  years  for 
enforcement and after that for three 
:years we might have the other weights
and measures extant.......  ,

Mr. Chairman: In some  cases  m 
some States regarding  certain  com

modities the limitation can be  three 
years

Shri Kamath; Three  years,  that  is 
what I say.  After three  years  you 
■cannot have it, that is what I mean.

Shri N.  B.  Chowdhory: Not  only 
after three years, but  when it wiU 
come into force we  do  not  know, 
because under clause 1 it has  been 

wd:

“........the Central  Government

may, by notification in the official 
Gazette,  appoint;  ond  different 
dates may be appointed for differ
ent provisions of this, Act or for 
different areas or  for different 
classes of undertakings  or  for 
different cleisses of goods.”

Mr. Chairman: That is riglit, but so 
tar as I understand, within the course 
of these ten years certain provisions 
might be introduced two years after, 

■some three years after, but within the 
course of ten years all the meaiures 
will be introduced.

Pan̂t Thakor Das BtaargaTa: So, it
•does not exceed 13 years.

Shri Kamath: Ten plus three, thir- 
^n.  Please see clause 14.

Mr. Chairman: It reads:

"Notwithstanding that this  Act 
tias come into force in respect of

any area or class  of  gofids  or 

undertakings, the Central Gk»vem- 
ment may, by notification in  the 
Official Gazetter permit the conti

nuance of the use,  after  such 
commencement.....”

That is the  trouble  “Commence
ment" means it may be after ten years 
oi* within ten years we shall complete 
the process.

Shri Kamath: The brochure says we 

must  complete  within  ten  years. 
According to my interpretation, there 
will be no more than  thirteen years 
for the introduction  of  a  uniform 
metric system in this country.  It may 
be less than thirteen years.

Shri Kanunge: Assuming  that the
last notification wll? be en the  last 
date of the tenth year.

Shri Kamath: I say thirteen years or 
less.  It may be eleven, ten, nine, six, 
two or one.

Mir. Chairman: Anyway it is not so 

material.

Shri Kamath: I am c-onstrained to 
say that they are taking too optimistic 
a view of the situation  And the un
lucky number thirteen might dog their 
steps.  And I may be permitted  to 
say that clause 2 read with clause 14 
really makes a little chaos in  this 
Bill, and I hope the Joint Committee 
will be able to bring some order out 
of the chaos, and if it does not do so, 
the common man, the poor man in 
the village especially, will be  hard 
hit in the bazaar and in the  market 
when he goes for shopping and  for 
buying his daily needs.

Take one little instance.  The Army 
—our Minister is anxiously  waiting 
for his Bill to  come  up—has got ̂ 
schedule of various qualifications and 
requirements for the physical fitness 
and other things of their jawan̂ and 
for the admission of people into th“ 
armed forces.  If this is adopted, they 
will have to straightaway switch on 
to metres from inches—̂ metres, and so
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many centimetres for expansion and 

all that.  I believe  the  Minister of 
Defence Organisation is listening, is 

very carefully listening, and is won

dering as to how this will be done so 
far as the Army is concerned.  And 
if you look at the Schedule to  the 
Bill, it is a bit terrifying.  One inch 
is 0.0254 metre, one yard is 0.9144 
metre.  Now I  suppose  when they 
convert the measurements of chest and 
height and what not into metres and 
centimetres, they will not be  exact, 
they will be only approximate.
The Minister of Defence Organisa- 

Uon (Shri Tyagi): The inch tapes will 

be changed.
Shri Kamath: And confusion may 

result even in a very educated  de
partment, that is, the Army.  .
Shri Tyagi: No'fear.
Shri Kamath: No fear about edu

cation, or what do you mean?  I said 
about our educated department,  the 
Army, and “no fear”  the  Minister 

says.
Anyway, I would point out also be

fore I close that this Bill again seeks 
to exclude the State of Jammu and 
Kashmir by clause 1, sub-clause (2).
I have been referring and reverting 

to  this  matter  again  and  again. 
Whenever a Bill comes up before the 
House—such a clause has been com
ing up before the House for the last 
5ix months or more—every timf» the 
excuse is trotted out from the Trea
sury Benches that the  Jammu  and 
Kashmir Government has not  been 
consulted and their consent has  not 
been obtained.  Under the Constitu
tion they have to okay.  But is it pre
sumed by our luminaries on the Trea
sury Benches that the Jammu  and 
Kashmir Government will not consent 
to measures, or has it become a sort 
of cliche or a  .stereotyped  formula 
that has to be included in every Bill?

Mr. Chairman: There may be some 
difference.  It is one thing to consult 
or ask the consent of that Grovemment 
regarding a Bill  which has not yet 
become a law, and it is quite another 
to ask their consent after it has been 
passed.  The Bill may imdergo some 
changes here in this House.  So, after

the Bill is passed, it will be quite pro
per to sent it to them and ask their 

consent.
Shri Kamath: I am very glad yeu 

have thrown light on this rather obs> 

cure thing.

Mr. Chairman: That is my view.

Shri Kamath: Anyway, on this ra
ther obscure thing, you have thrown, 

some light, and I hope the light will 
guide the Treasury Benches, and after 
the Bill is passed, I hope they will 
consult the Jammu and Kashmir Gov
ernment.  But they have not done sa 
in the past with regard to so many 
Bills. That point has been raised in 
thi.c House, and we have been  told 
by them  ‘we  have not  consulted 

them’. That is to say, after the Bill 
was  passed,  and  the  President's 

assent  was  given,  even  then,  the 
Jammu and Kashmir Government had 
not been consulted.  Either they  do- 
not bother to consult, or they have 
no mind to consult or they have  no

will to consult.  I do not know what 
it is.  It is high time that at least in 
the case of measures like this,  they 
are consulted.
I am sure the Jsmmiu and Kashmir 

Government  will  not  object to a 
measure like this.  If they did, well,
I do not know what to say about the 
Jammu and  Kashmir  Grovemment̂ 
whether it is sheer cussedness on their 
part, or whether it is sheer obstinacy, 
or whether it. is sheer  intransigence 
or Cedi it what you will.  I am sure 

if they are reasonable, they would not 
object to a measure like this, to en
force a measure like this in their own 
State.

Now, here is another encyclopaediâ 

namely the Encyclopaedia of the So
cial Sciences, published in New York. 
This is an American  encyclopaediâ 
whereas  the  other  one was- 
the  British encyclopaedia.  I  tried, 
to *  get hold  of  the Soviet  en
cyclopaedia also, but I could not get 
it here.  I hope, however with  the 
spirit of Panch  Shila  growing  and 
strengthening the ties  between  the 
two countries, we would  soon  have 
the Soviet encyclopaedia also.  Today" 
unfortunately, a copy is not there iik 
our library.
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Shri Bamachandra Beddi:  It is in
the Russian language.

Shri Kamafli: There was some such 

encyclopaedia  in  Russia  published 
about two years ago, and it had some
thing interesting to ŝy about Gandhi- 
ji and Netaji Subhas Chandra  Bose.
I believe that encyclopaedia  is  not 
with us.

But the  American  encyclopaedia 
says—I do not know whether the Min

ister has cared to glance at this en
cyclopaedia so far, but I hope he will 
do so when the Joint Committee takes 
up the matter—

*The claims of the metric sys
tem to universality in trade and 
industry have encountered oppo
sition in several countries.”. 
Therefore, it has been provided 

it should not be obligatory or com
pulsory.  Here also, I would request 
the Minister and Government not to 
make it compulsory or obligatory, not 
for thirteen years only, but till such 
time as every man, women and child 
in this coimtry is educated—̂not mere- 
13̂ literate, but educated—̂in tlie sense 
that our Minister of Finance has used 
the words ‘the educated community’.

The Minister  of  Education,  some 
time ago, answering a question in this 
House, said that the pace of progress 
with regard to universal free compul
sory primary education has not beai 
commensurate with the period stipu

lated in the Constitution.  You  are 
aware that the Constitution has pres
cribed a period of ten years, for the 
introduction of universal free  com
pulsory education.  According to arti
cle 45 in the chapter on Directive prin
ciples of State Policy, ten years have 
b̂ n prescribed for the State to en
deavour to provide free  compulsory 
education.  But the Minister of Edu
cation told the House some days ago 
that today, even after six years after 
the passing of the Constitution, even 
one-third of the community, that is, 
the children of the community, have 
not had free primary education.  It 
was even less, I believe; I think he 
said one-fourth.  If this be the pace, 
It is wrong to inflict on the country a 
system—whether it be weights  and

measures or coinage—̂ which will not 

be undeîtood—not to talk of its being 
appreciated—by the vast  masses or 
the millions of people in this country, 
who ar€ likely to suffer more  than 
the educated or the rich section of *tiie 
community, and who will be cheated, 
mulcted of their sparse earnings, and 
put to great difficulty in their  daily 
life.

i
In the Statement of  Objects  and 

Reasons, signed by the Minister him
self, we find:

“There is urgent need for en
forcing  a  uniform  system  of 
weights and measures throughout 
the country.  The  question  has 
been under consideration of  the 

Government for some time past, 
and it is felt that the best course 
would be to adopt a uniform sys-

- tem of weights and measures bas
ed on the metric system.”.

I wish they had had a uniform, cor
rect system of weights and measures 
throughout the country, not  neces
sarily the metric system but a uni
form and correct system of weights 
and meEisures, to start with.  Every 
country has acted with caution and 
gone at a slow pace in regard to the 
adoption of the metric system.  Why 
should we hasten or why should we 
be so hasty?  Why should we not go 
with caution, and at a slow and deli
berate pace, to achieve this  reform 
which is desirable in itself?  We are 
concerned at this point, at this stage, 
with the pac<» of the reforin and the 
priority.

I would again insist that what is 
wanted today is a correct system of 
weights and measures, and a good ins
pectorate, and efficient  inspectorate, 
and an honest inspectorate throughout 
the country to ̂ mforce the correct sys
tem of weights and  measures,  not 
necessarily the metric system as such. 
This might have followed  later  on 
after the people had been educated 
in honesty, that is,  honesty  about 
weights and  measures.  We  could 
have easily adopted the metric system 
fifteen years or ten years or even five 
years after that.  But in the first year.
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just for novelty’s sake, it is not enough 
if we adopt the metric system.  Let 

11s make it true and effective first. I 
am̂ afraid at this rate it would not be 
effective.  It would not be  accepted 
by the people at large in the country. 
Even we, as I said, are not able to 

understand it fully.  I tried  to  go 
through the schedule and the various 
scientific and technical terms.  As I 
have h5id some scientific training  at 

the university, I was" able to follow 
something of it, but there are bits of 
it which seem obscure to  me  also.
And I wonder how the vast masses -or 
the millions of people outside will be 
able to grasp and understand the mass  . 
of verbiage that this  Bill  contains.
And Government, I am sure, have not ' 

put forward any brochure so far to 
prepare the ground for this Bill.

The Statement of Objects and Rea
sons further goes on to say:

“The Bill seeks to lay  down 
metre as the  primary  unit  of 
length and kilogram as the pri
mary imit of mass.  It lays down 
standards not only for mass and 
length, but also for time, tempe
rature, electric current and lumi
nous intensity.  The Bill merely 
lays  down  the  standards  of 
weights and measures.”.
The rest is, of course, left to* the 

State Govenunents.

I would once again reiterate, that 
while I am not opposed to this Bill in 
principle, I am of the opinion that the 
time that Grovemment have  chosen 
for  the  introduction  of the Bill is 
somewhat inopportune, considering the 
observations of the committee itself, 
that is to say, of the special committee 
on weights and measures, which re
ported on this matter in 1949.  From 
the brochure, at page 7, we find:

“The Committee, therefore, re
commends that the decision of the 
interim Government in India for 
the adoption of decimalised cur
rency sho\ild be implemented as 
early as possible.  The Committee 
further  recommends  that  the 
weights and dimensions  of  the 
new coins should be related to the

metric system of weights and mea
sures, so as to facilitate tne pro
pagation of general knowledge of 
the magnitude of the new units 
among the public.”.

They wanted, therefore, that the de* 
cimal currency should  precede  and 
should be the precursor.  But the de

cimal currency has not yet <̂ me into 

force at all.  We have passed the Bill, 
but the decimal currency has not yet 
come into force.  It is  supposed  to 
come into force next year, that is, on 

the 1st April 1957.  And this brochure 
says that it should be the precursor 
of this system of weights and mea* 
sures.  Therefore, it would have been 
very well if Government had waited 
for the decimal system of currency or 
coinage to have come into forĉ on 
1st April 1957, and to have left it to 
the new Government to have taken 
in hand the introduction of a Bill for 
a uniform system of weights and mea
sures, based on the metric  system, 
throughout the country.

 ̂ qrarr t ̂

|i « f t > 5 f t 2 f f t <1

 ̂   ^   r̂rf̂

 ̂ I  ?TT5r  ^

I  ̂ ̂   ^
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v*iĤ 15 I   ̂ ^  T̂ ̂

^Hla ̂   ̂ ̂    ̂ ^ 1%

^ ̂  t I ?ftf̂   ̂̂

irg- ̂5nr ̂  % ?jWt

giT̂ W)  ̂  ̂ fV»â *T»»iH<ij>»i*i
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 ̂  ̂ =3[Tf̂ r

(’Thmsff) % ̂stM  %  ^ î %2:

5TTW I  ̂ ^

n=nf 5̂TT̂ f^ 5TR3T ̂  q^

v̂TR % %T   ̂ ^ ̂rrf̂- r

q̂ qro’ |?TT ̂n" I 

5TFH  ?Tf̂ ?TR̂ F̂?̂ xjj

# f̂ T I :

The  standards  of  weights  and 
length have been laid down in  the 
Standards of Weight Act, 1939,  and 
the Measures of  Length Act,  1889, 
the standards being the  seer,  the 
pound, the yard and their  multiples 
and sub-multiples.  These standards, 
however, have not been  effectiveljr 
enforced throughout the country.

^ f 5T T?: ^
% Hiqvj  ^ ̂  ̂ ^
I ̂ t ?ft  3ft ?TFT f̂ ?T ?rf
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spn  ̂^

?rrr  ̂  f i

T̂PT Vft ̂    ̂f¥ T̂FT

W ̂ RTT ̂  ̂sTTET ITT  ̂o  ̂ W  ̂̂  

I 5T̂  ^ I I ?TFT ̂  ̂

(̂■'fl<?tl)  ̂ ̂   f 

?FTT ̂ ETTT   ̂  ̂  ^

 ̂ ?t\T ̂ PTT   ̂  f 

 ̂̂  % ̂ TcTTf̂ ̂  \ ̂ 4  I 

(sT̂  f?r

 ̂  'TT  siTPT ̂  ^ TtfxiT̂

 ̂  I ̂  ̂  =̂ Tf̂ ?ftT ̂

(sq^  ̂fW ) Wfrpff ^  ̂   ̂

ĉrrf̂  i

n̂nr̂ f̂ fefV T̂TrnrsT

11 A wr <nfw^

 ̂  ^  ̂ WT

^ cTTr̂ ̂ fv f̂ vfhnv 

fip̂  ̂  ̂  ̂ TRT 5t5TT t ̂  ̂

% 3RRT  t>   ̂ ̂

t̂?ft I f̂ W  ̂  ̂ r̂f̂

I

«TV?in*ft:̂ (f  ̂)  ̂ 3rmi-i

oî T. 3TO vnN : ?̂TPft ^ 

f   ̂STT  I  ^

n̂iT TOTT I ^  %.

?mr ̂   f ; ^ ^

WT![F T?: ̂  ̂ 5̂ -̂ 

 ̂ I I 4' ̂ ̂HRRTT f

^  % 5IW  r̂t̂ % ’W’<<

'*TT% ̂  ^ Wr ^Hn  ̂̂  ̂

vTTH ̂   ̂I ̂  ̂ifj-

*ft TMt I ^

% ̂   ?TK»fr f ̂  fn» 5T̂ qf^

 ̂ q^fw  

5T̂ I  ̂ ̂ Vtt ̂  ?rrT \

T̂TT ̂ F?t̂ f̂=R>H  %

fV ?rnT f̂ RRt   ̂̂TPJT   ̂ m§̂ HI

•*11̂̂ ̂  ̂ I

•ft VTFRI : *q*iiq % ̂hCH ̂ '*il̂  ̂I

*rft?T 5WT 4W wnrv ̂ ̂  ̂

f  ift 5n;?  JT ̂   qr

f̂pSTTT 5F̂  I  I

Shri S. C. Samanta (Tamluk):  I
welcome the Bill and oppose the mo
tion for circulation for eliciting pub
lic opinion because by  passing  the 
Bill we are not closing every  door 
and. Government will have the res
ponsibility to reach every man about 
the proposal they  have  put before 
Parliament.  So, I think, there is no 
necessity for circulation.

My friend, Shri Sodhia was telling 
us that merchants and Chambers of 
Commerce have not been consulted. 
I would respectfully request him and 
also my hon. friend Shri Reddi to go 
through the book supplied to us, The 
Metric System in India, by Pitambar 
Pant.  In this book  everything  has 
been dealt with elaborately. We find 
at the end of the Bill that there are 
16 Weights Acts and  Weights  and 
Measures Acts in India, and each of 
them is very different from the other.

I have come to know, which I  did 
not know, that in West Bengal a seer 
means 60 tolas, 80 tolas, 82 tolas, 84 
tolas, 90 tolas, 93 tolas, 96 tolas, 101 

tolas, 102 tolas, 105 tolas and 120 tolas

Pandit K. C. Sharma (Meerut (Distt> 
South): Keep these tolas for tomoi- 
row.  .

6  P.M.

Shri S. C. S&mata: One seer means 
this much for different commodities. 
For this reason we want some unifor-» 
mity in a State.  As there is no Act 
in West Bengal in this regard, these 
things have happened there and a seer 
means anything from 60 to 120 tolas.
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Mr. Chalmaii:  The hon. Member
may continue on the next day.  Now 

we have the half-an-hour discussion 

regarding  Development  Grants  to 
Manipur.

DEVELOPMENT  GRANTS  TO 
MANIPUR

Shri Kshane KeWUne (Outer Mani- 
pur-Reserved-Sch.  Tribes):  The
facte to which I have to invite the 

notice of this House today pertains to 

the factors which are responsible for 
jeopardising the Central allocation of 
schemes to the  State  of  Manipur 
which is ruled directiy by the Central 

Government.  A study of these facts 
will cast a sad reflection over the un- 

symathetic attitude of the State Gov
ernment and apathy displayed by the 
same towards the development of the 
State m general and that of the tribal 
area in particular.  Sir, I might  be 
blamed  for  railing  at  everything 
which the Government of  Manipur 
does, but I fail to understand how I 
should appreciate them when almost 
every day I receive complaints from 

the tribal people about the  lack  of 
sympathy, apathy, incompetence  and 
corruption of the  State Government 
there.  When I attempt to invit° the 
attention of the Ministers, they often 
either ignore it or they cover the acts 

of the Administrative Representative 
there or sometimes  camauflage  the 
issue. The Ministers here are the re
presentatives of the people, but so far 
as Manipur is concerned, I am inclined 
to think that they are not here to do 
something good for the public or the 
people of Manipur.

On the 29th May, I asked  of  the 
Home Minister as to whether it was 
a fact that out of the Central grants 
sanctioned  for  1955-56 of Rs. 14-62 
lakhs, Rs. 11-50 lakhs had lapsed. The 
Deputy Minister for Home Affairs had 
vaguely replied that during the period 
the State Government had completed 
works costing Rs. 7  lakhs.  In  this 
connection, I would like to  inform 
the House that Rs. 11*50 lakhs lapsed 
during that year.  Works to the ex-

4 ^

tent of Rs. 7 lakhs might have been 

completed,  but  payments  for  the 

works completed were not inade, and 
the unpaid  amount  totalled  about 
Rs. 4 lakhs.  The villagers who have 

constructed a 35-mile road  in  Ta- 

menglong  Sub-Division,  a 10-niule 
road in the southern part of Ukhrul, 

and another 10-mile road in the wes
tern part of Ukhrul at the  rate  of 
Rs. 1,500 per mile were not paid.

As regards Tamenglong, I am sure 
the 'House will be aware that this area 

is a famine-affected area, and the peo
ple of this area enthusiastically work
ed for the construction of the road, 
for. without the money,  they  were 

starving.  They need the money for 
their food and they also worked  on 

the road according to the specific order 
of the State Government Authorities. 
Here is a letter which I received from 
the local people.  The letter was ad
dressed to the  Development  Com
missioner, who was also the Deputy 
Commissioner on  July  1956.  With 
your permission I wish to read out a 
small portion of it.

“That  under  Tribal  welfare 
schemes,  with a  view to give 
some sort of relief as well as to 

develop the  area,  development 
works such  as  construction  of 
water points in the villages and 
new roads f-om village to village 
etc., are given to the public.  The 

wages per day per head (labour) 
was fixed at Rs. 2 for clearing the 
paths, Rs. 2 per square foot  for 
making new wooden  bridges on 
the paths, Rs. 1,500 for new earth
work  per  mile, and at various 

. rates from Rs. 2,500 to Rs. 3,000 
for the construction  of  water 
points.  We have completed  the 
construction works before  three 
months back.  Our works  were 
also supervised and the measure
ments  of  the  works  were 
taken  by  the  Mohorors,  Over
seer,  and  expert  engineer. We 
the public suffer much for delay

payment of our wages for the 
work done as we live from hand 
to mouth.”
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As I have said,  Tamenglong, is a 

famine-affect̂ area.  I îoul4 like tp 
ask the hon. l̂inister why  paym̂ t 
has not l̂ en  to thê starving

people.  It isi true tha.t  tĥ   have 
completeŝ 35 miles when they were 
asked to do only 25 miles.  I wquld 
like to ask again why  Govenmient 

did not pay for the sanctioned length 
if the construction of the extra ten 
miles is considered as  crime.

During 1955-56 Manipur  Govern

ment must have received not less th  ̂
1,000 applications from  the  tribal 
people  demanding  constructions of 
wells, schools, dispen̂ries and irriga
tion  channels,  llcurdly 20 wells, 30 
schools, 12 irrigation channels and 12 
dispensaries were taken up for cons
truction, and the villagers completed 
the construction of all these  things 
long before the specified time, and yet 
the pajrinent was not made to them.

Since 1952, every year, about 40 per
cent. of the Development Grant sanc
tioned for the development of the tri
bal area is set apart for the construc
tion of jeepable roads and suspension 
bridges.  But I am sorry to say that 
uptill now, not a single new jeepable 
road or a suspension bridge has been 
completed.  Last session I complained 
to the hon. Home Minister, and he re
plied thai he would make enquiries. 
I hope he will be able to  give  the 
House some information about it to
day.

The amount thus set apsirt for the 
construction of jeepable  roads  and 
suspension bridges was  allowed  to 
lapse every year since the beginning 
of the Fĥt Five Year Plan.  In 1955 
the Government of Manipur. constitu
ted an All-Manipur Tribal  Develop
ment Boards.  The two  Members of 
Parliament from Manipur  were  in
cluded in that Board, and under this 
Board, there are three Sub-Divisional 
Boards namely, Ukhrul,  Tamenglong 
and  C%urachandpur.  These  Sub- 
Divisional Boards were to receive ap
plications from the tribal people of 
these three Sub-Divisions, after the 
applications are scrutinised, they were

to be forwarded to the All-31anipur 
Board.  I know definitely that teas of 

scores of applications from the tribal 
sgreas have been i-eceived by the Sub- 

DivisiOT̂ Boards, but when I asked 

the Authorities of the State to produce 
those applications so that we might 
cqnsider their cases, they were  not 

produced.  When the applications will 
not be produced  for  cĉ deration, 
how cfiui allocations be  distributed? 
What is the utility of this Tribal Ad
visory Board when we ê not allow
ed to function and when we are not 

allowed  to  see  the  applications? 
Meagre amount had been spent and 
sometimes the nwney was  misused- . 
The villagers were made to understand 
tliat only those villages  which are 
able to enrol members for the ruling 

party would be given assistance to dig 
wells, construct schools  etc.  There 
were two or three villages where the 
headmen were trying to fulfil the con
ditions so that they might obtain the 
grant.  I do not say that it is the po
licy of the Central Government.  The 
local authority there—they are using 
this fund for such purposes.

Recently the murder of a headman 
Khangshilu of Khowbum village was 
reported in the papers.  The cause of 
the murder is said to be the village 
feud.  The feud originated because of 
the policy of the Congress advisers in 
Manipur.  Some of the advisers went 
to the village and caught hold of a 

young man and said:  “You enrol so 
many men to the party and then we 
shall assist you to dig a well, here.” 
He collected a few villagers and cons
tructed a well in the place set apart 
for the playground of a school.  The 
headman was enraged and one day 
he collected some villagers and cover
ed the whole well again.  This way 
the trouble started.  It  might  not* 
have been the chief cause of the feud 
but it was one of the causes.  After 
that, they had some scuffles and ulti
mately the feud ended in the murder 
of the chief of that village.  This sort 
of political bribery has been going on 
in Manipur ahd I would like the hon. 
Minister to check  it.  This hair̂>ers 
the development of the tribal people.



[Shri Rishang Keishing]

When benefits to the population are 

conditioned upon the  loyalty of the 
people to the ruling party, democracy 
is suffocated and  the  Fundamental 

Right of the people is stiffled.  Such 
things should hot happen especially 

in the border and strategic areas and 
tribal  areas.  The  villagers 

are not paid for the works which they 
have done. Whenever such works are 
damaged by todslides in  the  roiny 
season, the autiiorities ask the villagers 

to do the work  without  any  extra 
wage, if the villagers desire to get their 
Maim to previous wages  considered.

• That means douJjle work.
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‘ I can name one village particularly, 
Lithan—about 23 miles from ImphaL 

One day when 1 was coming,  I saw 
thirty persons dragging a cow behmd 
them.  When I asked them the reason, 
they told me that they  wanted  to 
•acriflce the cow to the deity so that 
there may not be any further  land
slides which would block thejr irriga- 

ti<m diannel îch they built. If there 
was a landslide their fields  would 
dry up and they would also not be 
able to claim their wages.  That was 
what they told me.  They had al
ready sacrificed one cow, one pig, one 

dog and three chickens.

Shri D. C.  Sharma  (Hoshiarpur): 

What is the sacrifice for?

Shri Rishang Keishing: So that the 
deity may stop landslides.

Shri D. C. Sharma:  How  is  the
Ministry of Home Affairs responsible 

for this?

Shri Rishang Keishing:  The villag

ers complel̂ the work more than a 
year ago.  Some Iambus  were  sent 

and inspected the work but no  pay
ment was made.

Mr.  Chairman:  What  about  the
arrears? Have they been paid?

Shri Rishang Keishing:*  I do  not 
think that they have been paid yet. 

The failure of  the  Government  to

implement the development program
mes in the hill area resulting In heavy 

arrears and  lapses  of  development 
grants has been answered by referring 
to the dearth of technical personnel* 
non-availability of cement, corrugated 

iron  sheets and  steel.  For  twenty 
vacant posts of overseers, 157 persons 
applied but the local Government did 
not find any one of them fit  to  be 

appointed as an overseer. I would like 
to  ask  if  the  standard  of  the 

Indian institutions from  where  they 
had qualified has fallen so low  that 
they  were  unfit  for  the  posts 
of overseers in Manipur.  If it is not 
so, then there must be some motive— 
nepotism and favouritism.

C.I  sheets and cement are the two 
commodities  controlled by the State
Government.  Their import has been 
channelised through one businessman. 
He has the sole monopoly of the import 
of C.I. sheets and cements  This man 

has created an artificial scarcity and a 
superficial inflation in Manipur.  Why 

not allow free import of these commo
dities into Manipur? There are many 
people who wish to import these com
modities but the State Government is 

not willing to allow them to import; 
except this businessman.

I can'go on  narrating  a  lot  of 
instances but for want of time I  do 
not  do  so.  I  would  give  certain 
figures.  In 1952-53, the amount sanc
tioned, spent and lapsed were Rs. 6 
lakhs, 2'8 lakhs and 3*2 lakhs respec
tively.  The figures for 1953-54 were 
8-93 lakhs, 6*70 lakhs and 2*23 l&khs 
respectively while the figures for the 
year 195̂-55 were  8*22  lakhs,  515 
lakhs and *̂07  lakhs.  In  the  year 
1955-56, out of 14-62 lakhs sanctioned,
3 12 lakhs spent and 11*50 lakhs laps
ed.  In all these,years, they have uti
lised only Rŝ  17*77  lakhs,  leaving 
about twenty lakhs to lapse.  I would 
appeal to the hon. Minister to check 
such lapses and to order immediate 
payment of wages to the villagers who 
have completed  the  work  without 

delay.
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The  Minister  in Jhe  Ministry  of 
Home Affairs (Shri Datar) rose—

Shri D. C. Sharma: Before the hon. 
Minister gets up, I want to ask one 
question  He referred to the sacrifice 

of cows,* pigs, dogs, etc.

Mr. Chairman: It is a local prejudice.

Shri D. C. Sharma: I want to know 

Uje relevance.

Shri Datar: Sir, the short question 
that has arisen is this. Was there a 
lapse of a certain amount in the year 

1955-56? Was it iuistlfied by inevitable 
reasons?  The amount that has  been 
sanĉoned for that year  for  tribal 
welfare schemes was Rs. 14.62 lakhs 

Unfortunately, the whole amount could 

not be spent for reasons which I shall 
narrate.  But, I would like to correct 
the mlsimpression of the hon. Member 
that as much as eleven lakhs or more 
had lapsed.  That is not correct at all. 
Out of Rs. 14,62,000, Rs, 7 lakhs has 
been spent in the course of the year 
and the hon. Member has confused the 
issue by stating that a certain amount 
wnich had to be paid to certain wor
kers etc.. also lapsed.  Merely because 
the amount could not be paid before 

1st April, 1956. the hon. Member  has 
taken it wrongly that that amount also 
lapsed.  That is not <he correct position 
at all.  I would pbint out to the hon. 

Member that so far as this lapse  of 
about Rs. 7 lakhs was concerned, the 
details are these.  For the year 1955
56, over construction works the Gov

ernment  of  India. had  sanctioned 
Rs. 12,26,000. Ourt of this Rs. 12̂6,000. 
Rs.  5,45,000  could  be  spent  over 

the  construction  works.  Out  of 
this amount  Rs.  2,15,000  was  the 
amount that was actually paid.  What 
had not been paid on 31-3-1956 was 
Rs. 3,30,000 for reasons  which  are 
valid and which I shall now point out 

Then there is also  another item of 
expenditure for which sanction  was 
given  That was in respect of  con
struction works to other schemes—̂it 
may be educational, it may be econo
mical and so on—than actual construc
tion works.  There, Rs. 2,36,000 was 
sanctioned.  Out of this  1,51,000

was actually  spent  and  the  whole- 
amount has been paid completely.

So  far  as  the*  non-payment  of 
Rŝ 3,30.000 at the erid of the year and 
the lapse of the amount of Rs. 7 lakhs 
are concerned, we have to take into- 

account certain difficulties in respect 
.when he stated that when the posts, 
of Manipur. My friend is not correct, 

for overseers were  advertised  there 
were a number of applications fronk 

competent and experienced overseers. 
I would point out to this House that 
all along one of the greatest handicaps; 
that this Manipur Administration has- 
been suffering from is the want of 
technical personnel.  This want is so 
great that we could not ultimately re-, 
cruit proper personnel either  fronv 
the State or from even the surround
ing States of AsscUii and others.  In 
some cases we offered even tempting, 
terms.  Inspite of that, overseers from 
the adjoining areas of Bengal  and 

Assam were not prepared to go- there.

Shri Kamath: (Hoshangabad): How' 
tempting were those terms?

Shri Datar: Sometimes we gave 20* 
per cent more.  In these  cases we- 
were prepared to pay ?nore for these 
people, but they werfe not prepared to 

go over to Manipur from either Assam 
or Bengal.  Then we  tried  to  sen<f 
people from here.  That itself proved 

a difficult task, though we are trying to 
send as  many  people  as  possible. 
Under these circumstances, the House 
wiU Idndly understand that there was= 
this initî difficulty all along,  not 

only for this year but almost from 
the year 1953-54.

My hon. friend has pointed out that 
we could not spend the whole amount, 
though the hon. Member will  appre
ciate that we are anxious to advance 

the causfe of the tribal people to the 
fullest extent possible.

Shri Matthen (Thiruvellah): Did the 
hon. Minister  try  South  India  to* 
recruit technical people?
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Slffl Datar; We require a large num
ber of technical personnel. They are 

required for building purposes,  for 
industrial training school and a num

ber of other thmgs.  The gravity of 
the problem of the Government would 

be appreciated by this House when I 
pomt out that for the curr̂t year the 
Government have set apart a suim of 
Rs. 5 lakhs ̂ or opening  a  technical " 

school at Imphal  where  the  tribal 
students will receive training in dip

loma course for civil, mechanical and 
electrical engineering. The House will 

kindly note that Government ultimate
ly was constrained or driven to  the 
expenditure of Rs. 5  lakhs for  the 
purpose of opening a technical insti

tute in the area itself, namely, in the 
State of Manipur. That is the princi

pal point that has to be understood 
in this connection.  We  are  always 
fnxious to spend as much as possible, 

but on account of these difficulties we 

.<-ould not do so.

So far as olher difficulties are con- 

zeroed, let the hon. Member understand 
that cement and other  commodities, 

which he mentioned, are not controll

ed by the State Governments.  They 
are controlled from the Centre. There
fore, in respect of these  commodities 
•there cannot be any black-marketing, 
so far as the Central Government or 
the State Government—in this parti

cular case the Manipiar  Government 

—is concerned.  I would point out that 
inspite of all our efforts cement and 
C.I. sheets could not be had. The diffi
culty, let the hon. Member understand, 
was not with the Manipur Government, 
but here at the Centre.  We are trying 
to induce the Commerce and Industry 
Ministry  to  release  the  necessary 
quantity as early as possible. This diffi
culty is not confined to Manipur alone, 
it Is a difficulty more or less of an All 
India nature. The policy that is follow

ed is  an All India  policy  and  no 
particular  customer  or  dealer  is 
favoured in this connection. Therefore, 
1 would like to request the hon Mem- 
*l3er not to bring in  matters  which 
might spoil his otherwise, understand- 

5ible case.  Let us not talk  of  mis- 
wnduct of officers, let us not talk of

corruptioiv of officer̂ and sa on.  All 
these are very catching ê q̂essions. 
But I would request the hon. Member 

to understand the difficulties in which 
the Government find themaelveŝ

The next question that 1 have  to 
aĵ wer is as to why an.  amount  of 
Rs  3,30,000 could not be paid on or 
before 31-3-1956.  In this  particular 

case, I would point out,  there  was 
some delay on 'the part of the Manipur 
Government in sending their schemes 
to us.  Instead of sending  them  in 
April, they sent them to us in June. 

As I have ialready pointed cut, there 
are natural difficulties so far as Mani
pur and Tripura are concerned. You 
are aware. Sir, of Ihe difficultiej*̂  in 
the means of communicati,ons.  There 

the State GoverAmen.t has also to go 

into the matter and. ̂ d oui, what the 
requirements are,  not only  at  the 
district or town level but at the village 
level also  These schemes were, there
fore, received for  consideration  and 
sanction in June 1955, and the sanction 
was given from here in  September,
1955.  Immediately the schemes were 
put in operation, but we have also to 
understand that there are certain ruies 
under which certain technical require
ments have got to be followed. What 
happened was, so far as the payment 
of Rs. 3,30,000 was concerned, we had 
no overseers for, what !s known  as, 
check  measurements.  The  Govern

ment cannot go on making payments 
'Without satisfying whether there has 

been proper measurement of the work 
and  whether  the  measurements 

have been propefly checked. We had 
no such officers who could completely 
finish the work on or before the 31st 
March, 1955.  Therefore, that amount 

remained unpaid.  But 1 would point 
out to this House that so far as this 
payment is concerned, the payment has 
been sancfioned and I imagine by this 
time at least a major portion of  the 
payment  would  have  been  made. 
Therefore, on this question also  the 
Houfee will kindly  reaUse that t  ̂ 
were certain technical difficulties. The 
House surely will not exp̂ t a State 
Government to make payments with- 

a proper check of measurements and



6̂93 Development Grants  27 AUGtJÎ 1966  to Manipar 469̂

for that, as I stated, we were handi
capped by ̂ e absence or inadequacy of 
technical personnel.

Then my friend brought in the work 
that was. carried out by ê villagers. 
Even the mileages given by the hon 
Member are not correct. So far as the 
mileage of work done in Tarnenglong 
is concerned, it was only 26 miles and 
not 35 miles at all.  In Ukhnil It was 
only 20 miles.  I may point out to the 
hon. Member that so far as this work 
is concerned,  payments  have  bfeen 
made by the Government.  Both the 

construction  works referred to were 
carried out by the people. HaH the cost 
of the work was provided by the local 
people in the form of free labour or 

reduced wages and supply of available 
local material, and the other half was 
given by the Government as assistance. 
No payment is due from the Govern

ment to the vHlargers and  individual 
pa3Tnents have been  made to  their 
committees.

That  was  done inMr. Chaimuui;

time, I suppose.  ‘

Shri Datar: Yes. The payments have 
been made to the committee all along 
It is quite likely that ’ between  the 

committee on the one hand and  the 
members on the other,  there  might 
ĥve been some difficulty. That is the 
reason.  But so far as the  payments 

are concerned, the Government have 
made all the payments in respect of 
thesie two it6ms of construction of the 
roads.  I would submit to this House 
that so far as the  Government  are 
concerned, nothing has remained un
paid.

In the circumstances, I would request 
the hon. Member not to  rely . upon 
rumours or  reports.  Oftentimes  he 

spoke of reports from certain persons 
who might have visited just a village. 
Oftentimes, out e'cperience  is  that 
when people  complain,  either  that " 
complaint is true in certain cases or, 
in most  cases  generally,  the  com
plaint is a hearsay  one and  not  a 
direct complaint. In a number of cases, 
the complaint is exaggerated.  There
fore, I would request the hon. Member 
to be very careful not to depend solely

upon the many  complaints  that  he 
might receive and give expression to 
them on the floor of this House.

Shri  Kamath:  You  mî t  also

enquire into them.

Shri Datar:  If he makes , any com

plaint, I am prepared to go Into it.  It 
was entirely wrong on the part of my 
friend to have made reference to a 
murder and said that this  murder 
was connected With something  that 

the Advised did or did not do. Advi
sers are not Congress Advisers.  Let 
him not understand that Advisers are 

Congress Advisers.  Let them not, in 
time and out of time, have a gibe at 
the Congress Government.  This is the 

Government by Parliament and Par
liament is responsible for eve:*y act. 
Therefore, I would request the  hon. 
Member not to give  expression̂^—to 
whatever he has heard unless he has 
tried to verify the facts.  I would say 
so to the other hon. Members also.  If 
there are any complaints in any of 
these areas—they are  all far-flimĝ 
areas—it is our duty to see that the 
matters are enquired into and to see 
that the people are kept  contended 

and all grievances are removed.  I am 
prepared to promise here that so far 
as any grievance is concerned, it will 
be enquired into  But let the  hon. 
Member verify the facts to the extent 
that he can.  Then, I am prepared to 
go into the case, call for a report and 

to tell the hon. Member what the real 
position is,

Mr. Chairman; I  have  got  some 
experience  about  the  hilly  areas, 
because my district is at the foot-hills. 
So far as  the  jonstruct’on  of  the 
bridle roads is concerned,  just  after 
March, any,shower may easily  wash 
them away ..as the hon  Member  was 
mentioning earlier.  The point is, when 
the work was done, certainly it was 
not done without supervision.  It was 
done undei  the supervision of some
body.  So, as the work is proceeding,, 

could not that somebody—he may be 
an officer or  not—̂ measure,  at  the 
same time, the work that was  done 
and report fo the authorities? If there 
are any showers in the  uphills,  the
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whole was to be done in the downhill 
will be washed away. The next time, 
when one goes to the spot where the 
work was done, one will find nothing 
there. So, before the rain commenfces, 
the work must be finished.

Shri Datar:  Generally, the monsoon 

starts in June, if I am not mistaken. 

In this case, the  State  Government 
must have taken steps to see that there 

was a check measurement.

Mr. Chairman: That was not done.

Shri Datitf: That could not be done 
iDecause the staff was not adequate So 

far as the construction of  works  is 

•concerned, I may point out that super
vision can be done by *one supervisor 
■over a large area by finding out how 

the work has been done.  Before pay- 
inents are made, we must  have what 
are known  as  check  measuTements. 
That work requires a large number of 
officers.  AH the same, we shall take 

care to see that, as far as possible, in 
view of the difficulties that they have 

pointed out, whenever the  work  is 
done, it is remunerated as early  as 
possible.

Shri  Keshavaiengar (Bangalore— 
“North): So far as the technical schemes 

■!« concerned, thousands of unemploy
ed engineers are there.

Shri ̂ math: UtiUse them here

Shri Datar:  l̂t  the hon. Member
give me some.  I am prepared to ex
port them—‘export* in a good sense— 
to those places.  I am prepared to take 
them in for work in the Andamans, in 
Manipur and in  Tripura.  The  un
employed people are not prepared to 

go out.  That is our  difficulty.  Un
employment Is not in respect of tech
nical personnel; it is confined mostly 
to.......

Shri  Keshavaiengar:  It  depends

upon the, inducement  that  Govern
ment offers.

Shri Datar: Government  can  give 

some inducement, not fabulous induce
ment.

Shri Rishang Kelshing: What the hon. 
Minister said is wrong. He  said,  26 

miles of road in Tamenglong.......

Mr. Chairman: It may be wrong; it 
may be 35 miles instead of 26  miles. 
That does not affect the position.

Shri Datar: I will  read  curt;  the 
sentence.

*‘Out of 100 miles of  path  so 
improved—not  constructed—26

miles and not 35 miles as stated by 
the hon. Member, were in Tameng
long sub-division and 20 mUes in 
Ukhrul sub-division.”

Shri Rishang  KfeishinR̂:  The  hon.
Minister said that payment has been 
made for the  construction  of  the 
roads. I was in Manipur up to the 11th 
of July, 10 miles of the construction 
lie in my area and no payment has 
been made upto that line. It is not at 

all correct,  I challenge the statement.

Mr. Chairman: What the hon. Minis
ter has stated is on record  If the hon. 
Member finds that it is wrong, he may 
raise it later.

Shri Datar: I am prepared to correct 
myself at any time.  I never stand on 
formalities.

Mr. Chairman: T&  House,  stands 
adjourned till 11 a.m . tomorrow.

6.38 P.M.

The Lok Sabha then adjourned -till 
Eleven of the Clock on Tuesday, the 
28th August, 1956.

I
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Columns

PAPERS  LAID  ON  THE 
TABLE  .  •  .  .  .

A copy of each of the foUowing 
statements showing the ac
tion taken by the Govern
ment on various assurances, 
promises  and  undertakings 
given by Ministers  during 
the  \̂rious Sessions shown 
against each was laid on the 
Table. .

(i) First Statement—Thir
teenth  Ssssiottj I9‘%6, of 
Lok Sabha.

<2) Supplementary  State
ment  No.  VI.—Twelfth 
Session, 19S6 of  Lok 
Sabha.  '

(3)  Supplementary  State
ment No. IX.—Eleventh 
Session, 1955 of  Lok 
Sabha.

<4)  Supplementary  State
ment  No. XIII—'
Session,
Sabha.

1955

-Tenth 
of  Lok

4541-42

<5)  Supplementary  State
ment  No.  XIX.—Ninth 
Session, 1955, of Lok 
Sabha.

(6) Supplementary  State
ment No. XXI.—Eighth 
Session, 1954 of Lok 
Sabha.

(7)  Supplementary  State
ment No. XXXII.—Sixth 
Session̂ 1954 of  Lok 
Sabha.

MOTION  FOR ELECTION 
TO COMMITTEE ADOPT
ED— . . . .  4542-43
Shri V. B. Gandhi moved for 
the election of one Member 
.to serve on the Committee 
<m Public  Accounts  for 
theuncxpired portion of the 
year 1956-57 vice Dr. In- 
dhubhai B. Amin resigned.
The motum was adopted.

4^

Columns

4543-44BILLS INTRODUCED  .

Indian Post Office (Amend
ment) Bill and Public Debt 
(Amendment)  Bill  were 
introduced.

DEMANDS FOR  SUPPLE
MENTARY GRANTS TPA- 
VANCORE-COCHJN STATE 
1956-57 . . . .  4544-4620
Demands for  Supplementary 
Grants for Travancore-Co- 
chin  State for 1956-57 in 
respect of  Public Health,
Latour and Miscellaneous, 
and Capital Outlay on Civil 
Works were discussed and 
the Demands were voted in 
full.

MOTION TO REFER BILL 
TO JOINT  C02V1MITTEE  . 
UNDER CONSIDERATION 4620-83

Further discussion  on the .
motion to  refer the Stan
dards of Weights and Mea- 
siu*es Bill to a Joint Com
mittee was continued.  The 
discussion was not conclu
ded.

HALF-AN-HOUR DISCUS
SION— . . . .   4683-96

Shri Rishang Keishing raised 
a half-an-hour  discussion 
on points arising out of 
answer given on the 29th 
May, 1956 to Starred Ques- 
. tion No. 2658-A regarding' 
Development  Grants  to 
Manipur.  Shri  Datar 
replied to the Debate.

AGENDA FOR  TUESDAY,
28TH AUGUST, 1956-  

Consideration and passing of 
Travancorc-Cochin Appro
priation  (No. 2)  Bill,
National Volunteer  Force 
Bill, motion  for reference 
of Standards of Weights and 
Measures  Bill to a Joint 
Committee and considcra- 
atiop of Newspaper (Price 
and Page) Bill, as pasŝ by 
Rajya Sabha.
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